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LOK SABHA

Thursday, April 23, 1959|Vaisakha 3
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr SepreAxkEr in the Chair]
ORAL ANSWERS TO QUESTIONS

Disposal of Surplus Machinery of
Bhakra Nangal Project

+
Shrt S C. Samanta,
Shri Snbodh Hansda:
( Shri R € Majhi:

Wiil the Minister of Irrigation and
Power be pleased to state

(a) whether 1t 15 a fact that huge
quantities of surplus machineries of
the Bhakra Nangal Project have been
d:s;osed of by the Project authorities
an

(b) 1f so, the total amount obtained
by this disposal”?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,
Sir

(b) Rs
31-1-1959)

Shri 8, C Samanta: Is it not a fact
that some machineries were brought
from DVC? May 1 know whether
they have been returned or have they
been sold”

Shri Hathi: Whenever there are
surplus machineries in different pro-
Jects they are being utilised at various
other projects Some machinery might
be at Bhakra also

Shri §. C Samanta: May I know
whether Government 15 making a cen-
tral pool for keeping these machinenes
and use them wherever necessary?

72 LSD—1

3,28,96,201  (Sales upto

" - —
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Shri Hathi: We are having a central
pool but we are not having a central
store because if the machines are kept
at the projects themselves there thev
can be loocked after properly The
procedure 1s that whenever there 1s
surplus machinery at any project,
they have to intimate i1t here to the
Directorate 1n the Central Water and
Power Commission They circulate
the list to various projects and when-
ever there i1s a demand of the sur-
plus machinery 1t 1s sent to the
various projects

Shri R C Majhi: May 1 know
whether any loss has been incurred
by disposing of this machinery?

Shri Hathi: No loss has been incur-
ed by any of these surplus
machineries They are being sold

Shri B. K. Galkwad: May I know
the difference between the purchase
price of the disposed machinery and
its selling price®

Mr Speaker: That 13 the booh
value and the other one

Shr Hathi: I think I have got the
figure The purchase price was about
Rs 3,31,00000 while the disposing of
price 1s Rs 3,28,00,000

Shri Tangaman:: May I know whe-
ther these surplus machmneries have
been sold to the public sector
(Interruption)

Mr. Speaker: Shall I allow ques-
tions to be asked here across the
table?

Shri Tangamani. May I know
whether these suplus machineries
have been given to the public sector
as 1n the case of Nagarjunasagar pro-
Ject?

Shn Hathi: Yes, Sir They have
been sent to Nagarjunasagar Project,
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Chambal Project and Xosi Project.
We circulate this list to about 130
Government organisations.

Pandit D, N. Tiwary: May I, know
“ whether the Government has ascer-
tained previously if this machinery
that has been disposed of will be
required in other projects or not? It
mmmuiredwhytheaalewu

?

Shri Hathi: As I said, the procedure
is that whenever a machinery becomes
surplug in a particular project, it is
being transferred to another project
where it is required. Agamn, when it
becomes surplus there it is transferred
to another project provided it is ser-
viceable,

Shri Ram Krishan Gupta: May I
know whether all the surplus
machineries have been disposed of or
some of it is still lying?

Shri Hathi: All has not been dis-
posed of. Some 1s still lying there.

Mr, Speaker: Then he will ask the
question, “What is the price?”

Shri Hathl: Rs. 44 lakhs.

Collision of Oll Tankers at Bombay

+
Shri Ram Krishan Gupta:
Shrimati Maflda Ahmed:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that two
ofl tankers were involved in a
collision in the Bombay Harbour on
the 20th December, 1958; and

(b) if so, the nature of the loss
suffered and damage done?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) The B.S, “Stanvac Calcutta”
sustained slight damage to her stem

and shell plating. The M5,
sustained considerable

*1997.

life boat and hull plating. There was
no loss of life, but the 3rd Officer on
“Etnefjel!” received slight injuries in
the lag from the splinters.

APRIL 23, 1850
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Shyl Ram Krishan Gupta: May 1
know whether the cause of this colli-
sion has been ascertained?

Bhrl Raj Bahadur: The Deputy
Conservator, Bombay Port Trust,
conducted a preliminary enquiry and
has come to certain canclusions. The
cause of the accident has been attri-
buted to some pilot errors.

Shrimati Remu Chakravartty: I
could not quite catch as to which were
the two tankers I want to know
whether one of them was the Western
Shipping Corporation tanker or was it
« private one, owned by the oil com-
panies.

Shri Raj Bahadar: None of them
was the Western Shipping Corporation
tanker. The “Stanvac Calcutta” was
under the Panamian flag and the other
was under the Norwegian flag.

Shrimati Mafidla Abhmed: May I
know whether the tanker *“Stanvac
Calcutta” was loaded with crude oil
or with refined products?

Shri Raj Bahadur: SS “Stanvac
Calcutta” had discharged its cargo and
was moving out to sea,

.Rﬁﬂm.‘lfm

*g88c At www TAWT: W
wvesn St 77 a9 A FO HL v .

(%) wr faeelt & gefam gegame
¥ fad # dar g F o aE
FAEr AT vk E

(&) afz &, @ a rexs-xe
7 farear<t oY dwan 7 et gfg #t f;
e

(m) =¥ tene vo 7 fasadt Y
"t feady agrd amdafy ?

wmeey Wt (st worew) . (%)
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Mr. Bpeaker;: They want English
version also.

Shri Karmarkar: (a) to (c). The
hospital has been expanded to its full
capacity and further extension is not
feagible. The bed strength was in-
creased by 137 during 1958-59.

oft wwer gATwT : ¥aT AN Tof
qg W ¥y Fr w3 f ey of
e sreqarer & IR 6 /S &
THET AT @I 7

st wowoee . A g1 S wEw@E
W dew PAfEdr Qoo AEw A 2
R wlty agi 3= wamar W wd §
R IfE I anfem S 2T gfaw
a8 wowr oAt § gufed Qo0 wlSY
OF WY 7T 9 TRar S §

oft e swAneT . W F I awr
g fr to vl ¥ 3 gu @ aeATa ¥
qra §f w1 YT TUT werEw @R A
dysrr € ?

off wTIeT . ¥ T 7 faedr
efafre ¥t 59 o & fos
fis waEw weqoel WY der agrd
wrafY |

ot s soree - 37 oY 7g g3 §
fie sfam weaarer ¥ are € F w7 W
@ aO% w7 weqare aA Ay ar feft
WX werae ¥ wfgs faear< 7 #7
O Frra § 7

off vorOwT . @ 9O W
Wk wfew feert s aog T
§ wiifi xgi Wiz wfww ag Y § %
s oft Mfedr av sEE e
W ferar o § 1 o orgT a% 9w wEqAT
¥ vl B e e @i oA
warw § R Tar Ag e e e F
g o o wgogw @ efwr W 2
sevdary
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Shrli D. C. Sharma: In view of the
fact that the hospital has now the
optimum number of beds, may 1
know ¢if the shortage of nurses, the
shortage of qualified wmedical per-
sonnel and also the shortage of medi-
cal equipment—all these shortages—
have also been made good in view
of the expansion of the hospital? If
80, in what way?

Shri Karmarkar: About equipment
there was no difficulty. About nur-
ses, there was shortage. About per-
sonnel, sometimes a shortage is also
felt But in spite of that we make the
best possible attempts to make up

for the shortage. This hospital is try-
ing its best to make up for the short-

age.

sit wew wetw : shee, & A
ft & e F ag wra wré § fe cfew
weqare Faw fawelt #r o & fag
¢ 7@ § afew grgT & ot whw gt
oY ¥ [ meEry § O9A ey
A F 07 vQ@ & W% qwfod xw
WETEr § WY AT A dww -
X aard o W § St afe 7 A
¥y ag e arefr § ?

fiemec: g i feow
wegare § faerd #Y g F iy ofa
¥ afg o B &) wrl weew
s § w71 § FF @ werow F e
faeelt & &1 78 afew arge F WET &
f 7l o @ wie faeslt ufufrgae
AT STEIA F A WY S WY
T ¢ fs weare &) der Wk fawaQ
oY degr 7 €€ aygrA 7 o 4

Shri Dige: May 1 know whether it
1s a fact that many poor class patients
are refused admission for want of
accommodation?

Shri Karmarkar: It is just possible
that when all the beds are full, if
there comes up some other patient,
admission is refused. But then em-
ergency cases are always looked after
with a sense of priority.
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Raxsul Aerodreme

*200¢. Sbri Bibhotl Mishra: Will the
Minister of Transport and Cemmuni-
cations be pleased to refer to the
reply to Btarred Question No. 1137 on
the 10th September, 1888 and state:

(2) whether the construction of
Raxaul Aerodrome has been complet-
ed; and

(b) if so, the name of places to be
served from there?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
No, Sir. It has not been possible to
complete the work by 31st March,
1950 as estimated previously. Except
for the terminal bwilding the major
portion of the work is now expected
to be completed by the end of 1850.
The terminal building is likely to take
about 18 months to complete.

ot fqfer e o o7 aaw A
fear

Mr, Speaker: The names of places
to be served from there.

S8hrl Mohinddin: The aerodrome is
not constructed with a previous de-
cision regarding the services that will
§0 there. It depends on the LA.C. to
examine the possibilities and potenti-
alities of traffic and then take a de-
cision,

Mr. Speaker: Does the hon Mimster
mean that there is no proposal at all
even for a single line?

Shri Mohinddin: Not; not at pre-
sent. It will be considered.

-Hr. Speaker; Have an aerodrome in
Sehara and thereafter people go in

Shri Mohinddin: Location 18 decid-
ed upon on various considerations, on
the possibility of future development
and the desirabllity of having an
air service. That decision whether
service will go there would arise

APRIL 23, 1959
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ot fawfe frer . T W W
fear Wi wgd & f wfwer F sow
ar JeETy arqw QT | o fraw
waftrer foar @ 1 wetw
e garé ugr o e R
fear @, dfew wgi & wxfeg A
ag o ol wow AT A g R
AT W § 6 g W e 7

st e srEE A §

& 1 g ara ey § 1 ag gk wad e
& § AT A F g T I a9 oAy
Mt ardt @ fr wo=T e e
qifr 77 JEr | 9% ¥T Ty aufEay
far srar € 5 gt wfwg ardr o
a1 |

Bhri Jaipal Singh: I am sorry 1
have to ask an unpleasant question. Is
it that without any planning,  this
agrodrome has been constructed?

Mr. Speaker: The hon, Minister
qa‘d' without a "ﬂm alr service
mind.

Shri Jaipal Singh: What the hon.
Minister said was that the aerodrome
has been constructed by the Civil
Aviation Department of the CGovern-
ment of India without any thought
whatever as to whether it can be
used or is likely to be used by any-
body. What T want to know, is, 1is
there planning. I assume there has
been planning, Mav I know whether
this serodrome is going to take’ air-
craft larger than what has been nor-
maily used in the feeder aerodromes”
At present, for example, Dakotas
could land there. T want to know
whether in these new aerodromes set
up here and there all over the coun-
trv, they are preparing in advance
for bigger aircraft to land there,

Shri Mohiuddin: T am not aware
what would be the length of the run.
wsy. I presume that it is for the
landing and take off of the type of
Dgkotas as are generally used at the
present moment. But, if necessary,
that runway could be extended eesily
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Shrimatli Renu Chakravarity: In the
past, whenever we have asked for the
opening of any particular aerodrome
or runway, we have been told that
there are certain cnteria laid down
for the openmg up of a particular
aerodrome May we know what are
those criteria and whether there 1s any
criterion laymng down the services to
be operated or flown and passenger
and freight potential?

Shri Mohiuddin: Raxaul 13 on the
way to Nepal It 13 to the north of
the Ganges and in North Bihar From
various pomnts of view, 1t 1s expected
that this service which lLes on the
route to Nepal will be useful in the
near future

Mr Speaker: Next question

Shri Jaipal Siogh. May I just ask
a question?

Mr Speaker: All hon Members
have asked the same question, same
answer

Shri Jaipal Singh: This 13 some-
thing different In the consultations
that the Minister has indicated, may
I know whether Auxr Headguarters
were ever consulted in this regard?

Mr Speaker: How that would come
zw Air Headquarters '‘been consult-

’

Shri Mohiuddin: I have no know-
ledge about 1t

World Agriculture Fair in Delhi

+
Shri Nanjappa:
Shrl A K Gopalan:
Shri Warlor:
Will the Miruster of Food and Agri-
enlture be pleased to state:

2002,

Oral Answers 12086
(a) whether there 13 any proposal
to hold a World Agricuiture Fair m
New Delhi in December this year,
and

(b)eif so, the steps so far taken m
this regard®

The Minister of Agriculture (Dr.
P 8. Deshmukh): (a) Yes

(b) The World Agriculture Fair is
peng organused by the Bharat
Krishak Sama) (¥armers' Forum),
India, which 15 a non-official organi-
sation All arrangements in connec-
tion with the organisation of the far
are being made by the Bharat Krishak
Samaj

Shri Nanjappa: May I know the
pames of the countries which are
gm&ghﬂepﬂmﬂ:@m
fair

Dr P. 8 Deshmukh: It 15 expected
that nearly two to three dozen coun-
tries at least will take part

Shri Thirumala Rao: What is the
role of the Government of India
organising this exhibition? Is it
going to make any financial contribu-
tion and if so, what amount?

Dr P, 83 Deshmukh: According to
the estimates prepared by the Far
Commuttee, 1t was estimated that the
fair may cause a defiat of Rs 7§
lakhs An application was made to
the Government of India to contnbute
Rs § lakhs They have so far given
a grant of Rs 2 lakhs and subject to
submussion of further estimates of the
position, they mught give Rs 3 lakhs
more

Shri Thiramals Rao: Have the Gov-
ernment considered the question of
organising the fair under their own
auspices so that 1t may be more
successful 1mn the Governments of
other countries co-operating in the
fair?

Dr P 8, Deshmukh: There will be
no difference, so far as eo-operation is

In fact, the Government
itself came to the decision that it
would be more elastic If the fair is
held under the susp ces of a private
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organisation than the Government
fwelf But, the Government are fully
collaborating with the Bharat Krishak
Samaj.

Shri Nanjappa: May I know=s how
the Btates are going to take part m
thig fair?

Dr. P. 8§ Deshmukh: Most of the
States have decided to come n a
very large measure and they have
already reserved large areas to con-
struct their independent pavilions

Shri Hem Barua: May I know
whether the latest developments n
agricultural  techniques will be
exlubited 1n this faxr and whether
the Government are gomng to provide
facilities to various sections of farmers
all over the country to attend ths
fair?

Dr P, 8 Deshmukh: It 1s proposed
to make every effort to show this
agricultural fair to the utmost possi-
ble number of farmers in India Cer-
tain arrangements are already be ng
undertaken So far as techniques are
concerned, thus 1s one of the principal
aumg of the exhibition and fair, that
the latest methods not only in India,
but m other countries, and the
progress made not only in agriculiure,
but mn co-operation, forestry, fisheries,
poultry, all these thungs should be
exhubited.

Shri Braj Raj Singh: May I know
who are the President of the Bharat
Krishak Sama) and the Secretary and
why the Government did not think
themselves to run this fair but allow-
ed this private organisation to run it

compensating the loss which may be
incurred?

Mr Speaker: The latter part was
answered

Dr. P. 8. Deshmukh: I am myself
the presid nt

Mir, Speaker: It has solved the
problem

Shol Tangamani: May I know whe-
ther any ralway travel concession will
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be extended to the farmers who will
be attending thia faur?

Dr P S. Deshmukh: We are moving
the Railway Minustry with this end
n view

Shr: Panigrahl: When the entire
organisation 1s being financed and
sponsored by the Government of
India, why 1s 1t called a non-official
organisation?

Dr P. 8. Deshmukh: It 1s not fully
financed by the Government of India.
Only to the extent of Rs b5 lakhs, the
Government of India 1s prepared to
take the responsibility So far as the
remaining finances are concerned, it
1s the orgamisation which will have
to bear the brunt

Shr Shivananjappa: May I know
how long this exihubition is lLkely to
last?

Dr P S8 Deshmukh. It will start
on the 11th of December and it 18 Like-
ly to continue till 14-2-1960,

Dr. M. 5 Aaey. What 15 the total
budget? I thiak the hon Mimster
stated that it was Rs 5 lakhs plus
its 2} lakhs, so, 1t comes to Rs 7%
lakhs

Dr P S Deshmukh: The budget 1s
for R> 30 lakhs Rs 22} lakhs are
estimated as the income There 1s
thug a sum of Rs 7i lakhs by way af
deficit In respect of this, an applica-
tion was made to Government to con-
tr bute Ry 6 lakhs They have so far
given only Rs 2 lakhs

Suri Venkatasubbaiah, Which are
the wountries hat are participating in
thig agricultural fair?

Mr Speaker. He said that about
three dozen countries would be parti-
cipating

Dr. P. 8 Deshmukh: Most of the
large countiries and many of the small
rountr es

Shrl Thirumala Rao: In the wevent
of this organisation incurring any loss
in running this exhibitton oar fair,
may I know whether Government
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have given them a promise to make
good the loss?

Dr. P. 8. Deshmukh: No, not beyond
Rs. § lakhs,

Shri K 8. Ramaswamy: May I
know whether Government will
consider the possibility of having this
{fair at a more centrally aituated place
like Hyderabad, so that poor farmers
from zll parts of the country can come
and see it?

Dr. P. 8, Deshmukh: That would be
rather a nsky thung. We have got
certain facilities 1n Delhi which cannot
be made available everywhere, and
we try to take advantage of them and
the grounds etc,

melhan Project

Shri Tl.n;mln.l
*2003. {Shri Satyanarayana:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstrred Question No 283 on
the 16th February, 1859 and state:

(2) whether the report of investi-
gations relating to the Vamsadhara
project has since been received by the
Government of India; and

(b) 1f so, what are the results of
the investigations?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sur.
The field unit has completed the
investigations but 1t will take some
time for the Central Water and Power
Commussion to finalise the report on
the investigations.

(b) The results of the investigations
will be known only after the report is
finalised.

Shri Tangamani: May I know whe-
Yher these investigations have revealed
the suitahility of the Gudari site for
the construction of the dam for the
Vamsadhara project?

Bhrl Hathi: The investigation is not
with regard to the Goita site. It is
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with regard to the other alternative
site, namely the Gudari region.

Shri Tangamani: May I know when
the project report will be prepared
by the Central Water Power Commis-
mon in conjunction with the Andhra
Pradesh Government?

Shri Hathi: The fleld investigations
have been completed. It will take
about six months or so to complete
the project report.

Shri Tangamani: On the previous
occasion we were told that it was not
possible to say whether thig work will
start in 1859-60. May we know whe-
ther this work will start at least in
19607

Shri Hathi: After the project report
15 ready, it will have to be sent to
the Orissa Government, because origi-
nally also, there was a difference
between the Orissa Government and
the Andhra Pradesh Government, -
Then, the Orissa Government were
persuaded to agree to this idea, but
they have said that before a final
decision is taken they would like to
see the project report,

S8hri Rami Reddy: Is it not a fact
that the Planning Commission have
advised the Chief Ministers of the
Orissa and the Andhra Pradesh States
to meet and settle this matter? I
read so in the papeprs,

Shri Hathi: That is true. In fact,
first, the Orssa Government objected.
They did not want any site here to be
taken for the project, because rich
lands were bemng submerged, and the
number of people that were to be
displaced also was large. But, subse-
quently, they have now agreed, and
the Orissa Government have with-
drawn that objection. The oaly thing
is that they would like to see the
project report before a final decision
18 taken.
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be entirely financed by the Govern-
ment of India?

Shri Hathl: That will depend, after
the project report is ready .

Water-Logging due to Raflway Lines

*2004. Bhri Ajit Singh Sarhadi: Will
the Minister of Railways be pleased to
state*

(a) whether 1t is a fact that there
have been complaints from Punjab
that there has been water-logging and
floods at places due to raillway lLines
which provide no outlet for water;

(b) 1f s0, the number of such com-
plaints; and

(¢) what steps are being taken to
provide the openings in such railway
lines?

The Deputy Minister of Rallways
(8hrl 8. V. Eamaswamy): (a) and (b).
Yes Sir. Seven complaints have so
far been received.

(c) The Railways are taking sut-
able action 1n consultation with the
State Government to provide addi-
tional waterways or extend existing
ones as and where necessary

On the Northern Railway 26 addi-
tional waterways have been provided

across the Raillway line and four
existing ones have been extended
since 1955

A Commuttee has also been formed
under the chairmanship of the Minis-
ter of Irrigation and Power to
consider the problems arising out of
the extraordinary i of the
Gurgaon and Mathura Districts during
the 1838 monsoons, The Committee is
yet to finalise its proposals to prevent
such flooding.

Bhri Ajit Singh Sarhadi: May I
know whether Government will
consider the question of paying com-
pensation to those who have suffered
because of the lack of waterways on
the railway lines*
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Shri 8. V. Ramsswamy: Govem-
ment are not liable,

Shri Ajfit Singh Sarhadi: The
damage ig due to lack of waterways
on the railway lines

Mr. Speaker: 1f water stagnates,
Government are not liable,

Shri P C. Bose: May I know whe-
ther similar water-logging conditions
exist all along the railway lines....

Shri Ajit Bingh Sarhadi: It is due
to lack of waterways.

Mr. Speaker: He has said that Gov-
ernment are not liable.

Shri P C. Bose: . .in UP, Bihar
and West Bengal”

Shri 8. V. Ramaswamy: There may
be cases A separate question might
be tabled I cannot answer that off-
hand

Shri Ajit Singh Sarhadi: May I
know whether any target date has
been fixed by which these construc-
tions would be completed?

Shri 8 V., Ramaswamy: As I said, a
committee has been set up; the report
has not yet been finalised

Shri Braj Raj Singh: May I know
Whether the committee has been
8dvigsed to submit its report before the
next monsoon sets in?

Shri 8. V Ramaswamy: No such
directive has been given, but I take 1t
that they will expedite it and submit
it as quickly as possible

8hri Ram Krishan Gupta: May I
know whether any assessment has
been made regarding the water-logged
reas due to railway lines......

Mr, Speaker: In the whole of
India?

Shri Ram Krishan Gupta: No; in
;’h:mptmb' The question relates to
ab.

Shri 8. V. Ramaswamy: The com-
Mittee is going into that question.

12092
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Bhoals of Prawns

+
*2005 Shri Kodiyan:
{mwm:
wWill the Minister of Food and Agri-
culture be pleased to state

(a) whether 1t 1s a fact that vast
shoals of prawns extending over many
miles n length have been discovered
recently about 35 mules off shore of
Kerala,

(b) 1f so, whether any assessment
has been made as to the potential of
the new discovery, and

(c) whether any steps are being
taken to exploit these shoals?

The Minister of Agricultare (Dr.
P 8. Deshmukh): (a) Preliminary
surveys indicate the presence of large
guantities of prawng i the off-shore
waters of Kerala, Surveys beng
continued

(b) Not yet fully

(¢) Further action will be taken
after the detailed investigations are
completed

Shri Kodiyan: May I know whether
the prawns discovered 1n these shoals
are of a superior variety or are
different from the ordinary prawns
that the fishermen get from the near
coastal waters?

Mr Speaker: Shri1 V P Nayar has
been claiming that these are the best
in the world

Dr P. S. Deshmukh: They are
considered good I do not know about
the comparative merits

Shri V. Eacharan® May I know who
15 1nvestigating, whether the Kerala
Government or the Norwegian Com-
pany who are workmg here?

Dr, P 8., Deshmukh: The first
mnvestigation was carried on by the
Umversity of Kerala, and certan
other investigations are going to be
carried on at Cochin, Tuticorin, and
Visakhapatoam under the Second Five
Year Plan by a Government agency

Shri JFaipal Singh: In view of the
fact that shnmps earn valuable
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foreign currency, particularly hard
currency, may I know whether in this
survey, it has been discovered that
shrimps are also there or only prawns
are there” Therg 15 a hig difference
between shrimps and prawns

* Dr, P. 8§ Deshmukh: All that I can
say 13 that if on mvestigation we find
both, we shall tackie them, supposing
they are different For, my hon
frrend Shri Karmarkar, the Health
Minister says that they are the same

wrche’ts wrfaw vareen wy

*Qo00%. At we TR ¥ wwvee
ot o aar o s w5 fw

(%) war ag a0 & fis Ty wOwTT
v qefar s € g
dwama e, b7

(w) afk @, & @ waw q
foraar o7 =T @ T w7

e 7t (o woreee) (%)
o1 Ad

() ag o 7@y 93T |
Some Hon. Members: In Enghsh
also
Shri Karmarkar:
(b) Does not arse

oY s v W 3w d s qefy
AW FER 4 @ wwiy qefes
e aF § A R4 &7 forg Al
farar, Sifewe o st w1 & ATRfeE Ereer
e [T T, 39 F AvvE L |
s ferar ? .
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It is coming in 1960

(a) No, 8Sir
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must be 1n a poation to say how
many more patients are now 1n  the

mental hospitals, not to speak of
others outside.

ot weaeer  feqfa og § 5 @@
A X Wt &g gy tewr mar § &
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qar § f& & 4o Qo Qo H g AT
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Shri Hem Barua: The hon. Minster
has only given a guess-work. May 1
know whether the Government pro-
pose to take a survey of the mental
ly deranged, lunatics, cranks, mad
and half-mad people i1n thus country
m the near future?

Shri Karmarkar: We are about to
underiake a morbidity survey n
Delhi, but we shall include thus also-
not half-made people, but mentally
unhealthy people

Shrimati Renu Chakravartty. Is
the hon Munuster aware that large
numbers of mental cases which are
picked up by the police, or put in
charge of the police, are Living in in-
human conditions in )jais—at least
I know of 1t m Calcutta—and whe-
ther at least these men and womcn
who have been kept there are going
to be given any sort of treatment?

Shri Karmarkar: ] am not aware of
these mental patients being sent to
jail finterruption) Let her not curse
me before I have replied!

According to the old tradition 1in
thus country, the lunatics were kept
behind prison bars and all that, but
now there 15 a reoriented way of
thinking Now, we are thunking mn
terms of mental hospitals, and there
are many in the country which are
not like jails, but Lke hospitals

know

Shri Karmarkar: In some of the
places I am aware that the old lunatic
asylum continues, in the same old
style, but I know the State Govern-
ments are trying to reform them

Shri Hem Barua: It is always diffi-
cult to find out accommodation in a
mental hospital, and then these pat-
ients are kept in jail, they are in a
savage condition

Mr Speaker: The hon Mimster said
he was not aware How 1s it to be
pursued” Hon Members who have
got information will kindly pass 1t on
and then come back to this House
after a sufficiently long time

Shrimati Renu Chakravartty: Just
let him visit the Presidency Ja:l in
Calcutta

Shri Earmarkar: For instance, the
mental hospital at Bangalore 15 50
nice that I know of a person who went
there instead of staying mn a hotel
It 13 30 nice

Shr1 Kasliwal. The hon Minister
while replying to the question said
that this will take place in 1960 May
I know whether n 1980, which is the
‘World Health Year, they will partici-
pate 1n these two schemes also?

Shri Karmarkar: This 13 another
orgamusation under whose auspices
this 15 being observed This 1s being
sponsored 1n 1960 by the World Feder-
ation of Mental Health The other
scheme that 1s being referred to is
possibly the one that 18 under the
World Health Organisation So many
things wall be going on in 1080, these

two also will go on

ot wex v ? ST g §
fs w1 ag =ea § fie wrorfew aear &
ey 7 g 2w @ a4y oY an
Wi AT § 7 oY &9 2R 2R T qrwET
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W W @ T W AR T e
A e Nt g ?
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Central Water and Power Commilssion

*2007. Shri Harish Chandra Mathur:
Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question
No 157 on the 16th August, 1958 and
state

(a) whether Government have since
finahised the reorganisation of the
Ceniral Water and Power Comnussion,

(b) whether the old pattern of
organisation and responsibilities conti-
nue, and

(¢) f any change has been given
effect to what 1s the nature of the
change?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c)
The report of the Reorganisation Com-
mittee for the Central Water and
Power Commuission has not yet been
receilved The Reorganisation of the
Commussion will be taken up only
after the Commuttee’s Report has been
received and examined by the Gov-
ernment In the meantime the old
pattern of Organisation continues in
the Central Water and Power Com-
mission.

Shri Harish Chandra Mathur: May
I know whether 1t has been felt, both
at the State level and the Central
Government level, that there 15 an
immediate necessity for decentralisa-
tion of work and responsibility, more
particularly m the context of the
drawing up of the Third Five Year
Plan?

Shr! Hathi: This relates to the re-
organisation of the Commussion There
is no question of the State level here
The only question 18 whether the

functions of the Power Wing should
be expanded, to what extent, and
how 1t should be strengthened
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Shri Harish Chandra Mathur: Has
the attention of the hon Miruster been
drawn to the lengthy report pubhished
in certain important papers that an
expertg:omnuttaehummed this
1ssue and submitted its report to the
effect that economy could be effected
lo the extent of 50 per cent”* May I
know what 1s there in those reports?

Shri Hathi: Irrespective of that
report, we have appointed this com-
mattee to look into the reorganisation

Shri Ram Krishan Gupta: May 1
know whether there 15 any proposal
to set up a separate orgamsation for
water and power?

Shri Hathi: In fact, one of the
terms of reference of this commuttee
18 to examine whether there should be
a bifurcation of the Water Wing and
. le Power Wing

Manufactare of Instruments for
Lighthouses

*2010 Shri Raghunath Singh: Will
the Minister of Transport and Com-
manications be pleased to state

(a) how many parts of the Light-
ho:ses are being imported at present,
an

(b) what steps are being taken to
manufacture the parts and imnstruments
in India?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) A statement
showing the particulars of equipments«
imported at present 1s placed on the
Table of the Sabha [See Appendix
VII, annexure No 18],

(b) A statement 1s laid on the Table
of the Sabha, showing the steps taken
or bemng taken to manufacture light-
house parts and instruments i India
[See Appendix VII, annexure No 18)

Shrl Raghunath Singh: May I know
how much foreign exchange 13
involved in mmporting these equp-
ments at present?

Shri Raj Bahadur: I may not be
able to give off-hand the exact amount
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Shri 8, C. Samanta: Ig 1t not a fact
that the Estimates Committee recom-
mended that the factory should be
established for the manufacture of the
partg which are imported 1n nambers”

8hri Raj Bahadur: The Estimates
Commuttee made several recommenda
tions including the establishment of a
factory at Calcutta and the improve-
ment and expansion of the factory at
Jamnagar. Both these measures or
recommendations are in the process of
implementation.

Shri Tangamani; May I know when
the Bharat Electronics in Bangalore
will start manufecturing electronic
equipment and also radio equipment-

8Shri Raj Bahadur: It s dufficult to
say how soon they will be able two
manufacture

Shri Tangamani: May I know whe-
ther thereisany proposal for expand-
ing the workshops which are now
existing 1n Madras and BombayT

Shri Raj Bahadur: The Bombay ana
Madras workshops, according to the
cstimate of the Estimates Commuttec
itself, are supposed to be meeting the
requirements of the local areas. It
wag in regard to Jamnagar that cer-
tain recommendations were made
which are being followed up

Procurement of Rice in Manipur

*2011, Shri L Achaw Singh: Will
the Minister of Food and Agricalture
be pleased to state:

(a) whether procurement of rice by
the State Trading Organisation in
Manipur is still going on; and

(b) whether the State Trading Or-
ganisation has fixed any quota for
procurement during this season and
the rate at which it 1s to be procured?

The Depaty Minister of Food and
Agriculture (Bhrl A, M. Thomas): (a)
Yes, Bir.

(b) The Manipur Administration
expect to purchase about 1 lakh
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maunds of fine rice dpring the cur-
rent season. The present purchase
price is Rs. 11 per maund of naked
grain of fair average quality,

Shri L. Achaw Singh: May I know
when the procurement price of Rs, 11
came into force and how much of this
rice at present procured has been dis-
posed of and at what price?

Shrl A, M. Thomas: The revised
price came into force on 1st March,
1959. Altogether, after the revised
price came into force, 4,301 maunds
have been purchased. Before that, in
1958-59, about 30,525 maunds were
purchased.

Shri L. Achaw Singh: 1 wanted to
know how much quantity has been
disposed of, sold off, and at what
price?

Shri A M. Thomas: They are kept
in reserve.

Shri Jaipal Singh: May I know
whether the supplies required for the
military personnel based in Assam
are met from the warehouses in Im-
phal or do the Army buy directly from
the open market, and what is the
quantity that is purchased at Imphal
and other places?

Shri A. M. Thomas: After meeting
the requirements in Manipur, we usu-
ally allot for the areas mentioned by
my hon, friend

Shrimati Renu Chakravartty: In
view of the fact that the target for
pProcurement announced by the hon.
Minister is one lakh maunds, and up
to date, almost the beginning of May,
we have only procured 3,000 maunds,
does the Government feel that the
target will be achieved?

Shri A. M. Thomas: It is gquite

possible to achieve the target because
atter the revised prices have been an~
nounced there has been substantial
increase in the procurement.
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Shﬂu.t.lm
"""{m Subbish Ambalam:

Will the Minister of Food and Agri-
cultare be pleassd to state:

(a) whether the attention of Gov-
ernment has been drawn to the sug-
gestion made by the Madras Btate
Minister incharge of Food and Agri-
culture that the Southern Food Zone
should be broken up and that each
component State should be constitut-
ed into a zone by itself; and

(b) if 80, whether there is any such
proposal before the Government of
India?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
and (b). Yes, this suggestion of Mad-
ras was discussed with all the State
Governments concerned. There was no
unanimity of opinion. The question
is being examined further.

Shri M. K. Kumaran: May I know
whether the Government of India
would guarantee the regular supply
of the required amount of rice to meet
the deficit in Kerala in case the food
zone is abolished.

The Minister of Food and Agricul-
ture (8hri A. P. Jain): At the moment
it would be a hypothetical question.

Mr. Speaker: At present it will be
a purely hypothetical question.

Shrl Tangamani: On a previous oc-
casion we were told that all the four
State Governments concerned were
asked to submit their own proposals
because the N.D.C. could not come to
a decision. May I know whether any
firm date has been fixed for the re-
ceipt of the proposals of the State
Governments?

Mr. Speaker: Will the hon. Mem-
ber kindly repeat his question?

Shri Tangamani: On a previous oc-
casion we were told that on the
Madras State Government’s proposal
to split the zone into ¢ States and
each State becoming a unit, no deci-
sion could be taken; and the 4 State
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Governmentsy were asked to come to
an agreement and submit proposals to
the Central Government. May I know
whethey any date has been fixed as
to when suehlnlmmvl‘omulu
to be submitted to the Central Gov
ernment?

Shrli A. P. Jain: The 4 State Gov
ernments have already met. There was

some difference of opinion. We are
mn seeing how that difference of
opinion can be made up. What else to
do?

Shrl Thirgumala Rao: The hon.
Minister was pleased to say that there
was no unanimity of opinion sbout
these matters. May I know what
States differed from it and what

States supported the proposal?

Shri A. P. Jain: I do not think it
would be in public interest to go into
what the differences between the
States

Shri Thirumala Rao: Is it a fact—
as mentioned in a news item published
in the newspapers—that the Andhra
Government have supported the pro-
sal and the Kerala Government have

opposed it?

Shri A. P. Jain: All I can say is
that there was some difference of
opinion.

Shri Thanu Pillal: May I know whe-
ther the difference of opinion was
that each State had a different opi-
nion or that the majority of the
States agreed to one proposal and
only one minority State did not agree
with them?

Bhri A. P. Jain: We do not decide
these questions by majority or mino-
rity. We try to bring about settle-
ment.

Shri Nanjappa: May I know whather
there was any unanimity of opinion
even at the outset when the proposal
was made originally?

Shri A. P. Jain: At the time when
the Southern Zone was formed there
was agreement (Interruptions).

Shri Nanjappa: Even at the outset?
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Shri A P. Jain: That is what 1
have said. When the Southern Zone
was formed there was almost una-
nimity. .

Bhri Maniyangadan: May I know the
total surplus fthat is available in
Andhra State for being sold to the
other States in the zone?

Mr, Speaker: Does it arise out of
this?

Bhrl A, P, Jain: 1t does not arise,

Shri Venkatasubbaiah: May I know
whether the proposal for reorganusing
the zone has come up for consider-
ation before the N.D.C.?

Bhri A. P. Jain: Yes; this matter
was discussed in the N.DC. also

Mr. Speaker: Why 1s Seth Achal
Singh standing; is he a member of
the Bouthern 7one? (Interruptions)
We have got enough Members from
Kerala and other Btates,

¥ www fag - w@r gAY T
WEEW qE AAAA AT FAq w4 fF 0w
W § gE WA F ig W7 s &
H WY %o Go A 7Y To I® FT GE 2
INT OFET 1 §F fA9 g e O
{ ¥1€ Iarg Sy g ?

Mr Speaker: The hon. Member’s
question relates to the north and the
original question relates to the
south,

Shri Vasadevan Nair: In view of
the fact that the States of Madras
and Andhra are deadly against the
present system of the SBouthern Zone,
has the Kerala Government requested
the Central Government itself to take
up the responsibility of supplying the
entire deficit to that State? If so,
may I know the reaction of the Cen-
tral Government?

Shri A. P. Jain: The whole matter
is under discussion with the State
Governments; we shall come to
conclusion.

Shri Thirumala Rao: Has the recent
Kerala-Andhra rice deal that has
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tormed the subject-matter of a judi-
tial investigation anything to do in
influencing the opinion of Madras
And Andhra to make this proposal of
Qsbanding of the Southern Zone?

Mr. Spesker: The hon. Member
Wants to know the reasons behind the
ove to separate.

Shri Thirumala Rao: Has this also
blayed an important part?

Shri A. P. Jain: I do not think that
that deal has anything to do with
this move. The Madras Government
%r others concerned will be in a
bosition to answer how they have
been influence.

An Hon, Member: What are the
heasons?

Shri Ramanathan Chettiar: One
Yuestion, Sir....

Mr. Speaker: The hon. Member
Tust have stood up early; he is suffi-
Ciently tall

Radar at Gauhatl Airport

*2013. Shri P. C. Borooah: Will the
Minister of Transport ana Communi-
tations be pleased to state:

(a) whether Government have de-
Cide dto equip the Gauhati airport
With a radar; and

(b) if so, the time by which the in-
Stallation of radar will be completed?

The Deputy Minister of Clvil Avia-
tion (Shrl Mohiuddin): (a) and (b).
Yes, Sir 1t is proposed to instal a
Storm watning radar at the Gauhatl
§irport as soon as a suitable site in
the area is selected and facilities like
Slectric supply have been arranged..

Bhri P. C. Borooah: In view of the
lecent developments in the country
&djoining our eastern border and the
lpcent statement of the hon. Defence
Minister about unguthorised fligh's
by aircraft taking place, do Govern
Inent propose to equip the arem or
4ny part of the eastern border with
ladar apparatus?
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Shri Mohinuddin: This radar is
about storms. 1 do not know whether
it #as anything to do with the recent
developments. But, in view of the ur-
gency of installing this storm wamning
radar at Gauhati, the installation will
be expedited

Shrimati Renu Chakravartty: In
view of the statements that haveap-
peared after the Silchar crash saying
radar communication between Mohan-
badi and Balashahr and all these areas
which are very much in the stormy
region, may I know whether Gov-
ernment propose to equip most of the
airports of this stormy area with radar
equipment in order to ensure the
safety of flying?

Shri Mohinddin: At the present
moment. there is a storm waming
radar at Caleutta and the second one
will be installed at Gauhati. The sug-
gestion of the hon. Member that more
radar should be installed in that area
will be considered.

Shrl Hem Barua: In view of the
great risks involved in Dakota flights
#rom Calcutta to Assam because of the
monsoon and mountains, may I know
what steps Government propose to
take to replace these Dakotas by
other formg of aircraft?

Mr. Speaker: The hon. Member is
going away from one subject to
another.

Rise in Price of Wheat in Delhi
+
T G Dei
Shri
*2014. < ghri P. C. Borooah:
| Sarl Liladhar Kotoki:

Will the Minister of Food and Agri-
culture be pleased fo state:

(a) whether Government are aware
of the sharp increase in prices of
wheat in Délhi in recent weeks;

(b) if so, what ig so, what is the
reason for this sharp increase in wheat
prices; and

(c) what steps Government have
taken to put a curb on this sharp in-
crease of wheat prices in Delhj?

Oral Answers 13c0(
The Minister of Feod and Agricul-
ture (Shri A. P. Jain): (a) and (b).
The prices of wheat in Delhi did rise
duringhnmrymd!‘ebrmry 1959
but they have declined considerably
since the middle of March 1959. The
rise during January and February
1059 was due to the rise in prices in
Punjab owing to its being the lean
period of the crop year.

(c) The Government are meeting
the requirements of wheat of the
roller flour mills in Delhi from Gov-
ernment stocks and are also distribut-
mng wheat through fair price shops.

Shri Panigrahi: What is the normal
monthly wheat requirement of Delhi
and what steps have been taken in
recent weeks to ensure the supply of
wheat from Punjab?

Shri A. M. Thomas: Now the entire
requirements of Delhi are being met
We are distributing through fair price
shops about 65,000 tons per month
and we also give to the roller flour
miulls, now the prices have gone down.

ot 7AW gaAwe o feelr ¥
w=T oY Sraw § ag ¢ afgar e
wr AEY & W I ¥ www f agw R
& | Y a7 TET I avg w1 A fram
w1 @ § Fr so wdw & g W
TEwd a1 WrR YaW ¥ e Wl
araa faeelt % W wmar oy ?

wra awr g st (ot wo wo
Ww) g W A ¥ Swew war g
Jraw ¥ e Nt qrew T8 &

Shri 5. M. Banerjes: In view of th
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Shri A Jaln: This question re-
lates to !hiandnottoﬂ.l’orw
other S Of course, we have now

Mr. Speaker: We need not pursue
this.



Mr. Speaker: Very well, the hon
Mimister cannot answer this supple~

§

Shri P G Deb: Is it not a fact that
the price of wheat went up to Rs 27 80
and the stocks of wheat 1n Delhi came
down to a smsll number of bags from
a very large stock? -

Shri A P Jain: The price went up
quite high 1n Della but that 18 a mat-
ter of history now

Shri P. C. Borooah: May I know if
1t 18 a fact that the delay in anounce-
ment of the procurement and state-
trading in wheat 1s responsible for the
rise 1n price of wheat m Delli?

Shri A P. Jain: This nse took
place much before the scheme was
finahised.

Some Hon. Members rose—

Mr. Speaker: I have called those
who have sponsored the questions

Shri Hem Barua: Sir, we have given
up taking rice

Mr Speaker: I am afraid the hon
Members will have to pay more

Riband Dam Project

+
Shri 8. C. Samanta
Shri Subodh Hansda:
Shri B. C. Majhi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the total amount of foreign
assistance received by Government
under the Technical Cooperative Mis-
sion for the Rihand Dam Project;

(b) in what manner this asmstance
has been received;

(c} whether further asmstance will
be available from the TC.M; and

(d) if s0, m what manner?

*2015.
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The Depuly Minister of Irrigatica
and Power (Shri Hathl): (a) to (d).
A statement 15 lmd on the Table of
the House [See Appendix VII, an-
nexure No 19)

Shri B C Samanta: May 1 know
whether the new estimate of zhis
project has undergone any change be-
cause of the foreign exchange diffi-
culty?

Shri Hathi: The estimate has un-
dergone some changes We have
not experienced any forelgn exchange
difficulty till now because it is bewng
financed under the TCM agreement

Pandit D N. Tiwafy: May I k
whether 1t 1s a fact that power gen
erated from this dam will be utilised
for mndustnal purposes or will it be
given for other purposes also, such as
agriculture?

Shri Hathi: It will be given for
agricultural and domestic purposes
also

Pandit D. N Tiwary: May I know
whether the attention of the Govern-
ment has been drawn to the state-
ment of the Minister of Uttar Pradesh
to the effect that all power generate+
from this scheme will be utihsed for
industral purposes and that it has
already been distmbuted?

Shri Hathl: The UP Government
have arranged for an  aluminium
factory to be established near the dam
site  That would take about 50,000
kws of power If they want to sc
up that factory, the mapjor portion of
this power will be utilised by that
and the remaimng will be utihsed for
other purposes

oft vve e e e wrw g
@ iw ¥ ¢ W R0 Y feeare
wrolf dar gt forend & vy g -
T TR A oF Gl W & ok
W Lo gaTe featare Yo wr Y
e 3 sraTor o Y o v 4@
¥ 7g ol dar A or @ ¢ TEw
frart fisarare: faroreft sty gyt 2
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zone we are having more power—
128,000 kws. We are starting at
Dugda in the DVC area two more
Dower stations for the railways. Of
course if power i3 given from  this

dam site, it may be a temporary
phase,

Shri Ram Krishan Gupta: May I
know......?

Mr, Speaker: He belongs to Punjab
1 will call Members from U.P,
Pandit D. N, Tiwary: May I know
-whether previously it wae envisaged
to supply power from this station to
Bihar also and now it has been given
up?

Shri Hathi: I do not think there
was any provision to supply power to
Bihar from this.

Shri 8. M Banerjee: May I know
the rate at which electricity will be
supplied to the industrial units in
that area?

Shrl Hathl: The tariff has to be de-
cided by the State Government,

Shri Tyagl: What will be the appro-
ximate cost of production per unit?

I have not got the
figures with me.

Shri Tyagl: Was it not estimated?
Shri Hathi: I have not got it.
Shri Vidya Charan Shukla: May I

Shri Hathi: M. P. has submitted a
claim for power from this
Rihand Dam project. The matter is

Oral Answers 13010

That is being considered by that coun-~
cil where representatives of both
MP. and UP. are there.

Extension of O.H.S. Bcheme to Mem-
bers of Parliament

+
Shri Bam Krishan Gupta:
Shri Vajpayee:
Shri Bhakt Darshan:
Shri D, C. Sharma:
{_Bhri Damani:

Will the Minister of Health be pleas-
ed to refer'to the reply given to Un-
starred Question No. 240 on the 21st
November, 1958 and state:

(a) whether final decision has been
taken in regard to the introduction of
the Contributory Health Service
Scheme for Members of Parliament
who may be willing to join it; and

(b) if s0, the details of the scheme?

The Minister of Health (Shri Ear-
markar): (a) Yes, Bir. It has been °
decided to introduce the CHS.
Scheme for Members of Parliament.
The actual implementation of the
Scheme 18 contingent on the decisions
to be taken by the Joint Committee on
Members’ Salaries and Allowances on

the following points:

(i) Finsglisation of the financial
aspect of the question.

(ii) Allotment of necessary re-~
gidential accommodation for
the staff and installation of
telephones both in the dis-
pensaries and residences of
Medical Officers.

(b) The Scheme will be on a com-
pulsory basis and it will be obligatory
on the part of all Members of Parlia-
ment to join the Scheme and to pay
a contribution of Rs. § pm. It iz pro-
posed to start three dispensaries at
South Avenue, North Avenue and
Constitution House—Ferozeshah Road
areas. As regards the facilities under
the Scheme, the Members of the
Parliament and members of thejr
families will be entitled to such medi~
cal facilities ag are admissible to
Class I Officers of the Government of

*Z016.



Mr. Bpeaker: It is before the Joint

|

Shri Karmarkar: That depends upon
the Joint Committee. On our side we
mmo

Shri C. D. Pande: The scheme as it
is being worked out in certain cen-
tres, the lower paid personnel find it
ly ‘unuseful’. They are not
satisfled with the servicee. Do you
think that it will be advisable to ex-
tend it to other sectors, particularly
Members of Parliament, on a com-
pulsory basis because many people
not want to subscribe to such a
?

Bhri Earmarkar: I am afraid that
my hon. friend ig misinformed. Where-
as it is a fact that so far as out-
patients are concerned, there is larger
crowd than the doctors could cope
with in a short time, so far as the
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all over India? Has he made arrange-
ments for their medical care when
they are away from Delhi also or
whether the medical care will be con-
fined to their stay in Delhi only?

this come from the Joint Committee.

Dr. Sushila Nayar: The question
was not answered.

Mr. Speaker: The hon. Member may
argue but that is the answer given.

Dr. Sushila Nayar: I want to ask
whether the contribution that the hon.
Members will be expected to pay....

Mr. Speaker: [ am not going to al-
low an argument.
12 hrs.

Dr. Sushila Nayar: Sir, I
asking 4 question. I want
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to have an mcome of Rs. 30,000 and
spend Rs 2 lakhs of the taxpayer's
money

Shri Ranga: What is the latest pos:-

answers which are given here The
hon Mimster read out four items
which are undey consideration of the

on

ppgs
T
ggﬁes
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i
jrhst
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been put to the hon Minuster as
what are the advantages Every
blessed medicine will be purchased for
the Members and hospital provision
also will be avalable Some hon
Members had written to me that at

they have to through the
Ra, 300, Rs. 400 and so on, wheress
they will escape all that by a mere

(b) whether it 15 a fact that there
was no officer on the control tower
on that day when the plane took off:
and

(c) if so, the reasons therefor amd
action taken or proposed to be takan
in the matter®

The Deputy Minisier of Civil Avia-
tion (Shri Mohinddin): (a) Yes, Sir.

Journalists took off from Tezpur with-
out prior permismon of the aeronauti-
cal authonties on the 13th April, 1088.

(b) and (¢) The Control Towar at
Tezpur, which is an asrodrome of
comparatively lesser importance, nor-
mally operates between the hours of
9-30 to 12-30 and 14-30 to 16-30 IST.

prolubited area of NEFA without the
permussion of Government?

Shri Mokinddin: No, Sir; it 15 not
a fact as far as we know about it
Shri Assar: May I know who iz the
Journalist and to which country he
belongs?



Shri Assar: May I know whal steps
Government have taken to prevent
recurrences of the same incident?

Shri Mohiuddin: As I have already
stated, disciplinary action against the
pilot has been initiated, and the Gov-
ernment will see that unauthorised
flights as it happened in this case do
mnot take place.

Shri Hem Barua: May I know whe-
ther it is a fact that the aircraft com-
missioned by these journalists belongs
hammmmottheg

S8hri Mohiuddin: My information is
that this aircraft belongs to the Dar-
bhanga Afrweys. And, as it is re-
ported that presumably it was a

chartered by wvarious j flew
over Tezpur during the last 15 or 20
days?

Shri Mohiuddin: I would require

notice to answer that question.
Bhri Bra] Raj Singh: Have the

gally and returned, may I know

what way we have the possibility

detecting the exact route of the flight?
Bure

the plane took off from Tezpur ll:
of

tion available with the Ministry,

Shri Hem Barua: May I know whe-
ther the attention of the Government
hag been drawn to a newspaper story
that one of the journalists in this
aircraft was dropped somewhere near
Tawang; if so, whether he has been
detected, because there was an
attempt, the newspapers said, to dis-
cover him in the Dalai Lama’s crowds,
but there was no such discovery,
Phrl Mohinddin: Not from this
plane.

—

‘WRITTEN ANSWERS TO
QUESTIONS

Prices of Vegetable Ofls

#1999, Bhrli Pangarkar: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether it is a fact that the
retail prices of vegetable oils have
gone up in the markets during the
lagt three months; and

(b) if so, the steps taken in this
regard?

The Minister of Food and Agricul-
ture (Bhri A P. Jain): (a) Retail
prices of vegetable oils are not avail.
able, wholesale prices of major edible
vegetable olls, viz. groundnut o},
sejamum  oil and musiard ofl, have
moved upward in the last three
months. Those of linseed oil and
castor oil have not shown any rise.

(b) The Government is keeping
wﬁtchonthemmtu!m;
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vegetable oils in the country and suit-
.m’mmmmmwﬂm-
to that their prices rule at
reasonable levels. To check the rise
in prices, the Forward Markets Com-
mission have imposed heavy margins

maintain 45 per cent margin on bank
advances against the security of

. groundnuts,

of Officials in Ministry
of Food and Agriculture

*2001. Shri Nath Pal: Will the
Minister of Food and Agriculfure be
pleased to state:

(a) w er it is a fact that the
Union blic Service Commission
have declared that some of the officials
such as Deputy Directors and Assis-
tant Directors in the Ministry are not
adequately qualified for holding those
posts; and

(b) if s0o, the number of such
officials?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, but
the UPS.C. hag agreed to interview
the officials and review thaii cases

(b) 10. (of whom only 7 are now
working).

Gudivada-Bhimavaram Line

#2008 Shri T. B, Vittal Rao: Will

et wgelt W

00, S 7AW STAWT ; WT WY
awr wfw st 7 @R N v v W@
fr ;

(%) = fe=lt & o wgerd
gt dv Wk ¥lew @Rw (dr
W) N fmuw afd, ah

(w) afx g, @t sewm s
war g’
wmw ot Ffe s (sft wo wo
#w) : (%) o (o). T o 3wwr o
% fareror v fear mar £
v
(%) gt

W T ¥ Qe § ) gy STl
¥o W weelt w1 wfy feer wrare R
X I TF AATT W @ e
wTER e ¥ wfge W @)



(a) whether it is & fact that there
is acute scarcity of maida in Mani-
pur;

(b) whether any representation has
‘been made to Government regarding
the supply of maida by owners of
hotels and bakeries in Manipur; and

(c) if so, the steps taken to meet the
demands of maida?

mmum-uam-
ture (Skrl A. P. Jain); (a) to (c). On
of a request from the Manipur

Wntiten Awswens 10320

Fuol Conmmmgtion Oemmitios
Sl Subbdh Haaefs:
- Sl 8. . Samantn:
© ] Sl . C, Mafhi:
Bhrd Damant:

Will the Minigter of Ratiways be
pledsedd to refer to the given o
Unstarred Question No. 638 on the st

Dectmber, 1988 and state:

(d) whather the report of the Fusl
Committee has been fully

(b) it eo, whether action has been

taken on all the recommendations;
and

(c) if not, the reasons therefor?

The Deputy Minister of  Raliwiys
(Bhri Shahnawaz Khan): (a) The
recommendationg are still Being ex-
amined.

(b) and (c). Do not arise.

. Sbri D.
2021 < Shrl Dayit
Bhri

W W XY e o
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. The Misister of Food and Agrieul-
af) swT ¥, wg W gTOC A tave (Shri A. P. Jaim): (a) and (b).
warfye frar € The fifteen aress where groundwater

(w) W March, 1959 are as follows:—
Results obtained
5‘«"“’}"*‘
Name of the ares : I:nmem-
drilled vll'ledhb
mbewem
:.!Lt;h;dt (mnm)mmofnmmu Bhopal o “
2. Tapti Basin ( )-CDutrIcuocFBm-ndWmKhmduh& h-.nl.r) 8 2
3. Purna Basin )?hnicu & Buldana) 14 —
4. Slu.ruh hmcuof?ah\nd) 9 2
5. m Nakhtrans & Mundra o .
6. asthan of .
A ?‘mh(mmﬁ ’""."'E'm %?mm&!»ﬂm lg :
. Madray (Districn of ‘;, South ‘Trichy, 'l‘lniou. © .
9. miﬁmy WentGodnﬂﬂnndKrhhnl) 15 4
0. ab moqurpcu,
11 gm!nﬂf)hﬂm uh,ummnhu,wdnmu * "
- R T mﬂ.bmww o
3—- Orissa State Jﬂr m&mﬁ 12 :E
25. Assam Seate of Dursng & Kamrup, L u;-‘mulnnh:
tiken up shortly).
TOTAL « 268 I35

In the Seates of Wenr Bengal tnd Uttay Pradesh, exploration is still in progress.
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Waiting Reomas on Westtrn Rallway
3428, Shri Ram Krishan Gupta: Will

fhe Minister of Rallways be pleased
to state:

(a) the number of waiting rooms
with names of railway stations con-
structed during 1958-50 on the West-
ern Railway; and

{b) the number of waiting rooms
repaired and the cost thereof?

The Deputy Minister of  Rallways
(Bhri 8. V. Ramaswamy): (a) Four
waiting rooms for upper class passen-
gers were constructed at  Jalpur
Stetion. In addition to these, a wait-
ing room for traders each at Vapi and
Bilimora was provided. In addition
waiting halls for class III passengers
at 11 stations, namely Vapi, Unal,
Kharaghoda, Patri, Derol,  Petlad,
Jhagadia, Vemar, Asarva, Sansnd
and Fgina stations were also con-
structed.

(b) No separate records or accounts
for repairs to waiting rooms are kept
as they form a part of the station
buildings, the repairs and mainten-
ance expenditure of which is again
bulked with service buildings in
general.

Diesel Cars

3426, Shri Ram Krishan Gupta: Will
the Minister of Rallways be pleased
to state the number of Diesel Cars
running at present on the Western
Railway, with names of routes?

Written Answers APRIL 28, 19%9 *
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various {ypes of larry eagines. Thess
Rail Cars had a chain and sprocket
drive. The petrol power units are
now being replaced by diesels as and
when necessary.

Corraption Cases

3427, Shri Ram Krishan Gapta: Wikt
the Minister of Rallways be pleasad to
state the number of corruption cases
pending on the Northern Rallway asa
on the 31st March, 195607

The Deputy Minister of Rallwars
(Shri 8. V. Ramaswamy): 327.

Rural Water Supply Schemes In
Punjab

Shri Ram Krishan Gopia:
3428, { Shri D. C. Sharma:
Shri Daljit Singh:

Will the Minister of Health be
pleased to state:

(a) the names of Rural Sanitation
and Water Bupply Schemes regeived
by the Central Government from the
Punjab Government during 1958-59
and 1959-60;

(b) the total amount of loans and
assistance asked for these schemes;

(¢} the fotal amount of loans and
assistance which was actually given
during 1858-50 and to be given in
1959-60; and

(d) the time by which these
schemes will be implemented and the
number of villages benefitted there-
by?

The Minister of Health (Shri Ear-
markar): (a) and (b). A statement
showing the names of the schemes
with estimated costs received from
the State Government during Second
Plan period upto 81st March, 1950 is
laid on the Table. [See Appendix
VI, annexure No. 21.]

(c) A sum of Rs, 22.00 lakhs was
paid as grant-in-aid to the  State
Government during 1988-59, A ten-
tative allocation of Rs. 20.00 lakhs
as subsidy has been made for 1959-60.

(d) By March, 1900 and sbout 256
villages will be benefitted.
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Mmor Jevigation Projecis In  Punjab
Shri D. . Sharma:
. {mtqmu-uu
Will the Minister of Food and Agri-
eulture be pleased to state:

(a) the number of proposals for
minor irrigation projects under inves.
tigation in Punjab; and

(b) the help that the Central
Government have given to the State
in removing the dificulty of .techm-
ca] personnel?

The Minister of Food and Agricul-
tare (Shri A P. Iain): (a) The re-
quired information is awaited from
the Government of Punjab and will
be placed on the Table of the Sabha
&8 soon as it 18 received.

(b) The State Government have not
asked for any help of techrucal per-
sonnel from the Centre.

Quarters for P. & T. Employees of
Madras Circle

3430. Shri Pangarkar: Wil} the Min-
ister of Transpori and Communica-
tioms be pleased to state:

(a) the number of quarters for the
Post and Telegraph employees con-
structed 1n the Madras Cirele during
1958-58;

(b) the number of quarters to be
constructed in the above circle during
1959-807

The Minister of Transport and Com-
munications ((S8hri 8 K. Patll): (a)
Nine quarters.

(b) 32 quarters are at advance stage
of construction and are expected to

be compieted during 1859-80. In
addition, projects for construction of
164 quarters have been asanctioned:

Inter-State Geolls Trafllc

3431 Shri Pangarkar: Will the Min~
ister of Transport snd Communi~
cations be pleased to state:

(a) whether there is an increase in
the Inter-State goods trafic by road
between Bombay-Andhra and.
Bombay-Mysore; and

(b) if so, to what extent?

The Minigter of EBtate In the Minis-
tiry of Transport and Communications
(Shrl Raj Bahadur): (a) und (b). Yesn
It has not been possible to assess the
increase in figures, but the increase is
appreciable,

Consolidation of Land Holdings

3432. Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleasad to state the nature of

State/U. T.

i
E: EE i

. L .

-

E

J388Bure

*In these caves the cntire expenditure is met out of the Central budget.
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000, Skl D, 0. Bharma: Will the
‘Minister of Transport and Commauni-
cations be pleased to state:

{a) the cpst of the ships and
-vessels purchased during 1957-58 and
1938-5¢ separately for shipping ser-
Victs; and

(b) the details of these ships and
vessels and the service on which they
‘have been put?

The Minister of Biate in the Minis-
‘try of Transport and Communications
(Siei Baj Bahadur): (a) and (b). A
stitersent §s laid on the Table. [See
Agppendix VII, annexure No. 22].

The Minister
Karmarkar): () and (b).

E
E

z958-59
2959-60

Amount of loan and Amount of losn and
assistance aeked for  assistance sctually

Family Planning in Rural Areas

sass J Bbri B. C. Samanta:
* \ Shri Smbodh Hansda:

Will the Minister of Health be pleas-
«d to refer {o the reply given to Un-
starred Question No. 1861 on the 12th
December, 1058 and state:

(a) whether it is a fact that cent
per cent financial assistance has been
offered to Medical Teaching Institu-
tions and voluntary organsations for
opening clinics of Family Planning in
rural areas;

(b) if s6, whether any such assist-
ance has been denied to eome rural
<linics;

(c) if s0, what are the reasons; and
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Qubitioe. No. 251 on ths Iist Novem-
bez, 1958 and state:

(=) whether Goveriumatit hive since
exsmined 'the recemmmindations of

the 1lth session of W.H.O. Regional
Coari! on South Asia held in
New Delhi from thé to 30th Sep-

tember, 1068; and

(b) if so, the decisions taken there-
on?

The Minigter of Health (Sliel Kar-
minriear): (a) Yes, Sir.

(b) A statement showing the re-
solutions pessed by the Hleventh
W.H.O, Regional Committee for South
East Asia in their meetings held in
New Dethi from 24th to 30th Septem-
ber, 1958 and the action taken there-
on by the Government of India is laid
on the Table. ([See Appendix WVII,
annexure No. 33].

ion No. 131 on the 21st November,
1858 and state:

(b) if so, the progress of work done
so far?

The Minister of State in the Minis-
try of Transport and Communientions
(Bhri Raj Bakadur): (a) and (b). Esti-
mates for the construction of the four
berths amounting to Rs. 272'55 lakhs
have been sanctioned. Tenders for the
‘work will be invited shortly. Part of
the dredging has already been done.

Alroraft Accidemt

2B, Contrel in Oriam

3439, Bhri Panigrahi: Will the Min-
ister of Health be pleased to refer to
the reply given to Unstarred Question
No. 2328 dated the 18th September,
1958, and state:

(n) whether Orissa has got the
required assistance for T.B. control
for the year 19058-59;

(b) if s0, how many T.B. isclation
beds out of 105 allotted beds have been
established in Orissa so far; and

(c) whether the proposal for 1980-
60 and the amount of assistance that
would be given to Orissa for the year
have since been finalised?

The Minister of Health (Shri Kar-
markar): (2) No X-Ray and laboratory
equipment was suppted to the Gov-
ernment of Orissa nor any grant to-
wards the establishment of T.B, isol-
ation beds was sanctioned for year
1958-590. Howewver, grants amounting
to Rs. 2,62,617 were sanctioned to the
State Government during 1958-58 for
the control of diseases under the
following schemes:—

1. Nationd]l Mxldr'a Eradication.
2, B.C.G. Vacclns uon
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The bresk-up of the amount san-
ctionod to each of the above schemes 1s
not available. .

A non-recurring grant of Rs. 50,000
was also sanctioned to a vbluntary
T.B, institution in the State.

(b) No T.B. isolation bed was es-
tablished by the State Government

during 1058-59.

(¢) No specific proposals have been
received from the State Government.
It has however tentatively been agreed
to give to the State Government Cen-
tral assistance amounting to Rs, 41,000
for B.C.G. Campeign and Rs. 70,000
for the establishment of T.B isolation
beds. It is for the State Government
to implement the scheme and draw
the grants as may be due to them,

Late Running of Trains

3440. Pandit D, N. Tiwary: Will the
Minister of Railways be pleased to
state:

(a) whether any record is maintain-
ed of the late running of trains on the
Junction Btations of the route besides
:l:dtlrl.h‘ anéd destination stations;

(b) if so, whether a statement show-
ing the position in regard to the late
running of the following trains dur-
ing 1058 would be laid on the Table:

(i) On N.E. Railway:

1. 9 Up and 10 Down Ex-
press.

2. 33 Up and 34 Down Janata
Express,

() Serious train sccidents . .
(i) Cases of tampering with track
(1i) Cases of thefts of booked consignments

APRIL 28, 1950
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8, 31 Up and 82 Down Pamen-
ger

(i{) On Northern and Eastern
Railways:

1, 13 Up and 14 Down Uppes
India Express.

2 11 Up and 12 Down.
3. 853 Up and 334 Down?

The Deputy Minister of Rallways
(Shrl 8. V. Ramaswamy): (a) snd
(k). Information is being collected and
will be laid on the Table of the
Sabha

Crimes on Rallways

3441. Pandit D. N, Tiwary: Will the
Minister of Railways be pleased to re-
fer to the reply given to Unstarred
Question No 81 on the 18th Novem-
ber, 1058 and state:

(a) whether there has been any
noticeable decrease in Railway acci-
dents and Railway crimes, such as
theft, pilferage etc, since October,
1058; and

(b1 it s, the perceminge of de-
crease?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and (b).
The incidence of railway accidents or
railway crimes do not follow any set
pattern from month to month. How-
ever, the percentage decrease in the
average number of serious accidents
and crimes on railways during four
months from November, 1058 to
February, 1959, as compared with the
figures of October, 1958, is as under:—

Percenmt,
d’umum

. . . 25%
- L] - - - 19%
- - - - - I%

@v) Value of thefts of booked consignments and milway property . . 4 3%
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Schoduled Castes fo P. & T.

rmmm:
F Shri Daljit Bingh:
Sardar Igbal Simgh:

Wil the Minister of Transport and
Communications be pleased to state:

(a) how many Scheduled Caste and
Scheduled Tribe candidates bave
been recruuted during 1958-830 in the
Punjab Circle category-wise;

(b) what was the number of vacanc-
ies to be fllled,

(c) whether the vacancies were filled
according to the reservation; and

(d) if not, what steps have been
taken in the matbter®

‘The Minister of Transport and Com-
munications (Shri § K. Patil): (a)
10 (d) The requured information for
the calendar year 1858 and for the
period January-February, 1838 has
been called for from the Postmaster-
General, Punjab Circle, Ambala and
will be lauid on the Table of the
Sabha as soon as it 1s received

By-Products of Tomato

3443, Shri Pangarkar: Will the Min-
ister of Food and Agriculture be pleas-
ed to state:

(a) whether Government are con-
sidering any scheme for the manu-

(b) if so, when such a scheme 1s
likely to be finalmed?

The Minister of Food and Agricul-
tare (S8hri A, P. Jain): (a) No, Sir.

(b) Does not arise.

nor-General/President of India during
the period from 1947 to 1988?

‘The Deputy Minister of Rallways
:sms.v.m-y)zcuum—
m »

Class IV—39

Termination of Services of Rallwny
Empiloyees by General Managers

state the number of cases of termin-
ation of service of Class IIT and IV
staff by General Managers under their
special powers during the period from
1947 to 1958~

The Depuiy Minister of Rallways
(Shri 8, V. Ramaswamy): Information
13 being collected and wnll be laid on
the Table of the Sabha.

Reversions of Employees on N.E.
Eallway

3446 Shri Rajendra Singh: Will the
Mimster of Railways be pleased to
state:

(a) whether 1t is a fact that there
are a large number of cases on North
Eagtern Railway where persons have
been reduced in rank without issuing
any charge-sheets and giving chance
of defence as required under Article
311(2) of the Constitution; and

(b) if so, the reasons therefor?

The Deputy Minister of Rallways
(Bhri Shahnawaz Khan): (a) No.

(b) Does not arise

reply given to Unstarred
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(Shri Maj Babadur): A m

m the Table. [See Appmdix
VII, annexure No, M.]

Service Rules on ERallwars

3448, Shrd Harish Chandra Mathur:
Wil the Minister of Rallways be
pleased to state:

(8) how many different sets of
rules in respect of service conditions

ly, the different sets of rules in res-
pect of service conditions are:—

(1) Ex-Company Railway
(n) Ex-States
(in) Indian Government Raillways

(b) The ex-Company Railway staff
and the ex-States Railway staff were
fiven an option to come over to the
Indian Government Railway rules,
so as to reduce the diversity Simpli-
fiation of rules has been deferred for
the Enquiry Commussmions report

Willingdon and Safdarjang Hospitals

Shri Subodh Haneda:
bt {ms C. Samanta

Will the Minuster of Health be
Pleased to state:

(a) whether it 18 a fact that Gov-
ernment propose to revise the outlay
provided in the Second Five Year
Plan for the Willingdon and Safdar-
jang Hospitals in comsultation with
ihe Planning Commission;

(b) if so, the reasons therefor; and

{¢) how much of the total estimate
has beem spent up-till now?

Wﬁgw(mm
: 4
Mﬂmﬂd:uﬁm ltmm N
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(b) Does not arise,

c) Approval has been aocorded to
u::utrumonwahaﬂmudhmt
Rs, 69,10,855 (Rs 59,00,185 for Safdar-
jang Hospital and Rs. 10,01,800 for
Willingdon Hospital).

ERallway Pamenger Fares

3450 Shri Jadhav: Will the Minis-
ter of Railways be plessed t0 lay &
statement on the Table showing the
bases of passenger fares of the Locak
Trains running at various places from
1948 to 10587

The Deputy Minister of Rallways
(Shri 8 V Ramaswamy): A state-
ment showing the bases of passenger
Zares over the Indian Railways from
1st January, 1948 to 30th September,
1958, 13 laxd on the Table [See Ap-
pendix VII, annexure No 25])

Presumably by the exprestion
"Local Trains” in the question is
meant the passenger trains running
over short lengths There is no 4dif¥-
erence between the bases of passen-
ger fares apphicable to such ‘“Local
Trains” and other passenger trains,
but the distinction between the fares
tor “Ordinary” or “Passenger Tramns”
on the one hand and Mail or Express
Trains on the other, where different
lares are charged, has been indicated
in the statement

From 1st October, 1858, the bases
of fares are not notified but only the
calculated fares for different distances.

Patharkandl-Dharamanagar Ral}
Line

3451, Shri Dasaraths Deb: Will the
Mdmbw %

m'ﬁm‘h'mwd Pathar-
km-nhmmmnum
be made; and

(blwhenth-humma the

Railway Board 15 likely to be receiv-
ed by Government?

The Deputy Minister of
‘nﬂl.'.l_-'.” () and g
Arrangements are being made to atact

mm“ﬂﬂrum
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Matchwood
Plywood
Hardwood .
Omamentsl wood
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%< fogr W |

(7) e T I |

(b) the amount of royalty levied
and collected respectively  during
the last 3 years?

The Minister of Food and Agricul-
ture ((Shri A, P. Jain): (a) The rates

41% of the f.o.b, prices

. 45% -do-
. 50% ~do~
. 50% -do-

(b) The amounts of royalty levied and collected on sawn umber are as follows :—

Year

Amount of Amount of

royalty
Rs. Rs.
1935-36 . . 1,15,367 1,15,267
19%6-57 . 1,09,295 1,069,295
T9s7-38 . 47,223 42,233
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Passonger Fare Taxxiion

3455, Shri Morarka: Will the Min-
ister of Rallways be pleased to state:

(a) the effect of the passenger fare
taxation on the passenger itraffic om
different Railways during 1958-09;

(b) whether this tax affected short
distanee travels more than long dis-
tance travels during the above period;
and

(c) the effect of this tax on the
revenues during the above period?

The Deputy Minister of Rallways
(Shri B, V. Ramaswamy): (a) to (c).
Whule there has been a downward
trend in passenger traffic and in earn-
ings in the year 1858-59 compared to
the previous year, it is not possible
to say how far, if at all this is due to
the tax passenger fares and how far
to the general economic conditions in
the country during the period and to
more intense competition by road
services.

wpt & faeg wfmm

IvyE. sft W v . w7 W
aq wiy #f 0z T ¥ For w5
AT & wrd® B FATT FW P AW
s o wfirmw & fod ar w9 whmam
N g% a9 & fed fafaw wen /¢
0 Y Fhg Tr-Hw ¥ ¥ peye-
w& W e ey fir oy ?

w et gfw st (sft wo we
W) : ATCT TR Afws SW IJgaTeY
foras¥ & et R W TR & fd
frem W Toq qoerd & g ff wf
ﬂmu‘rﬁ (rltit:ide ) ¥ Tw
oY wo sl o agraar v & | ¥l
mfew feeelt & wrew 4, et ot
e ® YR INTET e T W
fird g &I tooe TR wT GHE
=Y AT GTHTT A feT |
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Profuciion of Tobaote

P {:::s.l.mm

Will the Minister of Foed and Agri-
cufture be pleased to state the gquan-
tity of tobacco produced and the ares
<covered, State-wise, for the years 1957-
38 snd 1958-597

The Minbter of Food and Agricul-
ture (Shri A. P. Jain): A statement
laid on the Table [See Appendix
“VII, annexure No. 26.)

Use of Public Telephomes without
Charges

3458. Shri Onkar Lal: Will the Min-

®

(a) whether attention of the Gov-
ernment have been drawn to the
allegations made in the editorial of
‘Saptehik Hindi Hindustan' dated the
21st December, 1958 published from
New Delhi that the public call tele-
phones are being technically manipu-
lated and made use of without paying
15 nxye Paise;

(b) whether any enquiry has been
made in the matter; and

(c) if so, the result of the enquiry?

The Minister of Transport and Com-
muanications (Bhri 8. K. Patll): (a)
Yes.

(b) No enquiry in thig specific case
was considered necessary. It is
possible for a caller from a  Public
Call Office, without inserting the
necessary coins, make himself faint-
ly heared by shouting into the re-
ceiver. No both way conversation is
‘however possible. This is, however,
more of academic interest than of
Ppractical utility, as a satisfactory con-
‘versation cannot be conducted in
this manner,

(¢) Does not arise,

‘Tractors for Central Tractor
Organisation

3459. Shri 8. M. Banerjee: Will the
Minister of Food and Agriculture be
Pleased 1o state:

72 LSD-3

{a) whether Defence Ministry |is
giving 123 tractors to Central Tractor
Orgunisation:

(b) if eo, whether the tractors have
been received; and

(c) whether this will be a sort of
ioun to Central Tractor Organisation?

The Minister of Food and Agrieul-
ture (Bhri A. P. Jain): (a) to (c). The
Defence Ministry has offered to trans-
fer 200 tractors to the CTO. A techni-
cal examination by Engineers of CTO
has been completed in respect of these
tractors regarding their suitability or

portisundercouﬂda-ntim':. The qes-
tion of settling terms of the transfer
will arise after a decision is taken on

Railway etaff at Durg, Bhilai and
Rourkela and state:

(a) whoether any decision has since
been taken; and

(b) if so, with what results?
The Deputy Minister of Rallwayr
(8hri 8, V. Ramaswamy): (a) and
(b). The matter is still under con-
sideration but orders are expected to
issue shortly.

wge ¥ e wiwde eite dew
lni!rfw’lim

3vel sff wmiler weedt- wr
o oot ag worA A s wGi e

(%) wr ag aw § % = =i,
1exE W I W afase & FAge
& d Feww 9T fFagr Awm T,
aY sfaede Wi ok sinfa@ & fiw
woftT wrer &= Y T
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(w) sfrar
Diesel Engines on Northern Ralway

3462. Shri Ajit Singh Sarhadi: Will
the Minuster of Railways be pleased
to state:

(a) whether any diesel engines are
proposed to be allocated to the
Northern Railway for beimng run on
the Ludhiana Ferozepore line; and

(b) if so, how many’

The Deputy Minister of Railways
(Bhri 8§ V. Ramaswamy): (a) No.

(b) Does not arise.

Linking different parts of Himachal
FPradesh by Rail

3463, Shri Nek Ram Negi: Will the
Minuster of Railways be pleased to
state what steps Government have
taken to Lnk up different parts of
Himachal Pradesh by rail?

The Deputy Minister of Railways
(8hrl 8. V. Ramaswamy): Investiga-
tions for following Projects falling
either wholly or partly in Himachal
Pradesh were carred out in the past:

(i) Kalka-Suket (105 miles NG)

(1) Sunla~-Narkanda (43 mules
NG)

(ii1) Sumla Internal Communica-
tions

Written Answers APRIL I3, 1480
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(iv) Nangal-Mandi (64 miles NG)

(v)_xnngrn-m (87 miles NG)

(vi) Jagadhri-Pacnta-Rajbhan (44
miles BG). Invesiigations re-
vealed that all the projects
were unremunerative. Due

survey or construction of any
of these,

Diesel Rail Cars on Southern Rajlway

3464. Shri V. Eacharan: Will the
Minister of Railways be pleased to
state:

(a) the number of Diesel Raj] Cars
raening on the Southern Radlway at
present;

(b) what are the places where these
have been put into service; and

(c) the number of diesel cars al-
lotted to Southern Railway out of
those presented by Australia®

The Deputy Minister of Railways.
(Shri 8. V. Ramaswamy): (a) and (b).
Out of the 12 Broad Gauge and 14
Metre Gauge Diesel Rail Cars avall-
able on the Southern Railway, 7 Broad
Gauge and 10 Metre Gauge Diesel
Ral Cars of which 2 are old ones, run
at present on the following Sections of
the Southern Railway.—

Broad Gauge

Samalkot-Cocanada Port
Cocanada-Tadepallingudem
Cocanada-Nidadavolu
Tuni-Cocanada
Nidadavolu-Tum

Metre Gauge
Mayavaram-Tanjore
Mayavaram-Tiruchchirappalli
Tiruchchirappall-Karatkkudi
Tiruchchurappalli-Devakottal Road
Tiruchchirappali-Shrirangam
Tiruchchirapalli-Lalgudi
Tiruchchirapalli~-Manapara/
Nidamangalam-Mannargudi
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As the service has been recently
started it has been considered advis-
able to keep five cars on the Broad
Gauge and four cars (new ones) on
the Metre Gauge as spare for main-
tenance, periodical overhaul and as
standby. This number will be progres-
sively reduced and the number of
diesel rail cars in service will be in-
creased after experience has been
gained regarding running of the exist-
ing services.

(e) 12 Broad Gauge Diesel Rail
Cars, out of 24 received from Australia
under the Colombo Aid Plan, have
been allotted to the Southern Railway

Unrban Water Supply Bchemes in
, Uttar Praesh

3485. Bhri J. B. 8. Bist: Will the
Minuster of Health be pleased to
state:

(a) the allocation made by the Gov-
ernment of India for implementing the
urban and rural water supply schemes
in Uttar Pradesh dunng the First and
Second Five Year Plan periods; and

(b) how far the allocations made

have been utilised by the State Gov-
ernment?

The Minister of Health (Bhri Kar-
markar): (a) The following amounts
have been paid to the Government of
Uttar Pradesh for implementing the

urban and rural water supply
schemes:—
Penod Urban. Rupal.
. (100% loan) (50, grant-in-ad).
(Rupees 1n lakhs)
Firs Five Yoar Flm, ~ 250 00 86 s0
Second Five Yeer Plan, 1956-57.  45°00 28 <0
1957-58. 13100 7 00
Ig58-59. 6500 10 oo
491 o0 132 00

'(b) The State Government  have
utilised the amounts paid up to 1857-
58 to the full extent As regards the
year 1958-58 the actual expenditure
figures are not yet known,

Advisory Committees in Ministry of
Railways

3466. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state the total expenditure incurred
by the various Advisory Commuttees,
constituted by the Mimstry of Ral-
ways during 19587

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): The infor-
mation is under collection and will be
laid on the Table of the Sabha.

Telegraph Staff on Northern Railway

Shri §. M. Banerjee:
Ll Shri Tangamani:

Will the Minister of Railways be
pleased to state:

(a) whether it 15 a fact that the
Telegraph Steff on Northern Railway
having five to ten years service have
not yet been confirmed; and

(b) 1if so, the reasons therefor?

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): (a) No,
with the exeeption of signallers on
the Deltu and Ferozepur divisions
where confirmations are still to be
made.
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{b) Record of service in India opting
Signallers was incomplete for want of
certainr information from the¢ W.W.
Raliway (Peskistan). OQOrders wave
however now been issued to proceed
with confirmation on the information
available. .

Hind{ Telegraph Staff

Shri 8. M. Banerjee:
3468, Shri Tangamani:

Will the Minister of Railways be
pleased to state:

(a) whether it 1s a fact that Rs. 50
has been granted as an incentive
ad hoc allowance to Hindi Telegraph
Staff;

(b) if so, whether the same has also
been given to Telegraph staff on
Railways; and

(¢) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri 8. V, Ramaswamy): (a) Yes, to
those telegraph employees for whom
it was not a condition of service to
acquire Hindi Morse.

(b) Yes, as stated in reply to ques-
tion No. 1864 (a) on 12th March, 1959

(c) Doss not arise.

Cadastral Survey in Manipur

3469. Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Cadas-
tral Survey of the Valley area in
Manipur was started by the Manipur
Admunistration in 1852 but subsequent-
ly the proposal was dropped; and

(b) whether this fact was brought
to the notice of the Government of
India before or after the commence-
ment of the present Burvey and Settle-
ment Operations in the Valley?

The Minister of Food and Agricul-
tare (8hri A. P. Jain): (a) No Cadas-
tral Survey was actually started in
1952. The Manipur Administration
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had proposed to undertake such &
Survey, but the proposs! was subse-
Quently dropped.

(b) Before the commencement of
the present Survey and Setilement
Qperations,

Comvention of Medical Representatives

3470, Shri J. R. Mehta: Will the
ghni:ter of Health be pleased to
tate:

(a) whether a convention of the
representatives of Directorate of State
Boards and Faculties and Principals
of Recognised Colleges of Indian

e was held o Calewtts i» De-
Cember, 1958;

(b) whether this convention has
Submiited its recammendations to the
Government of India;

(c) if so, what are its main fea-
tures; and

(d) what recommendations have
teen accepted by Government so far?

The Minister of Health (Shri
Karmarkar): (a) Yes.
(b) Yes.

(c) A statement is laid on the Table
[See Appendix VII, annexure No. 27].

(d) The relevant recommendations
6f the Convention are covered by the
Report of a Commuttee recently set up

the Government to evaluate the
bresent status of Ayurveda The re-
tommendations contained in that Re-
bort are under consideration.

Waiting Room at Simla Station

3471. Shri B. C. Mullick: Will the

Mimster of Railways be pleased to
itate:

{a) whether it is a fact that there
is no waiting room at Simla station
for Class IIT passengers; and

(b) if go, the reasons therefor?

The Deputy Minister of Rallways
éshrl 8. V. Ramaswamy): (a) Yes,

Gl .



(b) i so, whether Government of
India have taken staps to get a detail-
ed account of the process with a view
to introduce 1t 1n this country?

The Minister of Feod and Agricul-
ture (Shri A, P, Jain): (a) Yes

(b) Steps have been taken to obtain
mmformation about the new process
through the Indian Embassy
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Soll Conservation Measures in D.V.C.
Ares

474, Sbrl Ram Krishan Gupta: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the programme of soil
conservation measures in the Damo-
dar Valley Conporstion arex has heen
formulated, and

(b) i so, the main features of the
programme?

The Deputy Minister of
and Power (Shrl Hathi): (a) and (b)
The Dumodar Valley Corporation are
executing the following sofl conserva-
tion schemes*

(1) Afforestation of 25,000 acres of
catchment aree

(1) Soil survey and planning;

(1) Soil Conservation Demonstra-
tion Scheme;

(1v) Soil Conservation Engineering
Works,

(v) Soil Conservation scheme in
Upper Sewanm1 catchment

The gquestion of soil conservation
measures 1in the Damodar Valley area
was discussed at the Conference of
the Participating Governments held in
New Delh; 1n the first week of April,
1859 The Conference accepted the
importance of soil conservation mea-
sures and assured that adequate funds
shall be provaded for the purpose.
The Damodar Valley Corporation was
asked to formulaie a concrete pro-
gramme n this regard
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Amendment of Damodar Valley
Oorperstion Act

75, Shrl Ram Krishan Gupta: Will
the Minister of Irvigation and Power
be pleased to state at what sfage is
the proposal to amend Damodar
Valley Corporation Act with a view to
enable the Corporation to levy water
rates for industrial and domestic con-
sumption in consultation with the
participating State Governments?

The Deputy Minister of Irrigation
and Power (SBhri Hathi): The amend-
ments proposed by the Damodar
Valley Corporation were considered
at the Conference of Participating
Governments held at New Delhi in
the first week of April, 1959. The
principle that the Damodar Valley
Corporation might charge for the
water potential created by the
Damodar Valley Corporation projects,
whether 1t flows through the rivers in
the valley or through canals/distnbu-
taries, was accepted by the conference
and it was agreed that the question of
amending the relevant Sections of the
Damodar Valley Corporation Act to
remedy the lacuna might be taken up
The draft amendments have, however,
to be examined bearing in mind the
necessary safeguards that might have
to be provided to protect rights under
the Constitution and the interests of
the State Governments, This being
done

Agreement between the Participating
States and Damodar Valley
Corporation

3476. Shri Ram Krishan Gupta: Will
the Minuster of Irrigation and Power
be pleased to state the details of the
agreement entered between Central
Covernment and the participating
State Governments with Damodar
Valley Corporation—West Bengal and
Bihar for transfer of cold storage
plant at Kanainatsal, the Spun Pipe
Factory at Durgapur, and the mmin-
tenance of the irrigation canals under
the barrage and urigation projects of
the Damodar Valley Corporation to
West Bengal Government?

The Deputy Minister of Irrigation
and Power '(Shrl Hathi): It was
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agreed at the Conference of the parti-
cipating Governments in the #irst
week of April, 1959:

(1) that the Governmenf of West
Bengal would take over from
the Damodar Valley Corpora-
tion both the cold storage
plant at Kanainatsal and the
Spun Pipe Factory at Durga-
pur with all their assets and
habilities; and

(2) that the West Bengal Gov-
ernment would take over
from the Damodar Valley
Corporation the maintenance
and operation of the canal
system including the naviga-
tion canal with effect from
the 1st December, 1958. This
transfer will be made under
the provisions of Section 13
of the DVC, Act, 1948,

Ship Repairing Facllities

3471. Shri T. B. Vittal Rao: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the report of the
Commuttee appomnted to investigate
mto the ship repairing facilities has
since been received,

(b) if so, what gre the salient fea-
tures of the report; and

(c) if the reply to part (a) be 1n
the negative, when the report is lLike-
ly to be received?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) No.

(b) Does not arise

(¢) The report is expected to be re-
ceived by the end of this month.

Road Transport

3478, Shri T. B. Vittal Rao: Will the

Minister of Transport and Communi-
cations be pleased to state:

(a) the percentage of passenger
road transport traffic in the public
sector 1n relation to the total passen-
Eer road transport traffic in the coun-
try, as at the end <f 1958; and



‘93053 Message from Rajya VAISAKHA 3, 1881 (SAKA) Indian Light- 13044

Sabha

(b) what was the percentage at the
beginning of the Second Five Year
Plan period?

The Minister of SBtate in the Minis-
dry of Transport and Communications
(Shri Raj Bahadur): (a) and (b)
Although authentic figures in this res-
pect are not available 1t 15 estimated
that about 20 per cent. of the passen-
ger road transport services In the
country was in the public sector at
the beginning of the Second Five Year
Plan. The position as at the end of
1958 15 not known, as the relevant
information has not yet been received
from all the State Governments/
Union Terntories

12.07 hrs.

PAPERS LAID ON THE TABLE
Orpers UNDER EssenTIAL CoMMODI-
TIES AcCT

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): Sir,
1 beg to lay on the Table, under sub-
sectron (8) of Section 3 of the Essen-
‘hial Commodities Act, 1955, a copy of
<each of the following Orders —

(1) The Rajasthan Foodgramng
(Restrictions on Border Move-
ment) Order, 1859 published
in Notification No G SR. 432
dated the 9th Aprl, 1959
[Placed wm  ILibrary, See
No LT-1373/50]

(2) The Madhya Pradesh Food-
grains (Restrictions on
Border Movement) Order, 1959
published in Notification
No 450 dated the 14th Apnl,
1959 [Placed n Library, See
No LT-1374/591].

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
Iollowing messages received from the
Secretary of Rajya Sabha:

(i) “In accordance with the pro-
vinons of rule 125 of the

house (Amendment) Bill

Rules of Procedure and Con-
duct of Business in the Rajya
Sabha I am directed to ine-
+form the Lok Sabha that the
Rajya Sabha, at 1ts mtting
held on the 21st Apml, 1959,
agreed without any amend-
ment to the Indian Railways
(Amendment) Bill, 1959,
which was passed by the Lok
Sabha at its sitting held on
the 12th February, 1959”

(1) “In accordance with the pro-
vision of rule 87 of the Rules
of Procedure and Conduct of
Business 1n the Rajya Sabha,
1 am directed to enclose a
copy of the Census (Amend-
ment) Bill, 1959, which has
been passed by the Rajya
Sabha at its sitting held on
the 20th April, 1950 "

BILL PASSED BY RAJYA SABHA
LAID ON THE TABLE

Secretary: Sir, I lay on the Table
of the House the Census (Amendment)
Bill, 1959, as passed by Rajya Sabha.

1209 hrs

INDIAN LIGHTHOUSE (AMEND-
MENT) BILL

The Minister of Transport and Com-~
munications (Shri 8 K, Patll): Sir, I
beg to move

“that the Bill further to amend
the Indian Laghthouse Act, 1927,
be taken into consideration”

Sir, it 13 8 very simple and non-
controvers:al Bill As the House will
know, this original Act was passed
i 1927, and since it has been twice
amended mn 1953 and 1855 The
object of the Bill 1s that the dues that
are to be paid should be raised, be-
cause the expenses mm mamntaming
these lighthouses and the navigation
aids have increased, and the plans
that we have got in the Second Five
Year Plan and, thereafter, in the Third
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[Shri 8. K Patll]

Tive Year Plan will require quite a
lot of money. As it is, our original
estimate was that the plan would cost
somewhere about a lttle under Rs. 8
crores, but now those estimates have
gone beyond that and the develop-
ment programme that we envisage
will cost somewhere about
Rs. 10,20,00,000, which also includes
an expenditure of Rs. 5,20,00,000 in
foreign exchange. Therefore the need
has avisen for these dues being 1n-
cressed, What is proposed to be
done is that the dues should be in-
creased from four annas, that s,
26 nP, to the maximum lmt of 50 nP.
But the plen is that for the first year
it should be increased only to 37 nP
nearly half, and that in the second
year, it may go to 50 nP. As 1t is,
the pressnt revenue from these sources
comes to about Rs. 48 lakhs annual-
ly. But the balance is not enough
to carry on the developmental activi-
ties. This new increase, when it
comes into being fully, namely, 50 nP,
would add another Rs. 44 lakhs
About 90 per cent. of all these dues
are in the form of foreign exchange,
because they are paid by ships that
belong to other countries Therefore,
we do require the foreign exchange
and we do get it. We require about
Rs. 520 lakhs of foreign exchange
for the completion of our Plan.
Therefore, it is intended that this rise
should be effected.

This rate compares also favourably
with that in other countries. So far
as the United Kingdom is concerned,
they charge 68 nP per ton, while the
maximum that we intend charging
just now under this amending Bill is
only 50 nP.

Therefore, as I said, this is a simple,
non-controversial Bill, and it enables
us to complete the Plan that we have
got in view, both the Second Five
Year Plan and the Third Five Year

how relevant it is to bring a little
more comprehensive Bill for the
amendment of this Lighthouse Act.

So far as the first point is concern-
ed, from the budget figures, I find
that for the year 1958-59, the revised
estimate for that year was
Rs. 1,20,23,000. For the year 1959-80,
it is Rs. 1,28,87,000. Of this, the non-
Plan expenditure is Rs, 48,87,000 and
the Plan expend:ture i1s Rs 80 lakhs.
To show how important it 15, I may
point out that even in a place like
Madras, the non-Plan expenditure is
Rs. 3,22,000 and the Plan expendi-
ture 315 Rs. 8,00800. So, I do not
think that one can have any griev-
ance about enhancing this rate from
25 nP to 50 nkp.

We were also told at the time of the
discussion of the Demands for Grants
that steady progress has been main-
tained in respect of the capital works
and development works in respect of
lighthouses scheduled for the year.
Two new lighthouses have been es-
tablished and three existing light-
houses were improved. That is also a
very important development which
we have had.

Today, in the course of the Ques-
tion Hour, we were told that the
existing workshops in Bombay and
Madras are adequate, and as per the
recommendations of the Estimates.
Committee, &8 new workship is
going to be. set up in Calcutta.



We were also told that the Bharat
Electronics will also go into produc-
Hon sa that we will be selif-sufficient
in the maaufackuse of these ilems:

As 1 have mentioned earlier, I
would briefly mention some of these
sections which will require suitable
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will be submitted before the Central
Advisory Committee.

Now, it is necessary that we go a
little more in detail into these rules
So, an amendment or a suggestion
from the hon. Members or from the
Minister himself that these rules may
be laid on the Table of the House

spirit of many of the legislations that
we have passed.

On the question of this Advisory
Committee which is provided for in
section 4, in the light of the discus-
sions we had on the Merchant Ship-
ping Bill, it may also be necessary
to take this House into econfidence as
to the composition of this Advisory
Committee. With the development
of shipping that is now taking place,
more and more attention will be
given by the hon. Members not only
to the development of shipping but
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Advisory Committee which is now
constitu! under section 4.
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There 1s another section—section 18.
This section says that the {following
shall be exempted....

Mr. Speaker: Is he in order in
referring to all this now?

Shrl Tangamani: The point I am
making, when this motion for con-

light of the Merchant Shipping Bill
whioh we have passed and in the light

of certain procedurss that have been
more or less accepted in thiz House,
certain amendments &re necessary
and a little more comprehensive Bill
ought to be brought.

I am not going to
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[Mr Speaker]
the points that the hon. Member is
now making? Another hon. Member
may differ from him That will be
senlarging the scope of the Bill

Shri 8. K. Patil: May I add a few
words In oder to cut short the dis-
wcussions? As you rightly pointed out,
the scope of this Bill is very Limited
But there are other aspects of the Bill
-which the Government will seriously
consider. The hon. Member has
made reference to en aspect of the
matter We shall be bringing an-
other piece of legislation in that con-
nection, and that will cover many of
those points. But so far as the pre-
sent Bill is concerned, the only limt-
ed aspect of it is raising the fee to
$0 nP.

Shri Tangamani; I am much obliged
to you and the Mimster

Mr., Speaker: Let them not enlarge
‘the scope of the Bill What I would

suggest to hon Members 13, 1t 15 al- -

ways open to them to table a resolu-
tion saying that a particular Bill will,
in view of the altered ecircumstances,
require modification Or, they may
‘themselves bring forward a Bill be-
fore the House.

Bhri Tangamani: What really hap-
pened was this I shall be candid

I was mm the Jommt Committee on
the Merchant Shipping Bill, but then
1 did not go through this Act Now,
when I went through this particular
Act, in the hight of certain decisions
which were taken by the Joint Com-

mittee on the Merchant Shipping
Mr. Speaker: The Hon Minister

says he will bring in another amend-
dng Bill. In the meanwhile, the hon
Member will forward hus suggestions
40 the Miister.

Shri Tangamani: In this connection
I would Lke to know how the amount
«of Rs. 48 lakhs that will be collected
.by enhancing this rate 13 going to be
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a reply to this point also,
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Shri 8. C Samanta (Tamiluk): I
whole-heartedly support the amend-
ment brought forward by the hon
Mimnster At the same time, I will
request the hon Minster to see that
the workshops and research work that
are being contemplated by the Minis-
try should be taken up

Mr Speaker: I have already smd
when Mr Tangamam was speaking
that all these matters do not arise out
of the small Bill before the House

Shri 8. C. Samanta: This levy is
being put for the development of
these things—research work, etc

Mr. Speaker: Is it specially ear-
marked for this purpose?

Shri Raghunath Singh: Rs 1020
crores are provided for Lghthouses

Shri 8 C. Samanta; The Interna-
tional Conference on Light houses
that was held in June, 1955 at The
Hague praised the new electric flasher
invented 1n India and the new elec-
tric sources that have been developed
by the Indian lLighthouses These
things are necessary and it is for this
that the hon Mimster has brought
forward this Bill to enhance the levy
from 4 annas to 8 annas
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[Shri 8. C, Samanta)
According to the Constitution, the

should also try to bring
Al the lighthouses under the centwal
Junsdiction. For that, a large amount
of money will be necessary and the
Plannung Commussion has also décreas-
ed the money So, on these grounds,
1 support the amendment

Shri 8, K Patll: [ have very Little
to add I would like to point out that
in the section which 1s sought to be
amended, there s some answer to the
pomnt raised by Shr: Raghunath Singh
The section says:

“The Central Government may,
by motification imn the Officlal
Gazetts, prescribe rates, not ex-
ceeding four annas per ton—

we are now making 1t fifty naye
paise—

“at which light-dues shall be
payable, and may prescribe differ-
ent rates for different classes of
ships, or for shups of the same
class when in use for different
purposes or m different ecircum-
stances ”

So far as different classes of ships
are concerned, coastal shipping comes
in that and that will be taken into
consideration  For light ships, it 1s
very much less All these points will
be taken into conmderation

Shri Tangamani: Ships less than 50
tons are already exempted under sec-
ton 18

Shri 8 K. Patil: Regarding the
point raised by Mr Tangamani, I had
given some figures and I shall explain
more accurately what will happen In
1959-80, the additional estimated
foreign exchange, if light-dues were
raised to 6 annas per ton, which we
propose to do for the first year, would
be Rs 198 lakhs In 1980-61, the
additional estimated foreign exchange,
it hght-dues were raised to 8 annas
per ton, as 1t will be at that time,
would be Rs 39'6 lakhs So, the tofal
increase estimated 15 Rs. 50 4 lakhs
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18 collected for a particular purpose
we have no right to spend it for any
other purpose In fact, we need to-
day even more than what we are ask-
ng for Therefore, that will be
wholly set apart for that.

Mr. Speaker: The question 18

“That the Bill further to amend
the Indian Light-house Act, 1927,
be taken into consideration

The motwon was adopted
Mr. Speaker: The question 1s

“That clause 2 stand part of the
B>

The motion was adopted
Clause 2 was added to the Bill

Mr, SBpeaker: There 15 a new clause
gven notice of by Shri1 Oza and Shn

Bra; Ra) Singh regarding the rules
being laid on the Table

Shri Raghunath Singh: Both are
abgent

Mr. Speaker: So far as this matter
1s concerned, we have been following
foy some time the procedure that all
rules framed under any Act must be
Placed on the Table of the House so
that the House may have an oppor-
tunity to look into them and modify
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them, if necessary But this amend-
ng Bull 13 restricted only to one angle
item, and matters relating to rules
do not come :n here, nor does this
clause give any rule-making
It 1s only a notification But
anyhow I believe the hon Members

Shri B. K. Patll. On behalf of the
Government I have given a promuse
that when we come agan with an
amendmg Bill we shall include that
We wiil do 1t

Mr, Speaker: Further, the Members
concerned are not present

i

E

The question 18

“That clause 1, the Enacting
Formula and the Title stand part
of the Bill"

The motion was adopted

Clause 1, the Enacting Formula and
the Title were added to the Bill

SBhri 8. K. Patil. I move that the
Bill be passed.

Mr. Speaker: The question s

“That the Bill be passed "
The motion was adopted

12 34 brs.

ARMS BILL

The Minister of State in the Minia-
tty of Home Affairs (Shri Datar): I
beg to move:

“That the Bill to consolidate
and amend the law relating to
arms and ammumtion be referred
to a Jomnt Committee of the
Houses consisting of 45 Mem-
bers, 30 from this House name-
ly Shn Upendranath Barman,
Shri Mssula Surayanarayana-
murt;, Rani Manjula Dewv:, 8hri
Bibhuti Mishra, Shri Mohammad
Tahir, Dr Gopselrao Khedkar,
Bhri Chhaganlal M, Kedaris,
Shri £ M K Abdul Salam,
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Shri R. B. Shri Vidya
Charan Bhukla, Shm K R Achar,
Shr1 Mathew Maniyangadan, Shn
Bhdkt Darshan, Shri Jagan Nath
Prasad Pahadwe, Shn Raghubir
Sahai, Shri Ansar Harvani, Shn
Devenapalli Rajiah, Shr1 Bangsh)
Thakur, Shr1i Radha Charan
Sharma, Shri Satis Chandra
Bamanta, Shm Ranbir Singh
Chaudhur:, Shr1 Hirendra Nath
Mukherjee, Shr1 K K Warior,
Shrt Mohan Swarup, BShn
Shambhu Charan Gedsora, Shn
Thakore TFatesinghh1r Ghodssar,
Shri Uma Charan Patnak, Shn
Atal Biham  Vajpayee, Shn
Shankarraoc Khanderao Dige and
the Mover; and 15 members
from Rajya Sabha,

that m order to constitute a
sitting of the Joint Committee the
quorum =zhall be one-third of the
total number of members of the
Joint Committee,

that the Commuttee shall make
a report to this House by the first
day of the next session,

that 1n other respects the Rules
of Procedure of thus House relat-
ing to Parliamentary Committees
will apply with such wvarations
and modifications as the Speaker
may make, and

that this House recommends to
Rajya Sabha that Rajya Sabha do
jomn the said Joint Commuttee and
communicate to this House the
names of members to be appomnt-
ed by Rajya Sabha to the Jomt
Committee ”

1 am very happy to bring toward
thuis Bill because after independence
there had bern a persistent desire
that the old Act of 1878 ought to be
matenally amended so as to bring it
in Iine with modern conditions We
had also a discussion in the first Par-
Liament in 1853 when Shri Patnaik
had brought forward a Bill At that
time the then Home Minister, Dr
Katyu, had gaven an assurance that
the whole question would be fully
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[Shri Datar)

considered, the views of the Btate
Governments and the public, if re-
peived, will be taken into account and
a consolidating Bill dealing with all
the aspects of thus question would be
placed before this House, and by way
of Implementing this assurance we
have brought forward this Bill. Wea
had before us the original Act of 1878;
we had also eertain provisions in the
Acts of a number of foreign States
hke the United Kingdom, United
States of America, France and others.
Then we consulted the State Govern-
ments at vanous stages; first, in a
general way and then n respect of
the prowisions of the Bill as had been
drafted And after taking into ac-
count the need for making changes in
the Act of 1878, also the need to im-
prove upon them to the extent that it
is possible, and after consulting the
State Governments, the present Bill
has been brought forward, and I am
confident the hon House will find that
there are a number of measures which
are of a hiberalising character. There-
fore, I should hike to place before this
House 1n as brief a manner as posy-
ble the history of the Arms Act
legislation in India and how there are
a number of features in the present
Bill which are, I am confident, of a
fairly liberalising nature and are such
that they would meet with the ap-
proval of this hon. House

1 would not go into the details of
the various clauses because, as I have
already pointed out, this Bill has to
be referred to a Joint Comimittee, and
the hon. Members of the Joint Com-
mittee will go into all these provisions
and make such amendments as they
deem fit after considering all the ques-
tions relating to the Arms Act.

Now, s0 far as this legislation is
concerned, during the Bntish ad-
ministration we had formerly the
Act of 1860 (Act No. 31 of 1880).
Naturally, the object was to place as
much a measure of restrictions on the
exercise or use of arms and ammuni-
tions. This Act was followed up by
another Act, that is, Act 11 of 1878
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This is what is popularly called the
“parent Act” though in this case, as ¥
shall be pointing out, we are going
to have & clause in this Bill accord-
ing to which all the provisions of this
Act of 1878 have to be replaced and
a new measure, or a new consolidat-
ing and amending Bill, will have to
be considered by thus hon. House and
then by the Joint Commuttee. Now
it 1s not necessary to pomnt out the
purposes that the framers of these Acts
had 1 would, however, point out how
the Act of 1878 had two objects in
view I am mentioning these circum-
stances because we are gomng, to a
large extent, from the object that they
specifically had then,

The Act of 1878 provided inter alia
for (1) the imposition of duties on the
importation of arms; (2) prohubition
of possession of fire arms and “going
armed” with any arms—the House
will kindly understand the wude
terms used 1n this particular Act, and
the purposes behind it—without
hicence throughout the country; (3)
the prolubition of possession of all
arms Here, 1n this case, you will
find that we have a lberalising mea=-
sure by which ordinarily licencez are
required only for fire arms. But
there the prohibition was 1n respect of
possession of all arms without licence
i any area notified m the Official
Gazette and alsv in the areas wnich
were disarmed under the earlier Act.

The reasons given by the then
British admunistrators was, firstly, to
ensure stricter control over the im-
port of cheap fire arms and, secondly,
to restrict and regulate the trarsier
of fire arms so as to prevent their
reaching the hostile tribes beyond the
frontier or the criminal elements with-
in this country. Therefore, this Act
was long mn use and after thus Act
was passed, naturally Arms Rules nud
been framed.

So far ss these rules are concern-
ed, they dealt with a number of
matters, which ordinarily ought to



3269 Arms Bill

bave been“provided for in the Act
All the same, we had these Indian
Arms Rules. They were amendei as
a result of the report of a committee
appointed by the then legislature
known as the Imperial Legislatuie in
1822. A committee of officials and
non-officials had been appointed and
they had made certain recommenda-
tions. Some of them the then Gov-
ernment accepted and so, the Arms
Rules were amended in 1924.

After the attainment of independ-
ence, we have amended the Rules to
& certain extent but now we feel that
it would be better to have the Act it-
self amended so that the mamn im-
portant principles on which the arms
legislation has to be founded will
have been properly laid down In tne
provisions of the Bill itself. Natural-
ly, thereafter we have taken to our-
selves the power to make rules. The
copies of these rules will, according
to the present custom, be placed be-
fore both the Houses for such con-
s{derluon as they might deem fit to
give.

This is the background. Then, as I
pointed out earlier, in 1953, an hon.
Member, Shri Patmaik, had introduc-
ed a Bill The main objects that he
expressed then were: firstly, relaxing
the restrictions so as to bring the
arms law in conformity with the arms
laws of other countries. This parti-
cular object has been taken intn
account and, as the hon. House will
bave found, there are a number of
improvements made and introduced
in this Bill on the model or the basis
t{! similar provisions or better provi-
sions in the Acts of the countries to
which I have just now made a refer-
ence.

The second object was; liberalising
Act and the Rules for the

Purpose of allowing certain categories
of peaceful citizens, He wanted that
the hon. Members of Parliement or
of State legislatures should be allow-
ed to possess or hold arms without
any permission or licence, that is, to
Possess arms for self-defence without
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the necessity of obtaining licences in
respect of them.

Then, when the Bill came up for
consideration on the 9th April, 1954,
an assurance was given that the Go-
vernment would themselves bring
forward a fresh Bill. Therefore, this.
Bill has been brought forward.

I may also point out that Govern-
ment received a number of sugges-
tions. In fact, the National Rifle Asso-
ciation of India had prepared, what
they called, a Firearms Bill. They
sent not only the Bill, but their com--
ments also, After taking into account.
all those comments as also the pro-
visions in the other countries' laws,
we have brought forward this mea-
sure.

So far as the main provisions of
the Bill are conccrned, may I point
out that we have maintained before
ourselves two oblect that ought tp be
placed before us and to which Shri .
Patnaik had made a reference. One
was the hberalisation of licensing pro-
vigionr To the extent that they could
be liberalised, they have been libera-
lised. As you will see, the attitude
that has to be taken under the pro-
visions of this Bill is normally to-
grant a licence. That 1s how a posi-
tive and a constructive approach is
being made so far as the applicants
for a hcence are concerned.

On the other hand, as you are
aware, we have also to find the mean
between two views. One is consistent
with the needs of national security—
that is one—the second is consistent
with the needs of a proper mainten-
ance of law and order and the third.
is consistent with the need that su-~h.
arms and ammunitions do not reach
quarters which are antisocial in na-
ture. All these have also to be taken:
into account. Therefore, while the
policy of liberalisation will be follow-
ed, there have to be some restrictions.
to which I shall be making a re-
ference as I proceed further on.

Then, with this background, may
I point out the broad features of the
new Bill that we have placed before:
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‘this House. Formerly, ms I have
pointed out, in respect of all arms,
that is, fire-arms and other arms like
swords etc,, there was a uniform need
According to the then law to thke a
lincence. Now, wWhat we have done is
that we have followed a liberalising
measure in the sense that so far as
firearms are concerned, naturally,
licences are required. Licences have
to be taken for all firearms whenever
an applicant is desirous of possessing
one. Now, in respect of those arms,
which are not firearms, normally no
permission or licence 1s necessary at
all. A man can have them if he likes,
provided they are not firearms, But
in respect of all these arms there are
occasions where or there are areas
where it is necessary to control them,
eg for example during emergencies
or whenever there are, what can be
-called, danger spots where even the
other arms, in respect of which nor-
mally no lincence is necessary, are
likely to be abused or are likely +to
endanger the safety of the peaceful
citizens of India. Therefore, the gen-
-eral policy is that licences would be
required only in respect of firearms,
but in emergencies or in places where
conditions are far from normal Hcen-
ces will have to be insisted upon for
possessing all arms Therefore you
will find that this is one of the most
forward steps that we have taken
-subject to the need to tighten the
measures specially when there are
circumstances calling for the exercise
-of emergency powers

Then, you will also find that the
approach generally would be, in res-
pect of firearms or in respect of those
arms for which a lincence has to be
taken, as I have pointed out above,
that licences would be freely granted.
‘We have also taken into account the
needs of the cultivator to have not
only his personal protection but also
the protection of the crups. For that
purpose for rertain types of arms he
«can take a licence.

Similarly, also there would be li-
vences s0 far as clubs are concerned.
‘We are anxious, as the House is
aware, that rifle clubs are started in

prowvided they comply with the usal
conditions in this respect. Happily,
we are having rifle associations eor
clubs in numerous parts of
India. Their number is gra-
dually rising. Therefore, so far as the
bonag fide members of such clubs er
associations are concerned, they will
also be entitled to certain types eof
arms to which a reference has been
made in the body of the Bill.

Even in respect of revolvers and
rifles, though naturally one has to bhe
careful still the licensing authonty
will have a greater discretion for the
purpose of giving such lincences, The
approach would be to grant licences
except where there are circumstances
with reference to which the officers
will have to proceed rather cautious-
ly. That also has been mentioned in
the body of this Bill.

Then, ancther very important and
liberal departure that has been made
from the parent Act 15 that in the
former Act, as you are aware, as
also in the rules, genemally, licences
were granted in respect of arms to
persons who were then called stake-
holders, in the sense that they pom-
sessed property. This property con-
sideration was availed of and often-
times, those who were not stake-
holeders in this sense, could not get
such a licence even though otherwise
they were entitled to it. This partica-
lar consideration, namely, disqualifi-
cation due to want of property with
@ particular person, is considered,
naturally, in the present times, am
outmoded condition and therefore,
that has been dispensed with. This is
& measure which the House will kind.
ly take into account

Another provision that we have
introduced with all its details is that
in all such cases wherever licences
are asked for or wherever anv metion
has to Be taken under the Arms Act
or the Arms Rules, the orders that
hmeubepuaedha\retobem
after giving the person an opportunity
to know why a refusal is likely to bhe
given. You will find that in a1 cases,
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espt in these circumstances, normally,
when a lcensing authority is gomng to
refuse an application, he has to give
reasons in wnting and he has ¢o
furnish coples of these reasons to the
person whose application 1s going to
be rejected The object 1s that 1n such
eases, he could approach the higher or

authorty May I pomnt out
, specific provimion has been made
for an appellate authonty, namely,
that agamnst all such orders of refu-
it will be open to the aggriewed

i

L

'

idered that they are very
ble rules meant for the purpose
carrying out justice and therefore
provisions have been specifically in-
troduced in the Bill itself that so far
as appeals are concerned, so far as
recording of treasons are concerned,
m all these cases, the man will have
%0 be heard before the appeal comes
to be

1
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a servant or sgent could not carry
these arms because they were not
licence-holders. That difficulty, more
or less of a technical nature, has been
got vver by saying that it would be
open to an agent or servants to carry
these arms while the licence-holder
there or in*his absence also, with

period would be renewed for an equal
period unless there are any reasons
to the contrary This also may be
taken mto account

Whenever any arrests are to be
made or seizures 1n respect of such
arms which are not held properly or
where there are other circumstances
exciting the suspicion of the author-
ties that they are likely to be abused,
m all such cases, a certain procedure
has to be followed The provision

has also been mntroduced

We have also mntroduced here and
there a number of checks on the
orderly exercise of powers by certain
officers, because, it 1z essential that
in proper cases, every attempt should
be made to grant a licence and not
to subject the holder of the hcence
to unnecessary harassment That 1s
the oblect that we have kept in view
These are the principal and impore
tant features 1 might point out here
that we have introduced certain safe-
guards also

These arms, especially these fire-
arms are of a dangerous character
and they are easily likely 4o be abused
to the grest harm, perhaps, even to
the hulder of the licence himself, as
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4jso to others, Therefore, while, on
the one hand, you have to Liberalise
the provision, because the citizens of
India would be entitled, in proper
cases, to hold arms, the Government
have to take into accaunt the possi-
hility of prohibiting certain categories
of persons from gettng or appl,mg
for such licences. Take, for example,
minors. It will be very difficult and
dangerous to entrust mmnors with such
arms Sumlarly, there might be
criminals who have undergone a sen-
tence of six months or more. In that
case also, one has to be careful. So
that if there are criminals, especially
those who are convicted by a court
of law for an offence dealing with
either moral turpitude or symilar mat-
ters dangerous to secunty or to the
maintenance of law and order in
India, we have to be careful that cri-
minals ought not to be allowed to get
licences.

Sumlarly, also, ;n the ocase of
machine guns and other big guns, one
has to be extremely careful and, na-
turally, restrictions have to be placed
In all these cases, often, a question
arises, as a number of hon Members
who hove practised in the ecriminal
courts ure aware, these dangerous
weapons are used and 1t becomes dif-
ficult to indentify them. On sccount
of lack of identification, often-times,
the quality of evidence that is led
against the criminal is likely to suffer
For that purpose, it has been laid
down that in all these cases, there
ought to be proper identfication
marks on all fire-arms.

Power has been reserved to the
State to control manufacture and
movement of arms This is absolutely
essential There are certain offences
where, if they are proved, heavier
punishments ought to be provided

Incidentally I may pomnt out, when
there is a second conviction in respect
df an offence under the Arms Act,
Anturally, the quantum of punishment
or penalty ought to be far larger be-
cause, in that particular ocase, when
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a second convietion is passed, there
13 no defence of the act having been
done in extenuating circumstances.

13 hrs.

That is the reason, Sir, why we
have followed this policy, Whenever
an offender commits an offence again,
naturally, in such u case he is liable
to get higher punishment. That prin-
ciple has already been introduced in
certain acts It has also been intro-
duced in this Act.

The next question relates to whe-
ther certain categories of persons
should be excluded You are aware
that either under this law or under
our treaty or covenant or under inter-
national principles certain exemptions
are allowed Now we have laid down
one proviso accordmg to which it will
be examimned whether grant of such
exemption is essential. We consider
whether 1t 1s necessary or advisab'e
m the public interest to grant such
exemptions ‘That also has been laid
down

May I be permitted to pomnt out,
Sir, 1In this connection that one of the
principal objects that we have kept
before us 1s to avoid ell avoidable n-
convenience to the public There
are certain mconveniences which are
no doubt inevitable Apart from those
inconveniences, we have, as far as
possible, tried to remove the mcom-
ventences because the independent
citizens of India are entitled to ask
for licences and they are entitled %o
expect from the authorities due re-
gard to their conveniences On that
account, a number of improvements
have been laid down Of course,
whenever there is a case for arrest,
arrest has to take place, but only when
it is absolutely essential and not as a
matter of course, and also not imnye-
diately. Then, Sir, as you are aware,
after seizure, a final order has to be
passed as to what is to become of these
seized srms or other articles. The
general rules that was followed was
that they were forfeited as a matter
of course to the Government. Now, In
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such cases also, Government allow

the private partles some time to make

Opportunity 1s given to

such clumants to put mn  theur

claims, So, now you will find that
there will be no automatic seizurc

Provisions have been laid down for
the purpose of minumising inconve-
niénce It has been laid down that
whenever there are certam bvoffences,
;m respect of such offences, punish-
thents or penalties have been provid-
ed for If they are of a serious na-
ture, 1n that case, special provisions
have been laid down in respect of
those cases under Clause 3 of the Bill
In those cases, the previous sanction
of the district magistrate 13 essential
This gives scope for the purpose of
finding out whether there 15 anv
prima facie case at all Otherwise,
often times, people are likely to be
harassed and even i ultimately the
person 1s acquitted, he has still to
pass through certain ordeal and trou-
ble For that purpose 1 has been
laid down that in certan cases the
sanction of tht district magistrate 1s
essential Thew offences are bemng
taken cognisance of by courts

There are certain other new fea-
tures 1n the Bill For example, we
have given specific definition of arms
and ammunifions We have excluded
articles which are not intended to be
used as arms We have mtroduced
additional punishment in respect of
certain offences We have mtroduced
the provision according to which com-
panies elso are liable to be dealt with
under this provision This 15 made
apphicable to the directors, partners
etc and they would also be hable to
This provision This provision has
been added because often times com-

1es deal with arms and not ne-
cessarily i all cases 1n & proper man-
nar Therefore i1t has been consider-
ed necessary to brmg the companies
also mnto the orbat of the provisions
of this law. In that case alsm, as
the House will see, it has been point-
ed out as to how the matter has to
be proceeded with

Then, Sir, often-times tourists come
to India end they require licences
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Now provision has been made for
tourists as well

Thus you will find that the restric-
tions that have been placed, have been
kept at the mumimum The interests
of security and the maintenance of
law and order have to be taken into
account and have to be constantly
kept 1n view because here we are not
dealing with ordinary articles but
with articles which are prone to eause
death or m)yry to a large number of
persons Therefore, we have to keep
restrictions wherever there 1s neces-
sity for those restrictions As I have
pomnted out, we have been keeping
munimum restricions You wall find
that we have lhiberalised the measure
for the purpose of enabling more
persons to get licences We have also
provided ugminst any inconvemence
or harassment likely to be caused to
applicants These are the man
provisions which have been intro-
duced 1in the Bill These will be scru-
tinmised and i1t would open to the
Joint Select Committee to go into all
the questions bearing on thus matter

Then, Sir, before I close, I would
like to make a reference to an amend-
ment that has been suggested by an
hon. Member that Shr1 U C Patnaik’s
bill might also be referred to the
Jomnt Select Commuttee I have made
the whole position quite clear It
would be open to the Joint Select
Committee to examme the provisions
of his bill as well. It is not formally
possible for us to make that reference
because that would mean that we ac-
cept the principle underlying the
bill That 1s why I pomnted out that
it 1s open to the Joint Select Com-
mittee to consider his bill without
such a formal reference because
meking of a formal reference would
commit this House and the Govern-
ment to the principle of that bill To
a large extent we have followed
what he wanted, but I would like to
point out that ® will certamly be
open to the Jomnt Select Committee
to consider not only the provisions in
this bill but also the provisions ir hus
bill and such other matters as they
might like to consider Therefore,
there would be no need perhaps for

Aryms Sl
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this amendment. There are certain
tachnical difficulties in accepting this
amendment, and I am confident that
in the light of the elucidation that I
have offered, this particular amend-
ment will not be pressed.

Sir, I move.
Mr. Speaker: Motion moved:

That the Bill to consolidate and
amend the law relating to arms and
ammunition be referred to a Joint
Committee of the Houses consisting of
45 members; 30 from this House,
namely;—

Shri M. KX M. Abdul Salam, Shri
R. 5. Arumugam, Shri Vidya Charan
Shukla, Shri K. R. Achar, Shri Mat-
hew Mapiyangadan, Shri Bhakt Dar-
han, Shri Jagan Nath Prasad Pahadia
Shri Raghubir Sahai, Shri Ansar
Harvani, Shri Devanapal Rajiah, Shri
Bangshi Thakur, Shri Radha Charan
Sharma, Shri Satis Chandra Samanta,
Shri Ranbir Singh Chaudhuri, Shri
Hirendra Nath Mukerjee, Shri K. K.
Wharior, Shri Mohan Swarup, Shri
Shambhu Charan Godsora, Thakore
Shri Fatehsinhji Ghodasar, Shri Uma
Charan Patnaik. Shri Atal Bihari
Vajpayee, Shri Shankarrao Khanderao
Dige and Bhri B, N. Datar and 15 mem-
bers from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Com-
mittee;

that the Committee shall make a
réport to this House by the first day
of the next session;

with such variations and modifications
as the Speaker may make; and

Rajya Sabha to the Joint Committee.

Shri Easwara Iver (Trivandrum):
The hon. Minister in charge of this
Bill has stated that he is rather

Mr. Speaker: Even
Member does not move the amend-
ment, I shall give him an opportunity
to speak. Does he want to move the
amendment?

|
§

Shri S, C. Samanta: No.

Mr. Speaker: I shall give the hon_
Member an opportunity to speak.

Shri Easwara Iyer: The Statement
of Objects and Reasons appended to
the Bill says that the attempt of the
Bill is to liberalise the policy of Gov-
ernment in regard to the grant of
licences for firearms. It really says
that the Arms Act of 1878, which had
been enacted about eighty years ago
had adopted the policy of negativing
the giving of firearms, but since Inde-
pendence, it must be the policy of
Government to liberalise the giving
of licences.

But on going through the provisions
of the Bill, I do not feel very happy.
It contains so many checks and
counter checks, to such an extent that
it is left to the arbitrary diseretion
of a licensing authority to disaliow the
grant of licence.
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not be granted. If we look at the de-
finition in clause 2 (c) we find:

“‘arms’ means articles of any
description designed or adapted as
weapons for offence or defence,
and includes firearms, gsharp-edged
and other deadly weapons, and
parts of, and machinery for manu-
facturing, arms, but does not in-
clude articles designed solely for
domestic or agricultural uses and
weapons incapable of being used
otherwise than as toys or of
being converted into serviceable

‘weapons;”.

1 am really happy that the hon, Minis-
ter would say that domestic and agri-
cultural weapons such as knives, table-
knives or even forks may not come
within the definition of ‘arms’ under
this clause, But what exactly does
the definition mean when it says
‘sharp-edged weapons'? How are we
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Mr. Speaker: Does the hon. Member
mean domestic implements?

Shri Easwara Iyer: I am submitting
that {t is left to the subjective satisfac-

weapon is an implement wused for
domestic or agricultural purposes.

It is generally known that a pen-
knife or a table-knife is wused for

ment, and suppose it is in the

of a dagger. Is it not open to the
licensing authority to say that it comes
within the mischief of this definition
ot!‘:_rnn’?

Coming to clause 4 we find that
it reads thus:

“I# the Central Government is
of opinion that having regard to
the circumstances prevailing in
any area it is necessary or expe-
dient in the public interest that
the waecgquisition,
carrying of arms other than fire-
arms should also be regulated it
may, by notification in the Official
Gazette, direct that this section
shall apply to the area specified in
the notification, and thereupon no
person shall acquire, have in his
possession or carry arms of any
description in that area unless he
holds in this behalf a licence issu-
ed in accordance with the provi-
sions of this Act and the rules
made thereunder.”.

who are to implement the authority
of the Central Government to say that
any particular weapon of any descrip-
tion innocently carried by a person
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comes within the definition of ‘arms’
Even in the Indian Armg Act of 1878
it is said ‘Arms such as swords,
daggers, bows and arrows ete.’, but
here a wide definition seems to have
been given. With very great respect,
1 would say that the subsequent clause
regarding the exemption of domestic
or agricultural implements is only
an eye-wash. The provisions of the
Arms Bill are more stringent than
the provisions in the Indian Arms Act
which, the hon, Minister would also
concede, had been enacted to disarm
the dependent nation, as we were
then,

There 1s another provision which
is likely to cause some difficulty. In
regard to the powers of the licensing
authority, the hon. Mimister was
pleased to say that the granting of the
licence is the ordinary rule, and the
negativing of the licence would Ix
an exception. Clause 13 says:

“The licensing authority shall
grant—

(a) a licence under section (3)
where the licence is required.”

Certainly the wording is very happy,
but the effect of clause 13 appears to
be taken away by clause 14, which
states that notwithstanding anything
in section 13, the licensing authorty
shall refuse to grant a licence on
grounds enumerated therein. The
grounds for refusal are very elaborate,
It you look at clause 14(1) .you will
find that the licensing authority can
refuse a licence where he deems it
necessary for the security of the
public peace. It is open to the licens-
ing authority to say that the grant of
a Hcence to a particular person is
against the interests of the security of
the country. It is left to the subjec-
tive satisfaction of the licensing
authority to determine whether the
grant of a licence to a particular per-
son is against the interests of the
nation or against the interests of the
public peace.
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It is also stated in clause 14(1) that
mnmmmmwmm;
or

grant a licence to a person whom
deems to be for any reason unfit
a licence under the Act. So, if a per-
son is considered unfit to

]

is illusory in the light of the provi-
sions of clause 14,

He may say that he has recognised
the well-known principles of jurispru-
dence in saying that where there s
a refusal, a written order stating the
grounds of refusal should be made, So
far as I have understood natural
justice, it 1s not giving reasons for the
refusal that is the equitable rule of
jurisprudence, but giving an oppoartu-
nity of being heard before the refusal
1s made, If I have understood the
principle of natural justice properly,
1t is that no person shall be condemn-
ed without being heard, so that if the
licensing authority comes to the con-
clusion that a person is unfit to hold
the licence, he must give a reasonable
opportunity to that person to be heard
before refusing the licence

I am certainly aware of the provi-
sions in the Bill by which the appel-
late authority should grant the appel-
lant a reasonable opportunity of show-
ing cause against the proposed order
be made in clause 14 1itself under
in appeal. But why not a provision
be made in clause .. 14 itself under
which the licensing authority proceeds
to refuse the licence?
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damages to agricultural crops from
wild boasts is very great. We find

person is an anti-social element, that
he belongs to the Communist Party or
the PSP or the Congress, that he is a
political campaigner and gets into
scrapes and other things and refuses
the licence on these grounds, the bona
fide agriculturists are put to great
hardship. So, how far the Bill is seek-
ing to set right affairs is a matter

even taking away some of the rigorous
provisions in clause 14.

I have nothing further to say in this
matter because I am perfectly aware
that the Joint Committee has to con-
sider this Bill in all its aspects, and

to the conclusion that it has more
rigorous provisions than the Act of
1878, and does not compare favour-
ably with the Bill that hon, Member,
Shri U, C, Patnalk, has moved in this
House. I would respectfully com-
mend for the acceptance of the House
the liberalised provisions contained in
the Private Member's Bill.

Mr. Speaker: Shry Braj Raj Singh,
number of hon. Members seem to

;

speak.
C. Samanta: I do not want
on the Bill only on the
to the Joint Committee.

Ii!
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Mr.- Speaker: Hon. Members will
confine their remarks 1o ten or fifteen
minutes,

An Hon. Member: The time for the
Bill £z four hours.

Mr. Speaker: Three hours.

Wt wwem fay  (fedhamam) -
Weqy WEIeq, g % ghaardy & gy
WA AT WA W A §,
e W< AgrE F @A AT I 9%
9%t § WX Agra #Y orerey wt NY Tt
v aw gleard & andw o9 F W@ g,
FEY 3T faar e agE wrawrE vy
fegeem & w2 @9 & awx 7 W
w&l a1 fe e @ awee W g
fray srar W o @ faer & @ O
o wut ot A s & ot ff s gy
T AE VY yERdT €W F * oy
e fe g fard ok w weEr
Sife v aw gl & aedq 8 ¥
a7 gar 8, a8 wor &Y A fay
¢ z® ¥ a7 wgm o @ e
AT T W A 6 1 §, o
EETal ¥ §W IW W= B e
wrr fggem & b at #F s g,
WHET: T AG W qDT |

AT it wgRy *t a7 ¥ 3y
wg1 mar § fie A A wfes gl
& ot @ 8, wiww gfrar @ gfomy
¥ angdw o A | ¥ ¥ W &
T A ¥ syweat ft § fis forg & s
N foar fft aeg *1 *ré w0 @R
T fadh ¥ ar 9% o w3 ae omfisr i
&1 wdun g, gfaart & ey 37
¥ Qw91 wwar § 1 7 Frda o A
wft S gn? wr $E Govoveer §
¥ 7g T awT Tomer § fin fored s
whfaar qedft <uelt &, fore & X F Wy
arar @ 5 g wiat w1 e @ ok
Wi 9T AT FY JZ Prr o @ ) @y
TATHT 7 Faw W ww 7 ¢ afew
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[sfr wazrw fag)
oy w2 WY qIEqT & AT & ) O e
& oY vy @R &, 9% P Y aw WA
T § fie Iy qar o s whs W
W FT T F AT AT H ATHT IAWY
T | WY OF Ag # av Y gk
& fis 3ax x¥w ¥ worar 9@ W
W FQr T A Yo A F o ¥
e -w gfea & s wifgd,
?, gz forar o gad w7 & ) Qe
T W W T® W veAd g
T & | W & T QT T R 8,
g A 1@ o WY wTd et &
W TIEsTwaawr e
W TR S TR W W e o
w1 xfoar g1 wifge 1 OF &R %
ATy ol st gl o 1= e A
Lo SRGRLLE R cE e od ke
o Q¥ Wi B aneEw fad g, o
wRy € § | o oy wY et Y e
¥ #r Ty Al & g ¥ S ARG
& e & femrr § gg T wrE
Rt mEe i @Eish R
sgfer ot 7€t § e ST avay et
g & o ¥ @ ar v et e A
# gfaar a1 & g ohat ¥ o
WO AT W T A § A AT R
gegaw #X | & fafe & sv & w
X ¥ ® " §ofe @ oaeg o
sareqT G gy s wda) ¥ ar fah
ag W Tgfra ar gfeo A o
g, afew AN g T ool o
wrgata warfct w1 23 ¢, ta o
fr sy e sqaedT A s TE T v
Y, O AW A 0 QAR Far
fs med| 7 fear ond 1 I fRde ag
& fs ww ag fas www | W At fo
sufwr & faers anediaT sarfet g,
an fore safier & s ag s @ A
fa fo v@ a® @M, =19 Al T
g ¥ W, ag 3T wfer ¥ Al
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Rypwcscai I ae i ¥
st fie e firer  wmr O & vy
R) 7 formr o &

“Where the licensing authority
deems it necessary for the security

of the public peace to refuse %o
grant such licence™

g T ag g faeya fror & A o oY
ATEATET WaTfEY w1 Gar dWr s
2 ¥T vg wwft § e wor safer Y
ATgde agr fear g

wTan W7 ey o fF S 98 '
oy, fw wrar. fpgene, W, e
AWfer aoR qrE gigare w @ g
a vy fad ag gem fa o o=t
s gfafem §, M mag v o §
for &Y gfaare & feor s wnfgg,
A Forer ¥ o foree aam oY, S Y
ghme afr ft sl 1 A
R s frgmear g fe
o Y g2 g wfewifay o 93 v
faar o fr § ford g gfaae fewrd
e fod 7 g % 7 fend 1 wrfarg
aTERTaT safE wr e g ? aw we
#* ara & fodiE 3 § fr ag fewr
a8 ¥ WY § | KO T wrRT
fivé %< Xar § 5 ag s @ 9%
&1 § fore & e arfar s @t 7 | Y
FRaT g W mfd W R WO ¥
FIU ATEHY 3] ¥ T fear oar
%7 § | I mifE W g F @y
#1E afcamar =t & 7k & fs frw g
mﬁrwﬁ'ﬁu’rﬁmw}mﬁ%m
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FE® STT wifr s @R wreew § )
& Pt wer fr At & ferlt F
g wra By awdt § e ot 37 & Trorfifos
Tl § 3 & wifer W i wr e Y
¢ dfer O a1 @ BT 6 o §
e, «Tg AT ¥ 9 ® qrade
gfew qorn, o fis smeafen saifed
&l av ford & W, o ¥ e &
* 7% W e A iy & e quriifas
frifr T A ST o §
f o o7 woere ¥ fadey § Y
wife v @ S ¢, WY T s ¥
g § wwY WY STeEw Y fad o
fadh wnfara @ & wa w1 T S BT,
aArgafaT ol angda 37 ¥ W
< gt § | F fadew se fe giar
Y o v § |t @ e 9 g
Afaw fadrdy ¢ S ghaa fed ot Y
ey 7 § 1 38 fior ¥ far fwdy
WINTT ¥ T ¥ @ | A I Ry
Faomo e d g e &
farens OF AR €A1 | IF WRET
# gk gg sl Sw W, sk gfe
g 99 WA § 99 ™ § @ fag
TR & &rAT &7 A Feter w7 Al
47T ¥ agr ¥ foemdier ¥ = wOw
wifer o fear fie 99 @ Y v @Y
a1 § 39 ¥ fears afedw § fear
o | @t v T * sqEeETd A v
afed | g s ¥ dgrfas fdndy
BT ARY & | GO & AT A e &
fe et ofydos wamg & ww-
war A & Afew A faimfraw S ar
T g o1 awy ¢ fe aoe ¥ ag
giewmr aft & 3 fmfy ofoews &
A Srew g WY e & fog Og
s § e g enfager awmig
T @ | & @ T W wee ¥ feg
&R g 5w & FE W Ifewm
0§ gwn §, afer gfw s
w1 gftewivr ger § wafeg o wiiverd
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o ¢ ¥ ag o wnd € fs wore it
W wrlt ¥ qry anldw § e &
werag # fgear oy §, o fis awr oY
qeTT F fauTE §, @ I wr weEy
w w fear awn wifgg 1 o T
ATAY WX FAW § IW A @A W
ey S F aE o wfgg |« o
A7 fawraet §, % ¥ ford foremrdier
wem e md PR W
W afe onfa s £ wr waw § efae
IW aTg & smfer w wrdw aff fear
AT wifgy, @ A<y W swewT ST ¥
w1y wgd § e @ o W feremer
farar o Tgr § oY A W e ag At R
wax &1 facgw wren & wmer §
xafrg &1 e & e ot v fadas
w W (Y aT aw v 3(3) &
g & for v wor R & e w7 s
g, S w9 A i & R N wifew
W Y Faw oW 3(R) &
fear gor

“Where the licensing authority
deems it necessary for the security

of the public peace to refuse to
grant such hicence”

L T W HT AT AAEE THAHT
o & At W agy § swrw S
T I wifgd | agEiET warfeEr
¥ 79 & ¥ ag & 9 wfww A
for & fs w1g famr ufer ), a3 a2
orfifees feindt @t ar #r€ v o
amw 9< fs mfa s 2@ &7 @ @Y
g & 3N ArEw 7 fear 9w

AW A g fr ey wcfe
e 237 ¥ fad wreet i€ ey
et or sy W Y % & 1 e
AT & ST A § | F W e wr
TG GTRTL AT 7% FTHTT HYE X9 A@
¥y saeqT Ay w< gt e fa & qe
e g v ¥ fag #1€ s aamar
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[ v fay)

T | gfeare S @ e ¥ R wER
o W g e ot ey ar At
& 1 g o Ty ® w e g
f& w7 x@ o ¥ A & o g
a6 T TR | WY %g 9% & Fe 3
araer At & fag Qur w5z A9 ]
e smor A fadndy ey WY @Y
arr &Y areft § 3w & A agy & o
faw wrR fag X & FowTT & Afw)
¥ fearr & g faondt T & oo
wYE W A AT & e oY wEy
WH X AHe #0799 ¥ fag
g fanlt aa & Svr ad & Ay
Y fir Fome &7 &, a1 9 gifessr g
o quwTa ®1 w9 H3A § afew noAfae
frdfedt &Y Qar AT arAr § o w
ot fadfay Y esrafar i
arelY &, s gAT? gy g & v @y
& <Y 7Y 2w 1 T FA § o Farnly
o o ¥fefrdfr w4 v A A
w § e wror I 7w Free,
ag Wiz o, ag e fawar 1 Ay oRr
% o fa Q) gt FTEAr E, SE W
T AR B TEA § | AT AT ARy
@ &, vhdl Twa ¢, far v @,
SO ¥7 AT A g, N A A wae
X & W ag F A% W oweww T
fear wrz, ag & W W g, wfw
wTfeT gATE ST W T ¢ 7 FET
oW waf & fe oA mfegds
0% § WAt TET &GO SEer
¢ IOWY EW AT TAT &VH O AR
uTS AT B v At gre Hfod, w
F am wx § o for qgrd ffa
NI T EIT T R ITH
qre Wi g st A § o fe gy
T ST ' G gfeE &7 O T
o wd | 3§ 7w g e wfew anre
¥ g gfem 30 9w FY 5w ar
U AT AT RS F §T S,
AMferoceg g s Iar o 4
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¥ wY A ¥ forg &ave ff g fw ot ol
qfere it a7 ¥ 7T safer W
wT gl | qafag S A e &
gr g ¥ v T 0 wifed fe o
sufirr vt ooy & sfas sy g
AT Y T WY G 7T o Qv Aty
W B9 X ACE HT FT{T a7 T ¢
g R AT NI Ty
7 arar g fe gura 2o afen st ¥w g,
7 Fas ge? gy oY ofY F g wigeT
*T 975 qEET afeR I F 97> wgEiT
W 3@ 7 A wfgar w1 a2 g7, o
€T § T 2T Y I90T AT AT
gwar § 7 gr, A A faoet e &
I 54  tag oy gfeay s,
¥ & fag #Y ST Wy Aarsd ) 3w
9 g fagra &7 7 faare 77 & A
Far T Wfge ) wT @ e Qv
R w3 a6 § fore F g et & aw
wg & o gn faor gfgare & @ a%y
§ 7 afz 7, @ m® wov wfgw f
7 & S wew a gfeare @ o )
QT sy W €Y € 1 ag O QW

Hror & fod, & 7 Twen, v
Fit @erc v ¥ fag dae @Ry
FE T A 59 Y wodt § A g
ey ¥ FedE AT § o gfew arey
&1 gfezwrr wit e T} T W
fi ST g2 O Y wrEE R feay wmar §
g A & e g ¥ fog agw @
qfew § wma 1 dfer @ axg = A€
Taa ag § + e A fagr sr & gawy
™ 97 fa=rv v wfew

W & WA W9 & i v owr
far a2z i as R A &
fifcare w1 7o € & T 9w qrav fs
T @7 e W ¥ TEE @ 1 ow wrer
* ey vy < Py, o wly amer §
e it s o o g Y QY
Twar e aw frdt WY % W o
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2 figay wwer § &Y o e 9@ & foow
»if e o ol w1 e faw ¥ fe
e WY sweqr ¥ s O &
™ aw I WEE N g o o
WEXT T 9T 7 S WA H 0 THr

@ T wiwwrd Y § 3 W Wiy
R & | g s W oy w1 & faa
(Sod R 1mfarsmfmaw &
ffre & a1g< g7 W @ o1 g6y 7
W OF TH aTgae & faar war & At
ow a% 9g & feres & O I A
ey g ong Forer #Y aorg ¥ sdTE A
feqr are wifge, a@ a% 99 S
® wraw wN T T ww AR wgm
fis fr rer ¥ ATEdT 23T AT AT AW
& 9w v e fean amar g

¥ u19 |19 g aArT o1 qare
grar § | IEH AL oW IEIR AN
g T wot & W 3T & o Fw
N ¢ ag or woitw TOF & Faw
I TR T d
aRw ard @ O § Wi T T
imw&ﬁsmﬁmmﬁrw
mtmmﬁmmﬁw
ufire@t arelt o A dwd fin wpr
wfey dur & WiC ag FTERE T ¥
oy § won Wy afew wEe 3R A
arffaraty e Tl weet & | W W
a7 &Y Syt F@T & R o arEf
Terey gt § A¥ e writw ardf § W
wive ot § o o fafafegae aeff @
Farerik fi Frfireest oivr 81 & Wi Wity
* W o o frdnd arEf )t § W
vy qrdf e wY wredw @ foar
wrar § o fafrgae ot & @9 wt
AT ¥ firay ome § 1 s A% A AW
werlt & + pafoe & s e e afafa
N xa ¥ forg Wk sfwa spwedr v
wifgy, v avg * amw St e
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foad fis cow ORIt A wer s
fry welt & 9% wwew & g ek
At e FTER AR A wag d
¥ W% foey fe g v @
T an )

& g W § e s gfeard &
e 3T 7 ¥ o weAr IaEE
%7 YT WY @ T § WX W 9g S
af g 7 & fr amgRre & wvnT @@
faft #t srxdw faar omgm ot @
T8 gfawr faddt | =% o W
TR *T a1 g Ewat § W A o
& welt & foreris Forg fir gy o e &
fir @ am@ WY grawEr A& g ¢
fis &Y gaTar farndt Y Y aY gfaamy
Faeim s A or @

xafeT Ay Ay § fir o goerc T
Itww wr Gae wTedE T Afa o
fawemew w3 §, Sow wigw glaad
AT AIEY § W ¥E Y § OF 9K
difr o T § Y FTT W W

13:42 hrs.

[Mr DrruTY-SPEAKER in the Chatr.]

W qTY A G A AW S WA
Ft fz * goar * yaear & b §
e grenfe w0 AW Tefeqe awelt
arr &t 7€ & afer g o ww R
waar aifed fe WY odre o o
R o g v ¢ o wrw oY qew |
aga ¥ 3% s ¢ o e forererd wEm
7% WERW %9 & e qow F e wt
a1 & fag ag e § fw
it o wraget wr &) Iver 7 fas
fegraa  faw fear s ar wg
wv% fadiy fapar oo afew 9 STEY
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#1 fadty = Y Ny w7 R w97 P
ot feqr o 1w ofr @R ST @ oY
Tx wgge v@ § e aft wwag W
W T ® g O Wwit #r faerer
fix gw far ¢ fis IR awg ar fdt
faarr war gra arfca w1 v faawt
g g A ST awwd 8- o 99
oYl SEE W AT F wRw
forry e s @t o oft, SR W AT
& IR ¥ wrom gieard wr angde
] & fwre we fegr om0 EH AR
et QT fF ot F & AT SR
@ ¥ ¥ a9 A A QA e dw
At Y smed 2 ¥ g w7 fon
ag | wufay & wgm fw gg a3
s gfafa ww 3 Wi @ s
R mfw & 13 1 wré Fwea 30w
T HE

IO AGRT, WY 1% & R
T 1% w7 & A W |
oAt ¥4 far @ o ag faane awe
femr w1 fif gy Wt W W W
T § s Iuk fau A€ Aefon
g ARGE FIA § WA AR W
aE o 7g T w0 R 5 g I
sy g, W< afa Iy frmg &
g A Wi WA § ot 9w
$HA ®t aEN w1 Ig wiww §
R qgy I WS WEIEY W1 ITGLT AHT
IgF wgeE O T A wgar afew
& g T warew wgAT T1g g o faw
ooy Wy afew fegam & aga
¥ "rafor a7 wggw +@ § e S
* g% ¥nd ¥ foag e ] @
wTEs O fen fedfr 2 Fraw
! wom frae W w7 A qu-
WA gAY WIEd | %W A W AT
oW & g S iy aw we §Y wwar
¢ fs oy ¥ o TiE e wearT
™ Ew Y W g

Arms Bill APRIL, 23, 1089
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RN & wT @ N3+ quieg
7 frder § e g ot W g W
wreT R frsr TR gdvaq e
oY Wt & var ¥ gieaTT AT e
t sEw gigae 7 R faar o o
o & €Y 78 W d@r oy fe wrw Wy
oo w1 agEE W A woelife,
qrfady wfT wrezra ¥ @ & W%
o quaraget Az aat o § fs fae
wrlt wr fr aeEE gafEr Wi Wy
"R § wea gfew qom, 99
AT Y At ag ghom w1 adw X
R & o gad # 7 fear o g,
NS PR WS which
Tg TR AT 6T ag Fraw A ae
fir g are 7 7Y § ok g O
T T ¢ Wk wr ag e gfs g
sAE 71 vt § xafag o Anedw
a§f fear o gwar, ¥ g § s T
gfeewiwr sdw ¥[ & fag oo
Wy wfaa & 1 o agr aw ™
1 Y ¢ qF UF wegr WX anm
vz fry ¢ dfer gt & fag
WEE [ A gAY AT W,
TE AT TS KT AT AT 1 A
& g wF e ameAE 2@ THG wAAEE
A et wrn ag @ I oA e
Y ol TR I &Y 7 o fE
gy Pt guA goerdr wiwsrder
agrg ¥ fog ozr [ o A femr v @
¥ oY W 23 ¥ g s o o)
frar #<a@ ] &< St swr€ § w=r faay
w0 4 IR giaarsy o1 amgEw faa
wrar 91 WX wror g} whewtay &
ATTE & 9T & W I ¥H WG )
mwﬁmﬁrwq&tﬁrm
T ST w0 Y G el ¥ e
1 1) S i



£3097 Arms Bill

o worem fog - o ot 3w Wy
wrerr & e dar iy efefstes @R
& gferrt & Al femr ndar o
|few o & Tvew F vy ag & vvar
wTR Wit e wol arefrat g
qu §) awar § Wik IW w7 N TR
R Awenlt ¥ A wwed W
e TorT & s sfer aff &
" wre @Y wreerarT dar gur § AT
T I o g3 Afefriew ¥ fad
ot § fs wopw wepw R sper o &
AT AT ST Jar o § grwife &
& g o gmEw § fee
w2h aw A oY § afer i wif
* Feewy wfe ¥t ¢@ aeg qz ey
flrar amr § w forg & s i
ag w1 g sty & @n wfed
fowd fis Q& w0 #Y oY fix orr vy
T T § ITH W A & T oWy
¥ @ ATy Y Y et & 2 oy arwr
# wifs So1 7 ¥ w8 wnit oy
wrt @ . Fu e @ e
a3 gfafa @ 9T meficmgdw fawc
it WX fagiv &3 37 s WY o s
Ik ATHT T AT wEd & Sy
T ¥ ¥ S A oy T
FRew Hft mfw @ W X TG
e ¥ faart @ o% W TEw A
w4 afafa @z & {9 Ao At aw
W w2 w7 @ 39 g7 faeroghs
fea oz & W g faR 0 &
g g fr o gy & 0 tw A
T St afede 7 @ e 3 gfame
& ™ w9t wAwaT Sfawy I |
T Y Y fir gor faet o X €
o fam® e 3w & gea ® s\
QEwar ¢ & aran s g e e
Ay o1 w9 € @ F o W
g % farere W 0h
8hri D, C. Sharma: (Gurdaspur):

8ir, I think this Bill has come twenty
Yyoars too early. We should have had
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this Bill in 1968 and not in this year,.
(Interruptions.)

An Hbn, Momber: It is forty years
too early, then

Shri D. C, Sharma: I think all the
experience that could have been had
by our Government, by thg
Governments and by the public in the
matter of working of an out-moded,
colonial-time, Arms Act imposed upon
a dependent country ruled by an alien

ernment. We have not learnt any-
thing from the working of that Arms
Act during all these years. They
have brought here a stereotyped Bill,
a Bill which is us outmoded in the

peo-
ple and the needs of a free India
which is pulsating with new life of
all kinds

Sir, 1t has been said that
is meant for the control of and
ammunitions. I welcome it. But
when I read these two phrases, arms
mdlmmumﬁmlmmt‘ht

by the Home Ministry where we are
going to legislate for a thing that does
not exist. We are going to have a Bill
for things which may come about after
10 years or five years. I know we
are making desperate uttempts {0
have self-sufficiency in the matter of
arms and ammunitions but I cannot
understand why we should taik of
control of something which does not
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tion
has been made as wide as pos-
as comprehensive as possible—
of course, this must have been taken
from some Act in. some country—I
must say that the whole thing shows
that there is a big gap between the
definition and the reality. I do not
understand why the Home Ministry
should have legislated for the un-
known future without taking into

Another point I want to make is
this, It has been said that this Bill
follows a liberal policy. I do not
understand what is the meaning of
the word ‘liberal’ here, It would have
been a liberal policy, I would say, if
we should have made the possession
of arms as easily possible as i
desired in the context of our life to-
day. But I find that the whole ques-
tion has been approached from a nega-
ﬂveppintctvlewandnottmmapmi-
tive point of view. For instance, I
would say that the Ministry should
have sat down and analysed the needs
of the people so far as these arms EO
It should have asked itself one ques-
tion. Who are the people that need
arms today? I think if they had asked
this question themselves, the whole
of this Bill would have come to have
some atmosphere of reality about it

For instance, Sir, there are agricul-
turists living in remote villages who
need arms. What have we done for
them? You have thrown them to the
mercy of the licensing authorities who
are mostly urban minded.

sions of the Bill is a talk in the air

An Hon. Member: It is going to the
Select Committee.

Shri D. C. Sharma: The Select Com-
mittee will do it. That is why I am
making these observations. Again,
there are certain areas—my hon.
friend over there referred to tNem—
which are dacoit infested. My sister
there also talked about those dacoit
infested areas yesterday. There are
dacoities going on in free India even
now. Even yesterday. I read in the
papers about some dacoit in U.P,
being liquidated after his having com-
mitted some 200 dacoities. Dacolties
are going on in U.P, in Madhya Pra-
desh and other parts of India. I want
to ask one question. Does this Bill
give any hope to those persons who
are living in these dacoit infested
areas? Certainly not. They are going
to fare as {1l as before. It does not
give any relle? to them. It does not
liberalise the provisions for them.

Again, look at our border districts.
All our borders are unsafe. There was
a time when we used to think that
our borders with Pakistan are occs-
slonally ungquiet but our borders with
other countries are practically quiet.
But I feel that now things have beeh’
moving in a direction, unfortunately:
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this Bill '« a blanket Bill, and this
Bill wants to lump together all the
citizens of India in one bunch with-

think no Bill could have been so out
of touch with the realities as this Is.

Agamn, 1 would say, there are some
learned professions in our country,
and I think the possession of a licence
for fire arms will not be abused in
their hands. Judges, advocate, tea-
chers, lawyers, there are so many
learned professions. . .

An Hon. Member: Professors”
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Sir, you must have read in the
papers that one of the States in Indis
recently passed a Bill that invigilators
who §o {0 supervise examinations
should be treated as public servants.
Now, there are some persons in this
world, in Indis, who have to perform
duties which involve a great deal of
risk to their lives. Teachers have
sometimes to do that, invigilators have
to de that, railwaymen have o do
that and there are other persons who
have to do that Have you made it
easier for them to get licences? Have
you brought out one Bill, an Amrit
Dhart, for all kinds of ailments, for
all ailing humanity? If this is the
panacea for all kinds of suffering peo-
ple, I would respectfully beg to sub-
mit that this will not work

14 hoa

Shri Supakar: What about article
147

Shri D. C. Sharms: I am coming to
that, I would say that there are so
many other types of persons who
want that. But nothing like that has
been done. 1 would say that the
Ministry should have tried to have a
survey of the population of India in
terms of groups of some kind, some
professions, in terms of geography
any other aspect and then said ths
these groups will get licences without
any difficulty or trouble. In that case
their licences will be something auto-
matic. They will not have to go
through all the procedures but nothing
like that has been done. Why has it
been done like this? It has been said
thatwehlvtkeptlnvlewtheovml
demands of public security and the
maintenance of public order. Public
security for whom? Public order for
whom? It is a negative spproach. I
want the Government to make & posl-
tive approach towards public security
Public security does mot mean tha
mn!:ouldwtollnﬁtthemberd
those persanis, Public order does not
mean that you should try to limit the
numbper of those persons who are res-
ponsible. Public order means that
evurfpmwhohunntbnntmmd
to be a disturber of the peace in any
sense of the word, every persom who
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Hosnces. )

What is going to happen now in the
light of the words ‘public security’

things that are happening. ‘There-
fore, if public security and public order
have any meaning to the

citizen of India, 1n free India, it will
be this: will this Blll sit tightly over
the manufacturer of contraband arms,
ever the smuggler of arms, over all
those persons who use arms illegally?
WLllthiuBlllmemtothemthatthqy
can have arms to protect themselves
against such people?

What I mean to say is this This
Bill is not meant against the evil-doer;
not meant against the wrongdoer.,
It is not going to make his position
worse than before. But this Bill is

ordinary, harmless citizen of free
India, and therefore, I think the whole
conception of this Bill is obsolete and
outmoded.

g
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of the alphabet. Only a few have
been left out. It beging with (a)
and ends with (m). I feel that if all
of them are taken together, they will
supersede or exceed the alphabet
Thig is a Bill in which the ordinary
citizen 13 interested. All these clauses
are those ;n which the lawyer will be
intereated, and when there is trouble,
when there is an illegal suit, he will
have his say on these things. The
ordinary citizen who wants to have a
fire arm will be interested in clause 44_
He wants to know what kind of apph-
cation form he hag to fill m, but alt
these things have been left out Of
course, the Government will say,
“they will come to us”. But every-
thing comes to us. What 18 it that
does not come to us? I would say
that this thing should have been men-
tioned in the Bill, along with the

maost operative part of the Bill
Thathnbeenldtuvqueasm-
ble. I would say that in the case of
these Bills, which have to deal with
the masses, the people, the public at
large, the skeleton of those forms and
Procedures should be given as part of
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is important. The head is there, and
ilnhimpartlnt. But the body is left
vagte, Tt i a Bill"with the head but

For those short-term licences, one
should not have to go through all
that irksome procedure. For instance,
if a 18 entrusted with some very
am! t duty and he wants a licence
for 3 or 6 months, be should not be
required to go through all thus irk-
some procedure. So, there must be
some room for short-term licences Of
course, 3 years is not a bad provi-
sion, but I would say that it should
be extended as much as possible

Clause 16 providez that different
conditions and &:1fferent forms may be
prescribed for different types of
licences There may be some justifi-
cation for that, but 1 know what the
executive will do so far as the diffe-
rent forms are concerned There will
be & plethora of forms and a surfeit of
different types of licences and the ordi-
nary citizen of Indim will be smothe-
red under those Porms and licences

Clause 19 says.

"Any police officer, or any other
officer specially empoweted in
this behalf by the Central Gov-
emment, may demand the pro-
duttion of his lickhice from dny
P¥étson' Who'is carrying any arms
or ammunition.”

VAISAKHA 8, 1841 (SAKA)
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An Hen. Member: A constable.

w oy it

Shri D. C. Sharma: My hon friend
iy a bery Hiné¢' dfvocate and.-he has
Eiven me a ‘goodl hin¥. ¥ I Hold a
Nicence bnd it 1 sm {0 Be at the mercy
of evéry ponmlﬂin.' Oég "save me.

‘This Bill follows the old ryt and the
eld grove. I know what Ojcences
Means today. They are 4 symhol of
Property; they are a symbol ¢f au-
thority and power. Persons who own
Iinds show their fire-arms; they have
the;r fire-arms swung over their
shoulders, to show that they gre men
ot property, who own lands. The
Possession of fire-arms 18 a symbol of
class-consciousness, a4 symbol of
Money, wealth and all that, Hag the
Government done anything to see that
tle possession of fdre-myms is ool
goung to be sometking like, that amd
even an ordinary citizen will be able
to possess 117 What do people do?
Big landlords go about with pustels
ta frighten the poor landless
Ispourers, You do not know that
because you do not move about in the
Villages. 1 go about in my constitu-
€ficy and I know it.

1 would say, make this mecasure a
Péople’s measure in the real sense of
the word; a measure which is good
for the people and I #m sure the
Whole House will be with you in this.

Shri Naushir Bharuoha (East
Khandesh): The very fact that the
Arms Act has substantially remained

same for nearly 80 years pomts

8 need for altering it and i
1t rather radicelly. The
Jeptive should be liberalisa
Privilege to bear arms,
bearing arms is the halimark
indcpendent people,
fact that there is an
Mment involved in it, there
Supstantial reasons which pein
fagt that a measure of this
should be really liberal.

it is true that the Government have
to ta!e_ intd account both the sides

£
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First, India 15 a country of villages
and there 18 no police protection given
everywhere It 1z also impoesible to
to give police protection everywhere
Today the poeition is, these village.
are left to the mercy of marauders,
robbers, dacoits, etc and it 1 very
necessary that some of protection
should be given to the villages In
Bombay State, we have cncouraged
the formation of what are known as
‘village defence parties” 1 do not
see any reason why, when we have

formation of wvillage
defence parties and why, as a matter
arms should not be supplied
village defence parties 1
& step further and say, not
should be no restriction in
licences to village defence

the Government should
at concessional
to that extent, because
of village de-

A

L
i
H

1t

Secondly, remained un-
for so many decades ihat we
become absolutely unfamihisy
the use of fire-arms There was
emazing incident in Bombay A
of the Peace procured g licen

i
:
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ce for a revolver. His friend wanted
to see it, but he sald, “I have kept
it in the Central Bank safety deposit
vault, because it is a very risky thing
to be kept” (Laughter.) We laugh
at this incident, because we have been
unarmed for so many decadeg that we
are not famibar with it. It is very

¥

necessary now that people must
habituated to the use of fire-arms,
even if we have got to take some
nsks The only way 13 to libarslise
reasonably the issue of fire-arms

Also, let 1t be appreciated that if
people become accustomed to the use
of fire-arms, they will very well con-
stitute a third line of defence In a
vast country lhike India, it 13 humanly
impbssible for anybody to be able to
defend every portion of it by means
of regular military forces OQur auxi-
hary termitoral foices are only a
fraction Therefore, if at sl-—God
forbid—any eventuality hke war does
occur and hostile forces have pene-
trated deep, it 15 conceivable that if
the people in the villages ha/e been
habituated to the use of firc-arms,
they can constitute a third line of
defence mn harassing the ltne of com-
munication of the hostiles [ am look-
ing at it from that point of view
which deserves consideration—ze
should go in for greater libe-aligation
of the Arms Act

develop It 1
absolutely necessary to develop that
m?lustry. becar ultimately 4 time
Wwill come, 1t should be preperly ap-
preciated, when the strategy of ;aen_
ce will have to be of a scattered
type, more or less guerilla war



one form of energy Therefore, cven
an air gun will come under the defl-
tion of “firearms”, which isg certainly
not what was intended by the hcn
Minister

Then, 1f you see the definition of
“prohubited arms” it says

“firearms so designed or adapt-
ed that, 1f pressure 1s applied to
the tngger, missiles continue to
be discharged until pressure is
removed from the trigger or the
magazine containing the missiles
15 empty, or”

That 1s all rght But then it says

“weapons of any description
des gned or adapted for the dis-
charge of any noxious liqud, gas
or other thing "™

Therefore, even a water pistol, pro-
vided it i1s fllled with some noxious
hqﬁ:—:tmﬂmbcdinymm
and 'nothing more—then 1t will
come under “prohibited arms™. So,
all these things should be looked

§
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and transported

therefore, difficult to detect There-
fore according to them, it will not be
safe to permut people as of right, so
to say, to have licence for revolvers
Now 1 do not understand why Gov-

minded That does

position, as 1t stands today, 1s that all
sorts of undesirable elements can have

thig case 1t may be said that perhaps
this will suffice their requurements 1
say ‘No”, when revolvers have been
excluded When dacoits attack =
village, revolvers are far more useful
than 20-mch barrel gun, because they

be fired 1n quick succession with-

There are two more things One 1%
this: I cannot understand the insertion
of clause 4 1 this Arms Act, which
says that in certmin cases for certain

carrymng of
any armg wha Posaibly what
the Government have 1n view 1z that
there might be cases where trouble
has started 1n some locality and they
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! '.{lhri Naushir Bharucha]

this clause to be enforced there.

“we have already got section 144,
which serves the purpose quite ade-

quately. For months together in
Myciwmummwtnhe
protulgated for prohibiting the carry-
ing of even pen-knives. What more
does the hon. Minister want? Now
under this clause the e'ﬂ;;
can be prohibited from ing any
arths whatsoever, even pen-knives.
Therefore, I subrut that this clause is
reactionary and should go.

Lastly, I have not been able to un-
derstand the penal provisions which
have been inserted in clause 25. As
you will see, all types of offences are
lumped together, and 1t has been pro-
vided that they shall be punishable
with imprisonment for a tferm
which may extend to  three
years, or with fine, or with both. I
submut that the offences are of vary-
mg seriousness and, therefore, sepa-
rate pumishments should be prowvided
for them. There should be minor
pumshments for small offences, at the
same tume, providing very deterrent
punishment for serious wiolation of
the Act I think the emphasis on
penal provisions must be for unau-
thorised use of firearms or unautho-
rised acquisition of firearms

I feel that the provisions of the Bill
are naot lberal enough and 1 hope
that in the interest of the cause of
self-defence and national defence the
Joint Commuttee will make the Fire-
arms Act still more liberal

Pandit Munishwar Dutt Upadhyay
(Pratapgarh): This Bill to amend the
Arms Act has, of course, come after
50 many years, and now an attempt
has been made to liberalise the pro-
vimons of this Bill, as has been stated
mn the Statement of Objects and
Reasons to the Bill There is mno
doubt that certmin provimons have
been made here, and they are very
much welcome and very useful. They
can be sad to on the side of
liberalisation Particular mention has
been made of the needs of the culti-
vators and the rifle clubs for these-

Arms BiRt 13133

They have recoguized the
ve provided for appenl ngainst
to grant licefices. That is
which will be very heipful

arms.
and ha
rdun

Of course, ce
been raised, with which 1 do nét
much agree. My hon. friend,
D. C. Sharma, uld‘lhlm
tmch tllltheu It is very wrong
As
cla

nead
have
very
Shri

one
dis-
to say thut landlords and zamindars
are likely to get prde.rence. a
matter of fact, if had read clause
14, sub-clause 2, it is very ela-".lr
mentioned that ﬂm tinction is to go.
It says:

“The licensing authority shall
not refuse to grant any licence to
any person merely on the ground
that such person does not own or
possess sufficient property.”

As a matter of fact, that provision i3
already there Now property 1 not
going to be a criterion for getting =
licence

Then he referred to the rules. Of
course, the rules are to be placed
before both houses of Parlifment and
amendments can be made, If there are
any mistakes in the rules they can be
rectified. But an honourable member
sad that there should be scope for
satyggraha. I could not follow that—
people should have lberty to go in
for satyagraha, But there, how this
licensing process would be of any use,
I could not at all understand, because
satyegraha has nothing to do with
arms. It 1s far away from 1t It is
just the opposite. I could not follow
it, but at the back of it, 1t
that probably our hon. friend meant
that the politicians might be roped in
on that ground, that it might be used
against the political partiés which ard
agamst the ruling Party and licenced
may be refused to them
on that ground That was sald
alsc But then this question of safys-
graha, which has been emphasised
twice, thrice and four tinies, has hb
relevancy in this context.



The other objection that was raised
15 that it is mostly left to the licens-
ing authority. I do not know what
other procedure can be followed, un-
less, of course, you do not have licen-
at all. You might distribute
these &armpg free. Wherever you
appoint some authority, I do not know
how far you shall be able to assure
that there would be no irregularity,
there would be no difficulty, no trouble
and no corruption.

Then, objection has also been raised
op the point of special provision for

&

certain areas. It may be that section
}44 might be enoygh, but then there
are certain occasions gnd there are
certl{nmmyoudomuirga
certain amount of specigl ion
For that it, may be used It may be
togringly used. That provision will
net be very murh against the libera-
limation process that has been alleged.
But, veally I do mot very much agree
with the claim, liberalisation, because
there are,certain points where this
liberalisation has not gone very far.
'n:.eremop.m\iutlﬁtwniud
shout. the definifion of arms. I really
hdthnﬂte&ﬂqiﬁuxqtmhn
been liberalised than before. For-
merly, the definition of arms, as stated
here in the old Act, included firearms,
\yanets, "qﬂ.' daggers, spears,
spearheads, bows 3nd arrows and also
cannons and all parts of arms  and
machinery for manufacturing arms,
That is all Nothing slse could be
sdded to jt. Now in this definition,
sharp-edged wespons will be likely
to include so many arms which it

VAISAKHA 3, 1881 (SAKA)
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may not be the intention of this Bill
to include under ‘arms’. It says!:

That is all right Then—

“..... sharp-edged and other
deadly weapons........ "

The only redeeming feature 15 the
words  ‘deadly weapons’, This
might be interpreted to include so
many sharp-edged weapons. Big
knives also might come in that cate-
gory. There are sometimes deadly
attacks with knives. So, in old de-
finition there was a limit but now
here that limit can be easily crossed
if the interpretation is extended
liberally a little. I think that by this,

(i) “(a) no person,—~who has not
completed the age of eighteen years,
or...."

I am leaving out sub-clause (ii) and
am reading sub-clause (iii).

“who has been offered to

|
|
:

We are quite familiar with
ceedings under sectien 107
Criminal Procedure Code. They are
the most ordinary cases in the court.
If there is any trouble, proceedings

<3



“no person shall sell or transfer
any firearms or ammunition to,
or repair, test or prove any fire-
arm or ammunition for, any other
person whom he knows, or has
reason to believe—

(i) to be prohibited wunder
clause (a) from acquiring,
having in lis possession, or
carrying any firearm or am-
munition, or

(ii) to be of unsound mind..”

Of course. So, this provision that has
been made here, I think, very much
restricts the scope of liberalisation
that has been alleged in this Bill

Although 1t has been claimed there
is liberalisation, I would submit that
a number of provisions are here—I
have mentioned only two just to save
time—that stand in the way of libera-
lisation that has been alleged. My
submission is that as it is going to the
Joint Committee; it would be a proper
occasion there to discuss these matters
and rectify these mistakes so that
really the liberalisation that has been
claimed may be implemented.

Mr. Deputy-Speaker: Shri P. R.
Patel.
A large number of hon. Members

want to speak. I shall call the hon.
Minister at three o'clock.

1~
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The licensing authority had the full
privilege to refuse a licence. Here,
under the Bill, the same authority will
exercise the same privilege. There
in the Arms Act so many things were
included. Here also the same things
are mncluded and even the muzzle-
loading gung are included in firearms
under this Bill. It has been admitied
that the agriculturists require these
muzzle-loading guns for the pro-
tection of crops. Now, if that is ad-
mitted, why should there be any res-
triction at all in possessing a muzzle-

gun registered. But, I do not see
any reason why the agriculturist
shou}d be asked to approach the au-

district magistrate. I have got mamy
instances. In many cases, agricultu
rists ask for licences and it takes more
than a year and as a genera] rule,
refusal is there. I lknow of
where the agriculturists asked
newal and before the expiry
licence, they were required to
over the muzzle-loading gun
police thana, the licensing
took more than a year to ren
licence and the ‘result was,
was confiscated and
is not one case
cares.

pae
1F8_R%
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expires 1 have come across many

and sold away I would Iike him to
consider this very sympathetically and
he will consider, I am sure

1 would like to press one thing
The agriculturists have to stay in
therr flelds at mght. We know that
offences like cattle-Lifting, damage to
crops and even looting and so many
thmgs do happen What is the pro-
tection to them? When we approach
the authorities, they say, we cannot
keep a police constable in every field
‘When we approach the authorities for
licence, they are not well inchned I
would submut that if we are not in
a pomhon to give full protection to
the agneulturists to stay in the farm
at night, they should be allowed to
possess arms

1 would submit that in proper cases,
licences for rifles and revolvers also
should be given to the agriculturists
There 15 no harm absolutely In the
twelfth year of Independence, if we
do not trust our people who are our
masters, what 13 to happen®” I can
understand, the Government has to
commder 80 many things Gov-

the Arms Act are only renewed in
this Bill There is no change absolu-
tely 1 would like to say to the

small State of 27 willages 'There
also, no licence was required to
possess muzzle-loading guns

An Hon Member: Even imn the
villages

Shri P. R. Patel: Everywhere If
after Independence, we are required

they shall be removed, they shall be
removed in a most constitutional way
I do not thmmk people are 1n a mood
just to take arms and revolt against
the present rulers I feel that if at
all we say that sovereignty les in
the people, then, naturally, it is rather
deswrable that we should trust our
people and allow them to possess
arms 1 can understand registration
of arms 1 have no objection to 1t I
wish that all arms are registered Let
a Register be kept I do not object
to it So far as these revolvers,
rifles and such other guns, are con-
cermed, they may be reviewed from
year to year or after three years
That would be adequate Why should
there be a renewal for a muzzle-
loading gun® That, I do not under-
stand It 18 not a harmful weapen,
I would submit to the Government.
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possesg guns. By having such a Bill,
we are giving.a long rope to the evil
genius, anti-social elemenis and take

away the protection of the civilised -

people, the law abiding people. So, I
would submit .that the Jaint
mittee might censider all these points.

passing through. It

The Bill that is under discussion
should have been on the statute forty

APRIL 28, 1980

“I am quite willing to sub-
acribe to the doctrine that the
whole of this Arms Act, ag my
hon, friend, Shr1 Tek Chand said,
requires reconsideration, revision
and review. You may enact the
same thing f you consider 1t
desirable, but then the stigma
which attaches to the Arms Act
of 1878 will disappear. What is
required really 1s that keeping im
close view our national reguire-
ments, the requirements of the
situation, on the one side the
desirability that every citizen
should have an opportunity for
defending humself, and on the
other, the desirability that peace
should not be endangered—keep-
ing everything in view, this
Parliament should enact that law,
so that people may feel that it
is gomething our own which we
have enacted.”

Now, that should be our approach.
I would like to -categorise this
approach in three parts.

The first point is the desirability
that every citizen should have a right
to defend himseilf.

The second point is that internal
peace should be maintained in the
country and that .internal peace
should not be endangered.

The third point is the national re-
quitement. Keeping these three points
in view, let us see how far this pre-
sent Bill meets the situation.
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smooth bore guns having a barrel less
than 20 inches, to be used for

tion or for sport. Likewise 22 inches

ed out, it will not be difficult to pres-
cribe certain procedures. If you
really want to liberalise the provisions
of the Arms Act, you should really
eliminate these categories and the
principle of licensing also, and there
should be only registration. We have

of the country. I am not going to
to that view. I originally
come from a State in NW.F.P. which
was & part of pre-partitioned India.
in certain

are committed by the licensed section,
it would be due to provocation or

to the House that clause 17, sub-
elause 3(b) nullifies the mandatory

VAISAKHA 8, 1881 (SAKA)
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provisions of section 13. It lays dowp
that if the licensing authority d

people and to take away the fighting
spirit in them. Bul now the national
requirement demands that the people
should be armed. In the present
state of affairs in the world, with all
the developments in war technology,
in armaments and al] that, you will
concede that there is no line of
defence now left. Then, the Armed

Future wars will
nature of people's war. And it is not
on the soldier but on the civilian:
that the duty will devolve to save

can they leam to the arms unless
you give them arms freely?
15 hrs,

and this House is that the exigen-
cies of the time and the conditions
now demand that there should be free
arming of the people, so that they
woyld be able to use the arms when
required.

The restriction in clause 138 that it
is only the members of a riflle associa-
tion that cpn carry a ‘22 bore rifte
or the regtriction that nobody can
carTy a revolver or a pistol even is,
I submit, a restriction which the
present conditions do not call for.
Therefore. I would submit that the
present Bill does need drastic change



23123 Armu Blll
{8hri Ajit Singh Sarhadi]
JIt does not meet the situation at pre-

«down in 1903 ag regards the shape of
the Bill that was to be brought for-
wird. The present Bill is not liberal
.at all, for, not only does it place res-
trictions n regard to the tfaking of
the licences but it also empowers the
heenming authority to revoke th
licence at any stage,

So, from whatever aspect we look
at this Bill, we find that it does not
meet the situation at all I am sure
the Jomt Committee will be well
advised to Liberalse thus Bill to a
very large extent and allow the peo-
ple to carry arms or at least arms of
a smalt kind,

Dr. M. 8. Aney (Nagpur) The
(present Bill has been criticised and
to some extent nghtly cnticised by
some of the hon Members who have
spoken before me. But I wish to
bring to the notice of the House one
fact, namely that the motion before
the House 1s to refer thic Bill to a
Joint Commuttee And this motion
fZives an opportumity 1o the House to
discuss the principles which should
guide the Jont Committee in con-
siderang the Bill when it goes before
them. From that point of view, what-
ever defects there may be in the Bill,
if the broad principles laid down are
touched so as to enable us to put all
our suggestions before the Jont Com-
-muttee, then there 15 no reason for
us to despair On the other hand, I
would like to congratulate Govern-
ment for having come forward before
-the House with a Bill of this kind.

You can imagine that the Act which
1s going to be amended or replaced by
this Bfll 13 of 1878. That 1is, more
than eighty years have passed since
that Act was passed. That Act was
passed when we were subjecis of a
+foreign people, the Britishers who
were dominating over us They made
laws for cerisin purposes, and these
Aots bave been going on from those
.days il the present time. In fact,
.agne of the grievances which I have

"
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progress 1n all directions in this céun-
try, ve!, on two points, I find that
there 15 not the same enthusiasm
make progress as there is in the ciee
of economie and other matters; and
those two points are the question of
defence and the question of arms,

g

I find that national planning com-
missions have been appomnted which
are exclusively confined to matters of
economic upliftment of this comn-
try 'Gradually, even the scope of
that economic uphft has been 204
expanded as to include the guestion
of education, health and everything
cise But even mn that broader con-
ception of the uplift—I have tried to
read through thos¢ reports—I find
that there 13 not that same enthusiasm
for the mmprovement of our defence
and for the improvement of our peo-
ple as a martial and a fighting people,
people who will be capable of defend-
ing themselves 1n any emergency. I
have found that loophole there; 1
have found that enthusiasm lacing
all along o the progressive steps
which we have been taking for all
these years Of course, I do not
want to minumise the importance of
those progressive sieps India has to
make a march, and Inda has to come
up to the level of other countries, and
we have to adapt ourselves to the new
cconomic and social ideas which are
coming m But none-the-less I can-
not consider a country as sufficiently
cultured, sufficiently improved, and
sufficiently civilised 1if it is lacking in
its arrangements for defence and it
has not trained its people to protect
themselves against odds internally,
and also to repel the enemy in cuse
the country is invaded

The Arms Act had kept the country
and its men permanenily erippled,
always t on the foreigners.
They had to look to the foreigners
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mng a thousand and one things, and
Government, though it may be a
belated step according to the ideas of
tertain people, ultimately came for-
ward to give the promise that they
would in course of time bring for-
ward a Bill to consider the whole
question of an comprehensive amend-
ment of the Arms Act, and the pre-
sent Bill which 15 a consolidating Biil
1s placed before us for that purpose
m accordance with that promise Seo,
Government have taken, mm my
opinon, a step in the right direction
If thus Bill contains certamn defects,
1 13 for the Members of the Joint
Commuttee to sit round the table and
dizcuss the matter in the proper way,
bearing 1n mund the two main-princi-
ples which have been laid down 1in
the Brl to guide them

The mam principles have been laid
down very well by the hon Mimister
m his spesch while moving the motion
for reference of this Bill to a Joint
Committee The first principle 1s that
the Bill contains only the mimmum
restnctions necessary in the interests
of the security of the country and the

maintenance of public peace So,
Gevernment's idea is to keep the
resirictions to the mintmum It 4
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of keeping the restrichons to the
absolute minimum It 13 within their
power to do that That 15 one of the
principles The second prineiple bs
that every effort has been made to
protect the legitimate interests of all
citizens in the context of the indepen-
dent status of the country Inda is
an mndependent country. We clamm
to be on a par with all the cavihised
cnuntries 1n the world In fact we
icel proud that m spite of our bemng
a new democracy, or perhaps one of
the youngest democracies which has
come mto existence, we claim a cer-
tain status 1n the civilised world, and
we claim a certan pomtion 1 the
world We have to consider the
status which the Indian aitizens have
aequired not only as citizens of India
but as citizens of the world, a world
which India 1s pledged to usher i,
a world full of hope for peaceful men
of the world to live hereafter The
Indian citizen 13 going to be a citizen
of that kind Are the restrictions put
here consistent with the status of an
Indian who 18 not a citizen of his own
city, State or country even, but 1s a
citizen of the world, who 15 gomng to
be a citizen of the cvilised world
hereafter* That 15 the pomt we
should think of 1 have no doubt that
the progressive deas of the Mem-

the earhest times
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goipg out and the age of scien!
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the entire democracy is based,
we have accepted it. We are
ing & bold effort to make a suc-
of the largest democracy in the
world by adopting universal suffrage.
Our Arms Act should be s0 moulded
as to make 1t clear that it is not mere
theory, and that we are not afraid
of arming our people in the same way
as men are armed in other countries

TF

Therefore, 1in making this law we
may keep before ourselves the arms
law existing in the UK, the USA,,
and other civilised countries. I do
not know what the law is in the
USA, but the hon. Minister must
know something about it. Let us see
the conditions under which arms can
be had easily and without difficulty
in other countries, and if there is some
difficulty in adopting them, we can
make some slight changes here and
there. These general considerations
may be borne in mind and the Bill may
be approached from this standpoint by
the Joint Committee.

I think the Government must be
thanked for giving us an opportumity
for giving due consideration to this

every year that this Act must go.
Now for twelve years we have been
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an independent nation. At least now
we should change it in such a way'as
to make the world feel that India not
only wants peace for everybody else,
and asks other people to live in peace,
but has also got confidence in its own
people. It does not mind the meodt
dangerous weapons being possessed by
its citizens. Of course, I do not mean
to say that we should be reckless and
not sufficiently cautious, because we
know our own conditions, but as law-
makers, as the accredited represen-
tatives of the people, hon. Members
should approach their work in the
Joint Committee in such a way that
they make it a model Act. In this
hope 1 give my support to the motion.
which has been moved by the hon
Minister.

Shri Supakar (Sambalpur): I feel
that this Bill should have come before
the House at least ten years ago '

The Minister of Parliameatary
Affairs (Shri Satya Narayan Sinha):
Better late than never!

Shrli Supakar: We feel that in the
context of the crippling effect of the
Arms Act of 1878, in view of the
atmosphere of non-violence that has
been prevalent in this country for
about & century, in view of the danger
our country is threatened with from
its neighbours and the refusal at the
same time of our Government to give
an opportunity to organise a avil
defence organisation in the country,
the importance of a Bill like this
cannot be over-emphasired.

Although the intention of the hon.
Minister is very good and he claims
that this Bill seeks to liberalise the
provisions of the Act, there is reason
to doubt how far the intention will
succeed in practice.

In order to justify his contention
that this Bill is more liberal than the
existing Act, the hon. Minister put
forward the argument that now fire-
arms are heing licensed, and so far as
arms defilned in clause 2(I)(c) are
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ooncerned, there is only the restriction
<onfained in clause 4, otherwise people

are j.ee to use them
provi

It 15 also contented that the
sion of licences as contemplated in
clause 13 13 very liberal inasmuch as

issue a licence, but what is given with
one hand 13 taken away by the other,
as you will find from clause 14 where
certain very stringent restrictions are
provided which will place the licens-
g authonty in the same arbitrary
pomtion ag he used to enjoy under the
Act of 1878

I have compared this clause with
the provision prevalent in other coun-
imes, especially the Bntish law, but
thus provision which gives a very
arbitrary power to the Licensing
authority will not be found anywhere
else. I refer to clause 14(3) where
it s stat~4

“Where the licensing authonty
refuses to grant any heence to
any person it shall record in writ-
ing the reasons for such refusal
and furnish to that person on
demand a brief statement of the
~same unless 1n  any case the
licensing authormty 1s of the
opuuon that it will not be in the
public nterest to furnish such
statcment ™

Sir this nullifies the advantage
2iven to the applicant for a licence
under clause 18 where there 15 a pro-
vision for appeal Whele the licensing
authorty furmishes absolutely no
reason and says that for purposes of
security he 15 refusing to give it and
refuses to give anything in wrnting,
then, what 1s the basis on which the
aggneved person can go mn for appeal”
So, if we compare this clause 14 with
the provision in the original Act we
will find that there 15 ample justifica-
ton for the doubts expressed by some
of the hon. Members of thus House
that the provisions of the present Ball
are not at all liberal as compared
with the onginal Act

VAISAKHA 3 1681 (SAKA)

Armu Bill 13130,

I will place some pointg for the
consideration of the Joint Committee,
regarding this clause 14 which deals
with the refusal of Licences and on
which there has been some debate It
w said

“1) where such licence 13
requred by a person whom the
licensing authority has reason to
believe—

(1) to be prohubited by the Act
or by any other law for the time
being 1n force from acquring,
having in his possession or carry-
Ing any arms or ammunition, or

(2) to be of unsound mund, or

(3) to be for any reason unfit
for a licence under this Act, or

(1) where the licensing autho-
rity deems it necessary for the
security of the public peace to
refuse to grant such licence”

These sub-clauses give more or less
a subjective power to the hcensing
authority, and I do not know how
far under these restricted conditions
the appellate authority will be m a
position to help the apphcants for
J et

Then there 1s a clause for the
refusal of Licence to munors or persons
who have been conwvicted for offences
mvolving moral turpitude and who
have been sentenced to mmprisonment
for a term of not less than 6 months
etc I am referring to clause 9 It

says

{(n) who has been sentenced on
conviction of any offence involvang
violence or moral turpitude to
impnsonment for a term of not
less than six months, at any time
durmg a period of five years after
the expiration of the sentence, or



laws. That does not involve moral
turpitude. In such cases, I would
submit that more strict action should
be taken against them. In order to
strike a balance, I would submit that
there should be more liberal granting
of licences to persons who apply for
them not merely because there is a
necessity of the protecting their crops
for food purposes but for the dire
necessity that the country should be
prepared

Mr. Deputy-Speaker: The hon. Mem-
ber should conclude now.

Shri Supakar: I will conclude, Sur.

More and more persons should learn
how to use arms. It is a necessity.
There should be a more liberal grant
of licences and those who comsmit
offences against the Arms Act should
be punished more severely as was
submitied by my hon. friend Mr

Speaker, Sir, I had no thought or mind
to speak anything about arms or
defence because, before 1 speak, 1
have to confess to the peculiar condi-
tions in which I find mysel? today.
I dbuing a Naga and though I am a
Member of Parliament my sincerety
is doubted and again being a member

‘liberalising’ it hurts me like anything.
It 18 very unfortunate to find that our
Government 15 behind the times.

While speaking about this Bill, let
me say something about the remarks
made by one of our hon. Members.
He said that Government 1s taking the
right step But I say Government 1s
taking the wrong step or the slow
step. Is 1t the time for us to talk
about the question of restricting and
liberalising the grant of arms licences
to willagers? I do not think it 1s the
rght time It 1s trme for us to take
action before legislation takes place.
We have to sce what other people are
thinking or doing something against
us from behind We have to be care-
tul, This 15 not the time for restric-
tions.

While the hon Member says that
it is the minimum amount of restric-
tion I say it is the maximum amount
of restriction Let me tell you from
my own experience In 1949, I found
that my gun was not switable for my
use. So, 1 exchanged that gun for a
buffaloe, and then applied for the
renewal of my licence. What do I find
today? I do not know where my
petition is. It is 10 years now. Can
I expect like the hon. Member who
aspoke—~that the minimum amount of
restriction will be there, I say, by put-
ting the word mimimum, it will be
maximum restriction for the villagers,

Mr. Deputy-Speaker: But the
buffaloe is there.

Shri Rungeung Saisa: If my words
are not parliamentary I beg pardon
of the House.
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Some hon. Members: They are par-
Lamenftary

Shri Rungsung Buisa: I feel it very
much

can you expect me not to possess arms
You may not belleve me but I am a
hunter This tp of my hand 13 a
witness, I lost this tip while fighting
with an animal, hand to hand. Wild
arnumals, beasts and birds are so0
numerous that we cannot get all the
products of our flelds at the time of
harvest In July, August, oh, what an
elevation of spint we fgel within our
selves We see our crops very good
We feel that there would be a good
harvest next year but in October the
animals and birds are there to eat
them away The statesmanship of
India 15 regarded high mn the whole
world But what do they want®
Unfortunately, when I say thus, I am
not nunimising the importance of
others, but to speak the truth, we
have to bow down to a small country
like Burma m asking for nice Is it
not humiliation for us, for our leaders®
Let us think of it
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and we have to train the people of
tomorrew from today. Today is what
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Ry be paid after two or three years
Can we not do this? Is it too hard?
1 ask this question wvery sincerely
Instead of going to foreign countries

]
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£
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-comes, when it iz a question of the
defence of our country, it is not the
Parlinment which will defend but it
is the villagers who will do it. They
are eighty per cent of the people and
they will defend the country. I say
tha

Minister may take 20 minutes. At
400 we have to take up unother
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Bhrl Datar: Mr. Deputy-Speaker,

Sir, I was happy to find that there is
& considerably large measure of sup-

An Hon, Member: Opposition.
72 L8D.—8.
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8hri Datar;: Let the hon. Member
wall—. . ..to the principles enumerated
in thig Bill, and also a growing sense
of appreclation that Government have
gone to a very large extent. I was
surprised to find an hon. Member sug-
gesting that the system of licensing
should be done away with altogether.
Another hon Member suggested that
radical improvements should be made
in the provisions of this Bill

I was prepared, Sir, for my hon

friend opposite, Shri Easwara Iyer's
criticism that this Bill do not contain
any improvements on the provisions
of the Act of 1878. That was all that
I expected from him, inspite of the
fact that there are a number of sub-
stantial improvements. But may I tell
you, I wag not prepared at all for the
very unfortunate and unrealistic eritic-
ism of my hon. friend, Shri D. C.
Sharma. He complained that we did
not take into account the realities of
the situation. May I point out to him
that his sapproach was academic in
the wrong sense of the term, was high-
ly unrealistic, because on a number of
points he had not cared to note what
the Bill has provided for.

I would like to tell all hon. Mem-
bers that In the case of this Bill as
glso in respect of other Bllls we take
considerable pains. We consult the
State Governments. We have also the
advantage of the opinions of a
number of private bodies. Only
after considering all those things
we have brought forward this
Bill It is perfectly open to the Joint
Committee to make improvements as
they deem fit Therefore, I am pre-
pared to point out to this House that
on a number of points where highly
constructive suggestions were made,
the Joint Commuttee will look into the
cases regarding these points with as
much zeal az possible, because these
things have got to be proparly looked
after,

1 was happy, Sir, that a number of
hon. Members including our elderly
leader Dr. Aney pointed out the other
side of the picture from the one that
was painted, or over-painted, by



rhide, namely, that the question of
Heensing has been confined normally
saly to firearms. That is & point
which ought to have been appreciated
by the hon. Members. But that ques-
tion was glutred ower and, uhfortu-
nately, a wrong interpretation was put
in. I madé it ¥éry cleir that ordi-
natily orly lcenve would be required
for firearms, but whén an &mergency
rises then, perhaps, the Government
will have to tontrol, ag I have stated,
the use of all arms. That is why the
word “arms” had to be defined in the
manner that it was done. I have also
pointed out that domestic articles have
alic to be excluded. That also iz a
2Mwh!chhutobeduly appreciat-

Certain hon, Memtbers made refer-
ence to some other sections, and they
wtated that we did not go as far as we
sught to hiive gone. In thig connec-
tioni, a prominent reference was made
 cthuse 9. So far as clause 9 is
concerned, it deals with the classes or
categories of what can be called,

ted petrsons for the purpose of
t of arms. In clause (9) (1) (w)
{i1) it has been made very clsar that
#very conviction passed against a

Arms Bill APRIL 28, 19000
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person or every sentence that he bhas
undergone does not #peo facto cemsti-
tubte & prohibition. We have put in
very important expressions which
ocught to be duly noted, It will be
found that in sub-clause (a) (i) ¥ is
said:

“who has been sentenced on
conviction of any offence involv-
ing violence or moral turpitude..”

Violente is & factor which, all weuld
agree, hag to be eschewed altogether.
Therefore, violence has been put in
Moral turpitude also hag been duly
included here. violence, bar-
ring moral turpitude, i there are any
ather convictions naturally they would
not come under the mischief of this
particular clause,

The Minister of
Aftairs (Shri Satya Narayan Sinka):
Otherwise all of us will be disqualified,

Shrl Datar: Otherwise, as my hon.
friend says, all of us will be dis-
qualified. It is also stated here: “for
a term of not less than six months”.

Another hon. Member suggested
that often-times securities are demand-
ed, bonds have to filed by a number
of persons under the security provi-
gions of the Code of Criminal Pro-
cedure and so on. Therefore, they
suggested that we might further relax
the provisions of the next sub-clapuse.
Unfortunately, my hon. friend or
#riends who made a reference to this
daid not read the words in sub-clause
(1il) which reads as follows:

“who has been ordered to
exedute under Chapter VIII of



bers contended that the licensing

Shri Rungsung Suisa: It is a fact

the dovarnmt have brought forward
thisuBill and proper rules will be
e
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or matters of administrative detail...”.
If we go beyond the scope of such a
delagated legisiation, then you are
there to check up the whole matier
and you are there to look to the inter.
ests of the House also.

May I, in this connection, further

would not be proper and it would not
be in conformity with the dignity, it
I may say so, of the Bill that all the
rules ag to how much stamp has to
be fixed, what is going to be form of
application, etc,, are to be mentioned.
Such rules cannot be naturally
included in the body of the Bill. They
have to be mentioned only in the rules
themselves,

Again, I may point out, as you are
aware, a healthy convention has been
evolved in this respect and clause
44(3) mentions as follows:

“All rules made under this Act
shall be laid for mnot less
thurty days before sach House of
Parliament as soon as be
after they are made and be
subject to such modifications as
Parliament may make during the
session in which they are so
or the session immediately follow-
mn
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I have dealt with most of the points,
I have only one point more. The
Government cannot aoccept the position
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[Shri Datar]

Das Bhargava wanted to have such
thing included as one of the funda-
mental rights That wag not accepted
by the Constituent Assembly at all
Now, every man, every citizen of
India, is entitled to hold arms, 1s
entitled to possess arms and use arms
subject to the conditions that have
been laid down in this respect

In thig connection, may I pomnt out
that the rules that we have made and
the provisions that we have followed
in this respect are generally on a par
with simular rules and provisions n
other independent countries

Shri Easwara Iyer: No, no

Shet Datan: Thepr ace o e lagge
exteni, we have also added on =a
number of occasions new provisions.
We have intreduced new provisions so
as to bring them in line with modern
currents of thought so far as the legis-
lation in various other countries 1s
concerned Therefore, I may submt
again that this 12 & liberalising mea-
sure This 1s & measure where the
number of restrictiong that have been
put down are to the lowest necessary
limit That limit has to be mamntained
and that Iimit cannot be forgotten
After all, even apart from our per-
sonal, fundamental rghts, we have the
obligation, the most sacred obligation,
of looking after the security of the
nation and mamntaining law and order
Whatever some other friends may say,
that 15 the most fundamental and
primary duty of Government So
keeping all these things m view, what
we have done 18, as an hon Member
rightly pointed out, we have tried to
follow the golden mean, and the
golden mean, if I might suggest, is
more on the side of giving larger
rights to the people than on the side
of putting 1n more restrictions

Sir, I commend the Bill

Mr. Deputy-Bpeaker: The guestion
h.

That the Bill to consolidate and
amend the law relating to arms and
ammunition be referred to a Joint
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Committee of the Houses consisting of
45 members, 30 from this House,
namely —
Bhr:1 Upendranath Barman, Shri
Missula Suryanarayanamurti, Ram
Manjula Devi, Shn Bibhut
Mishra Shr1 Mohammad Talur,
Dr Gopalrao Khedkar, Shri
1 M Xedaria Shn
M K M Abdul Salam, Bhn R. 8
Arumugam, Shrmn Vidya Charan
Shukla, Shnm K R. Achar, B8hri
Mathew Many: Shr1 Bakt
Darshan, Shr1 Jagan Nath Prasad
Pahadia, Shnn Raghubir Sahai,
Shn Ansar Harvani, Shn Devana-
pall: Rajiah, Shr1 Bangshi Thakur,

Ranbir Singh Chaudhun, Shri
Hirendra Nath Mukerjee, Shri
K K Warior, Shr1 Mohan Swarup,
Shr1 Shambhu Charan Godsora,
Thakore Shn Fatesinhj: Ghodassr,
Shr1 Uma Charan Patnak, Shri
Atal Bihan Vajpayee, Shn
Shankarrac Khanderao Dinge, and
Shr1 B N Datar

and 15 members from Rajya Sabha,

that m order to constitute a
sitting of the Jomnt Commuittee the
quorum shall be one-third of the
total number of members of the
Jomnt Commuttee,

that the Commuttee shall make a
report to this House by the flrst
day of the next session,

that in other respects the Rules
of Procedure of this House relat-
ing to Parlamentary Committees
will apply with such variations
and modifications as the Speaker
may make, and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appointed
by Rajya Sabha to the Joint Com-
mittee

The motion was adopted.
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BUSINESS OF THE HOUSE

The Minister of Parllameniary
Affalrs (Shri Satya Narayan Sinha):
With your permission I want to
announice a slight change in the order
of Government business for tomorrow,
Fridey, the 24th April, 1059, The dis-
cussion on the report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes for 1857-68 will be taken
up before taking up the resolution
regarding the recommendations of the
Railway Convention Committee,

Shri Braj Raj Singh: Sir, may 1
submit one thing. The Minister of
Parliamentary Affairs usually
announces such changes. But the
Members who are not present here
now will not know that the report of
the Commissioner for Scheduled
Castes and Scheduled Tribeg will come
up tomorrow. Certain Members who
might like to participate in the dis-
cussion of the report may not be
available tomorrow. So, this aspect
may be kept in view for the future

Shri Satya  Narayan Sinha:
Tomorrow, if at all it comes, it will be
discussed for an hour or so.
Tomorrow, half the day is non-official
day, and naturally, it will be carried
over to Monday. Six hours are allot-
Unfortunately, it has

a very important conference tomorzuw
=—the Railway Users' National Consul-
tative Committee—and the Minister
and the Deputy Ministers wlill not be
free. Otherwise, we would not have
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Discussion re; 13146
of Railway
Sleepers from
Abroad at Higher
Prices
Shri Satya Narayan Sinba: It is a
very minor change,

Shri Easwara Iyer: It is not a
minor change, e

Mz. Deputy-Speaker: The change
itself is not minor. The discussion on
the Report of the Commissioner for
Scheduled Castes and Scheduled
Tribeg is very important and a very
large number of Members are inter-
ested. They should have prior not:ce;
so, a change made in that certainly is
a matter of concern to the Members,
But as has been explained, some
necessity hag arisen and then again,
most of it would be dicussed on
Monday. Perhaps a Member or two
might have chances tomorrow. There-
fore, that explanation, I think, :s
enough and that should satisfy hon.
Members,

Shri Braj Raj Singh: Did the Minis-
ter of Parliamentary Affairs not know
about the Railway Users' Consultative
Commitee meeting to he held
tomorrow formerly when he announc-
ed the order of business?

Mr, Deputy-Speaker: The Minister
of Parliamentary Affairs might not
have known it; it might have been
known to the Railway Minister. That
should not surprise hon. Members,

DISCUSSION RE. PURCHASE OF
RAILWAY  SLEEPERS FROM
ABROAD AT HIGHER PRICES

Shri Vidya Charan Shukla (Baloda
Bazar): Mr. Deputy-Speaker, ever
since it became known to the House
that we have been obliged to purchase
and import large amounts of railway
sleepers from abroad, the House has
been very much interested to know
how such a situation arose, because we
have got a large amount of potential
supply of timber at home We are
also equally anxious that henceforth
we should not spend even a penny on
the import of any railway sleeper
from abroad. From the common sense
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implemented, & large amount was pro-
vided for the railwayz for expansion,

worth Rs, 15§ crores from abroad
arose mainly because sufficient plan-
ning and forethought had not gone into
this problem and because of which
we were faced with an immediate
problem. If we had not imported

of the needs of the railways for the
Second Five Year Plan that we had

sleepers in the
Becond Plan from this working pian
on the development of forests, but we
could have enough confidence to lock
to the third Plan, where the requive.

APRIL 13, 1999 Purchase of Railway
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and other things, we have to rush for
supplies to overcome immed:ate diffi.
culties. The requirements of the rail-
ways are known fairly in advance. We
have been facing the sleeper difficulty
since 1980-31 and actually we have

secondly, what penalty we bave to pay
because of the lack of planning and
the emergency under which we have
to mmport these sleepers and thirdly
whether these sleepers were purchased
from the cheapest source or not.
Several times it has been stated that
sleepers were in short supply in our
country. We have a very strong feel-
ing that proper and intensive efforts
have not been made in the country to
procure the necessary supplies.
Otherwise, all the quantities that the
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<can easily be described as penny-wise
and pound-foolish, because this

tality has very amply been demons-
trated by the deal the railways ha
with the Kerala sleeper suppliers from
west coast. While rejecting the offer
of the sleeper suppliers of the west
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prices obtaining 1n the
because they demanded Rs 20.50
whereas the Kerala Government
fixed the rate at Rs. 18 and odd.
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stand why the Railway Board prefer-
Ted 0 pay Bs. 9 extra to the foreign
syppliers per sleeper and why did they
Dot think of purchasing the sleepers
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Exchequer, and that too en
foreign exchange.

* Even if our timber was not of a

superior variety, even if it was not as
good ag the Australian timber, we

The cast iron and steel sleepers which
have been imported are more costly.
Each cast iron sleeper costs Ra. 57 to
Rs, 68 cit.

The Deputy Minister of Eailways
(S8hri Shahnawas Ehan): They will
last longer.

Shri Vidya Charan Shukia: These
slcepers will last for 60 years, but they
cannot be used in places where there
Is salinity. There are several places
where these sleepers cannot be used.
All over the world wooden sleepers
are preferred to iron sleepers,
because: the trains run much better
on the wooden sleepers than on cast
iron sleepers. Cast iron sleepers have
not been taken by preference; they
have been taken by other countries
because wooden sleepers are not
available in the market.

Mr. Deputy-Speaker: The trains
would run on rails or on sleepers?
Skri Vidya Charan Shukla:
Sleepers are the things on which the
rails rest.

Mr. Deputy-Speaker: Trains run on
the rails and not on the sleepers.

Shri Vidya Charan Shukla: The
trains run on the rails and the rails
run on the sleepers.

Sardar A. 8. Baigal: Let us have
technical opinion on this!
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+ Mr. Deputy-Speaker: Is it from
Madhya Pradesh?

Bhri Vidya Charan Shakla: My
paint is that it the railways had been
paying competitive prices for wood
and timber in the markets of our coun-
try, we would never have been re-
quired to import wooden sleepers from
abroad.

The price of sleepers began rising
from 1946 or 1948 and the railways
had good control over the market 1’1
1955. Their procurement was con-
stantly increasing. After that therr
procurement began falling and, at the
present day, their procurement of
waoaden sleepers is much less than
what it was in 1856-57. All this prove
that if the railways were willing to
pay the market price which was obtain-
ing then, that is to say, the price
demanded by the suppliers, they could
have easily avoided the import of
sleepers by paying Rs 9 per sleeper
extra

In this connection, 1t 1s relevant to
quote the Estimates Committee's
observations. They have observed:

“The Commitiee arc not con-
vinced that the country's forests
cannot meet a major portion of the
requirements of the railways”

This observation was made by the
Estimates Committee while they
examined the shortage of railway
sleepers in their track renewal pro-
gramme,

The second angle from which we
have to view the import of sleepers
is the amount of total loss we have
suffered on account of these imports
and whether part of it could not have
been avaided. A statement laid on the
Table of the House on 17th February
regarding the programme of importing
wooden and metal sleepers into the
country for meeting the requirements
of the railways for 1958 says that
approximately five lakh wooden
sleepers of various gauges are expected
%0 be imported into India in 1958-39

difference in price, as I have already
said, is Rs. 9 per sleeper.

We are now anxious to know
the Railway Minister how mueh
wooden sleepers or cast iron or
sleepers we are going tg import
evéer we have imported till now,
that all, or we are going to import
more and, if so, how much more are
we going to import and at what price.

mith

The third angle from which we have
to examine this guestion is whether
we purchased the sleepers from the
cheapest sources. Some questions
were vased ahaut the Brazilian, offer
but the Deputy Minister replied in #
very short sentence that it had a very
interesting and long story. Then he
concluded by saying that a lot of
aljegations were made and they were
found to be false. We have no know~
ledge of that story We would like
to know what that story was, what
type of offer was made from Brazil’
and what happened to that offer. It
whas conceded that the offer made by
the Brazilian suppliers was the lowest.
1t was lower than the Australian and®
other offers from countries #rom
where we purchase the sleepers. Pro-
pebly they were not found suitable
for our purpose We would like to
know what happened to that offer.

Another important point is this.
what attempts are we making to
increase our own supply of sleepers
from our own country. Generally,
there are three or four measures
which, the railways have been repeat-
ing, they are taking to increase the
indigenous capacity from our country.
The first thing that they often say is
that they are trying the exploitation
of Inaccessible areas hitherto untap-
ped. Secendly, they often sy they
have begun accepting a number of
non-durable species of trees, The third
measure iz the relaxation of size
specifications etc. Fourthly, they are
ipcreasing the cast fron sleeper manu-
facturing capecity in the country.
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Now let us take these points one by
one. Firstly, we would like to know
how many square miles of hitherto
inaccessible forest areas have been
opened up by the efforts made by the
Rallway Ministry, where are these
areas and how many wooden sleepers
have been obtained from such areas
which have been opened by the efforts
made by the Railway Ministry.
Secondly, we would like to know what
has been the specific increase in the
number of railway sleepers as a result
of acceptance of non-durable varieties
of woods for the railway sleepers and
since when this has been introduced
When 1 was going through the report
of the Estimates Committee, and also
going through the proceedings of Lok
Sabha, 1 came across a question in
which 1t has been stated that after
this order was passed to accept non-
durable and softer wood for use as
railway sleepers, the rkceipt of such
wood by the railway treatment plants
has actually been reduced. That means
that the railways were getting a
greater number of softer wood and
non-durable quality woods for making
railway sleepers four years back than
they are getting now.

The main reason here again is that
the Railways have not agreed to pay
the competitive price in the market to
obtain their supplies. Personally I do
not feel that these efforts could have
produced any tangible results mainly
because they did not strike at the root
of the problem. The whole base of
the effort of the Railway Ministry ia
struck off when they refuse to pay
reasonable prices which are demanded
by the State Governments. The State
Governments would be willing to
undertake large-scale exploitation of
their forest resources if the Railway
Ministry were to enter into long-term
contracts with them and pay them the

The Minister of Railways (Shri
J!lllt;n Ram): Which State Govern-
men

Bhri Vidya Charan Shokla: State
Governments of the country.

Sleeperz from Abroad
at :ligher Prices
Mr. Deputy-Speaker: Which one in.
particular?

Shri Vidya Charan Shunkla: This
Report of the Estimates Committee
says that all the 20 State Governments,
that 1s, before re-organisation, had a
conference and they all indicated to
the Railway Ministry that if proper
long-term contracts were entered:-
into with them and if they were given
the prices they wanted, they could
have increased their supplies. I shall
come to a specifiq instance, that of
Bombay Government, and shall try to
show how the un-imagmative dealing
of the Railway Board resulted in stop-
ping supplies completely from Bom-
bay State.

Dr. M. 8. Aney: What price did
they ask?

Shri Vidya Charan Shukla: All
those figures have not been given in
the Estimates Committee’s Report.

The Railway Board also appointed a
Timber Adviser, who is a very com-
petent and a very experienced officer
but the total receipt of wooden
sleepers in our country, which was
60 lakh eft. in 1955.-56, after these
earlier mentioned steps were taken
by the Railways and after all these
earlier mentioned special efforts were
mitiated by the Railways the supplies
went down to 50 lakh eft. Instead of
increasing from 80 lakh cft. they have
come down to 50 lakh cft. of timber
in 1957-58. I do not know what is
the present situation, whether the
supplies are increasing or they are
still decreasing.

The Estimates Committee again pin-
pointed this problem in its Twenty-

scventh Report. They have observed
thus—

“The Committee considers that
the question of prices which seems
to be a stumbling block in the
way of getting, more sleepers
should be amicably settled between
the representatives of the Rail-
ways and of the State Govern-
ments. The Committes are not
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{8hri Vidya Charsn Shuklaj
convinced that the forest resources
of the country cannot meet a

with the Chief Conservator of Forests,
Bombay, and two other officials of the
Central Government The Bombay
Government earlier had informed the
Railway Board that if the wood of
the other variety were exploited and
treated as suggested by the Bombay
Government, the present target of
3,56,000 sleepers could be mncreased up
to 68 lakh sleepers The House will
note thmt these negotiations between
the State Government of Bombay and
Government of India broke down on
the score of prices only These nego-
tiations took place m May 1956 and
the Railway Board did not agree to
pay the price demanded by the Gov-
ernment of Bombay The Chairman
of the ad hoc committee was com-
pelled to drop the departmental sup-
plies of wooden sleepers from Bombay
It 1s, therefore, surprising that the
very next year of the refusal by the
Rallway Board to pay slightly higher
than the conventional price to the
State Government of Bombay, the
Railway Board placed a very big order
at much higher prices with the foreign
suppliers of wooden sleepers I have
already sard that the price that the
Railway Board has paid at our port
comes to Rs 32 I do not have the
exact figure But, I suppose the price
dezrmnded by the Bombay Govern-
ment was Rs 21 per sleeper

Here, I again emphazise that all
~efforts, howsoever good-intentioned

APRIL 23, 1080  Purchase of Ruluay 13796
Slespers from Abroad ’

at tligher Prices

‘The expansion of the railways in
the Third Plan has to be very immense
to cope up with the economuc growth
that we are planning If the supply
of the basmic construction matenal is
not ensured from now on, we will

save us future difficulties The first
essential 15 that we must immediately
try and approximately formulate our
tentative requirements of railway
sleepers up to 1667, that 1s, the remawn-
ing two years of the Second Plan and
the five years of the Third Plan It
18 only after we have tentatively
calculated our requirements, that we
can prepare a big working plan which
can be taken in hand with the co-
operation of the State Governments
which are interested in co-operation
The Railway Board could put Rs 10
or 12 crores along with the invest-
ment made by the State Governments
and they could develop the forest
resources, make roads and open up
mnaccessible forest areas It may be
calculated how much of rallway
sleepers this type of effort wall yleld

Moreover, the capacity in the
Ordnance factories, other ralway
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be, we muy be able to use cement
sleepers also. This might also help
to obviate the difficulty.

The other thing that has been sug-
gested is the creosoting plants, the
number of which we must increase.

make them usable and increase their
life. If these plants are set up in
—each zone of the Railways, we will
be able to utilise such timber which
15 not at present serviceabls as far as
sleepers are concerned.

The situation at present is not very
satisfactory. I wonder, in spite of all
that we have imported from foreign
<countries, what are the arrears in track
renewal at present. According to the
report of the Estimates Committee,
7500 miles of track is in arrears of
renewal at present. It has not been
renewed. Eight hundred and ninety-
eight miles of tract has been put
under speed restriction for safety
reagons That is, it is dangerous to
trains on those railway lines at
high speed because the track may

damaged because of that. It is
distressing, Sir, to find that the
position today has not improved in
respect of sleepers’ supply position
Various questions have been answered
in Parliament by the hon. Minister
and the hon. Deputy Miaister of Rail-

. But we find that there has not

g1zt

Sleeperz from Abroad
at Higher Prices

way Minister will give his categorioal

be imported from any foreign country
for use in Indian railways. If he is
really earnest and serious about solv-
this problem, then, I am sure he
be able to give this categorical

to speak. I will allow 10 minutes each.
The hon. Minister will require half
an hour. Now, Mr. Kqdiyan.

Shri Kollyan (Quilon—Reserved—
Sch. Castes): Whenever the question
of supply of sleepers for our rallways
is raised in this House we are being
told that the country is in short sup-
ply of wooden sl . Now, Sir,
nobody denies the fact that the indige-
nous sources of supply would not meet
the entire requirements of the rail-
ways in respect of wooden sleepers.
But here the question is this. Are the
Railways utilising the available
resources in the country to the fullest
extent possible? In reply to a ques-
tion asked on the floor of the House,
the hon. Deputy Minister of Railways
stated the other day that they are
taking all steps to increase the supply
of indigenous sleepers. What do we
find now? We find that in preference
to indigenous sleepers, sleepers are
imported from outside, from the
foreign countries. As has already

chants, we were told by the hon,
Deputy Minister of Railwmys Iast
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the f.0.b. price it will come to about 1§
times the cost of Kerala’s timbers.

Shri Jagjivan Ram: And what is the
qualty of the Kerala sleepers? Itslife
iz only five years whereas the life of
the Australian sleepers 13 about
twenty years

Shri Kodlyan: As for the quality of
the Kerala sleepers, the hon. Deputy
Minister stated last time that that was
inferior to the Australian sleepers.

Bhri Jangde (Bulaspur): Much
inferior,

Shri Kodiyan: I cannot understand
why there is this rush for foreign
sleepers. When we are badly in need
of foreign exchange and when we are
facing difficulties in getting foreign
exchange, why should we unnecessar-
ly rush in for foreign sleepers and
thus spend a considerable amount of
foreign exchange?

The hon. Deputy Minister in reply
to a question stated that the indigenous
supply of wooden sleepers was declin-
ing. He has stated that the procure-
ment of wooden sleepers in 1851-52
was 11 lakhs; in 1952-53, it was 18
lakhs, and 1t rose up to 23 lakhs in
1965-56, but from the next year on-
wards, it began to show a decline; 1n
1056-57 it wag 20°8 lakhs, and in 1857-
58 it was 10 lakhs What are the real
reasons for this decline? Have the
Railway Ministry examined this prob-
lem and analysed the reasons for this
decline?

Of course, the hon. Minister stated
last time that the impact of the Second
Five Year Plan and the increasing
demand for timber for other construc-
tion works hes its effect on the supply
of wooden sleepers, That may be
correct to a certain extent. At the
same time, 1 would like to ask
hon, Minister what steps have
taken by the railways to increas
indigenous supply.

Apart from the question of

being taken by the railways, I to
point out one other thing. We have

§oefs
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a considerably large area of forests
m our country. Nearly 22 per cent
of the land surface of the country is
covered with forests. And our foresis
can be favourably compared with
any other rich forests in any other
foreign country. Even then, we have
had to depend upon foreign countries
for the import of umber. It is a pity
that we have had to do that If we
want to become self-sufficient in the
matter of timber, we have to develop
our forests. And the State Govern-
ments are trying to develop their
forests in thewr own way, But the
development of forests ig a very diffi-
cult problem. The regeneration, re-
juvenation and renovation of the
forests require a large number of
trained technical personnel, Also, it
requires a large amount of money. So,
unless the Central Government come
into the picture, unless the Central
Government come forward with a co-
ordinated and well-planned program-
me to help the State Governments
to develop the forests in their areas
and also to grow valuable timber like
teak in new areas, this problem can-
not be solved. Of course, this may
not be the responsibil ty of the Rail-
way Ministry. But I take this oppor-
tunity to urge the Central Government
to understand the importance and
urgency of the problem.

So far as the Railway Ministry are
concerned, I would suggest that they
must draw up a long-term plan; they
must, in consultation with the State
Governments, assess the real potential
of forests in each of the States, and
to what extent each State can supply
or meet the requirements of the
railways. If such a long-term plan is
worked out, and if a long-term agree-
ment is entered into with the State
Governmenty concerned, I think most
of these difficulties can be overcome,
Unless such a long-term agreement is
reached, there will be no coordinated,
consistent exploitation of our resources.
Therefore, I would request the hon.
Railway Minister to consider this
suggestion seriously.
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The hon. Minister has rightly raised
this question of the guality of the
timber. I do not think that all our
timber is inferior :n quality compared
4o foreign timber, Of course, we have
some inferior varieties also, but the
question is how we can utilise the
infer or varieties. There are inferior
warieties of timber, but they can be
made use of by properly treating them
with proper preservatives. So, if we
Aave enough number of creosoting
plants in our country, the supply of
wooden sleepers can be increased.
1641 hrs

[Mr. Sezaxen in the Chair]

So far as my own State is concerned,
we have one creosoting plant now in
Olavakot which is working to 2ull
capacity, and in two shifts. The
requirements of that area itself can-
not be met by that plant alone. Ome
more plant is urgently needed an that
area. Therefore I would request the
hon. Minister to find some money to
get 8 new creosoting plant, and to
Jocate it somewhere near Calicut where
there is a large number of timber
yards.

Shri Jaganatha Rao (Koraput): For
seach State there should be one

Shri Kodiyan: I agree that less each
State must have such a plant

It is stated that since the beginning
of the Second Plan up to the end of
February this year we have spent
Rs. 15'5 crores on sleepers including
steel sleepers. I do not have the
break-up for wooden  sleepers.
It might be a considerable
amount. ¥ a small portion of
the foreign exchange that we spend
on importing sleepers is used for buy-
ing creosoting plants, I think we ecan
increase the indigenous supply of
wooden sleepers, and it will help to
a great extent in achieving self-
suffic'ency in this respect.

The last point that I would like to
stress ig that the procedure in regard
to the purchase must be made as
simple as possible, On account of
technical or procedural defects there

Drseussion re. VAISAKHA 3, 1881 (SAKA) Purchase of Railway 3162
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must not be any delay and the offer
of sleepers should not be rcjected on
that account alone. Every single
available sleeper must be made use of
by the Railway Ministry because we
are in such dire need of wooden
sleepers and if we can increase the
supply of wooden sleepers by taking
corrective measures it will save valu-
able foreign exchange. It will not only
be beneficial to the railways; the rafl-
ways will be giving a fillip to the tim-
ber industry of the country also.

When the Kallai timber merchants’
offer was rejected and when & slump
was feared by the merchants, we
took keen interest in the matter, and
the M.Ps. from Kerala State belonging
to all the parties approached the hon.
Minister because it is a vital industry
in our State. Thousands and thous-
ands of workers are employed in that
industry. About 5,000 workers are.
employed 1n the Kallai area alone,
apart from the workers engaged in
the forest department of Government.
That was why we took keen interest
on the subject. Therefore, I would
earnestly appeal and request the hon.
Minister to consider these suggestions
seriously. 1 hope the hon. Minister
would take corrective measures to
save the situation.

Mr. Speaker: Shri Maniyangadan;
and then I will give an opportunity
to Shri Ramaswamy.

Shri Maniyangadan (Kottayam):
Sir, I am glad to throw my weight
with my hon. friend on the other side
mn demanding that the question of
wooden sleepers, especially from
Kerala, should be considered wvery
seriously. My hon. friend referred to
the recent refusal of the Railways to
purchase sleepers from contractors
in Malabar. Subsequently, ell the
Members from Kerala met the Railway
Minister in a deputation and the Rail-
way Minister was good enough to hear
us and to accede to the demand. I
take this opportunity to thank him for
the kindness shown by him.

Now, the Kallali timber yard &
reputed to be the second largest timber



pose that one creosoting plant
been oset up at Olavakkode. The
capacity of that can be increased or
r plant could be installed; and
that iz available ought to

;
g

8%y
T8
?;i
g
F
:

i
g
3
i
g
&
5
4

13
.555:
fe

i
3

il
2§

BR58

i
i
il
{5
7 2%7

1§
i
s
i
R§

3

:
;

Pbusiness. My submission is that if
this indigenous enterprise iz supported
it wonld be of great help to the un-
employed there and it will also
inerease the wealth of the State, There
are already large quantities of timber
arvelable in the forests. That should
be wptoned and utilised.

APRIL 33, 1068 Purchase of Rathaay 133864
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from Abroad
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I have to make one suggestion
regarding the system now adopted by
the Railways. They invite tenders,
when they are in need of sleepers, for
very large quantities of sleepers te-
gether in ome lot. That means that
only people who can afford to invest
large capital can tender for the
requirements of the Rallways. If that
sysitem is changed and tenders are
invited for smaller quantities—I do
not say 1000 or 2080 sleepers——people

There was a suggestion that ecach
State should have a re-assorting plant.
I do not object to that. But in places
where larger quantities of timber are
ava lable and the capacity of the plant
15 not sufficient to meet the demand,
some more plants should be installed.
As far as Malshar is concerned, I am
sure one more plant, if installed,
would not be sufficient to meet the
demand. That matter should be look-
ed into so that all available timber
may be utilised for this purpose.

The Deputy Minister of Rallways
(Bhri 8, V. Ramaswamy): Sir, Shri
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In the Second Plan, the total requ-

lakhs gteel, 61 lakhg timber and five

ers for the whole of the Five Year
Plan period.

Mr. Bpeaker: Are they all purchased
together or from yeéar to year 30 that
the timber may be cut from year to
year?

Shri 8. V. Ramaswamy: It is spread
over the remaining three years

Shri Vidya OCharan Bhukla: Our

complamt is that these figures were
worked out too late; they should have
been done much earlier., It was done
only when the whole necessity was
foteed upon us by the Second Plan

Bhri 5. V. Ramaswamy: I am sorry
that argument 15 not correct. We
assesged it and we found that we were
able to procure only 99 lakhs of
sleepers. We had to work out in

Sleepery from Abroad
at Higher Prices
import wooden sleepers than go in fer
steel sleepers.

Mr, €Speaker: What ig meant by
cheapness?

Shri 8. V. Ramaswamy: Relatively.

Mr, Speaker: Can we sell away our
country also to some other country
because it will be cheaper? The hon.
Deputy Minister forgets that if the
money remains in the country, after
all, 1t flows from one hand to the other.

Shri Jagjivan Ram: Bir, he did not
make it clear. What he meant was
that it was cheaper to purchase wood-
en sleepers in foreign market than
to purchase steel sleepers. He is not
comparing the indigenous market withy
foreign market.

Mr. Speaker; The hon. Deputy Min-
ister evidently wants to impress upon
the House whether the cost is high
low. But if it is purchased here
money will roll here. Merely b
the cost ik lesg by a few pies there
we purchase things worth so much
from outside, our money flows away
to foreign countries.

Shri Jagjivan Ram: I am sorry, 8ir,

you are not interpreting him correetly.
What he was saying was that it would'

ngﬁﬂ

Shri 8. V. Ramsswamy: BSir, the
country was passing through a crisis
in foreign exchange We had to save
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[Shri 8. V. Ramaswamy}

.that, and at the same time meet our
requirements. Here, Sir, let-me make
-one correction. It is not 20 lakh steel
sleepers but only two lakh sleepers
that we could procure at Rs, 1 crore.
‘We gave up Rs. 156 crores and went
in for this. We were able to place
orders for a total of 12 lakhs B.G.
sleepers from West Australia, East
Austral a and U.S.A—all the three
countries put together—and for metre
gauge about eight lakhs from Australia
making a total of 20 lakhs The cost
was only Rs. 4 crores. Even then we
found that there was a shortfall of
32 lakhs. We thought it wopuld be
better to plece some more orders om
some other countries and reduce this
.gep. Therefore we placed an order on
Burma State Timber Board for about
i} lakh sleepers at a cost of Rs 60
lakhs. Then, from Canada under the
“‘Colombo Plan we will be getting
about 12 lakhs. We have placed
exploratory orders with Australia

S8hri Yidya Charan Shukla: Sir, 1
would like to ask a question.

Mr. SBpeaker: He may note down the
points, and when the hon. Deputy
Minister has finished I will allow him
to put the guestion,

Shri 8. V. Ramaswamy: Therefore,
by the additional order we covered
another 18 lakhs, making a total of
38 lakhs out of a shortfall of 62 lakhs
still leaving a balance of 14 lakhs. That
is the eituation, Sir, in which we had
410 go in for this timber.

Mr. Speaker: What about other
<countries? There are railways every-
where, all over the world

Shri 8. V. Ramaswamy: As regards
the availability of timber in our own
-<country, reply has been given at page
18 of the Twenty-seventh Report of
the Estimates Committee. S8ir, it is
mot a question of cutting down all trees
in one day and supplying the sleepers
immediately. The yield must be sus-
‘tained so that forests are not denuded
and other i1l effects are not felt on
the economic structure of the country

and the price structure. It is thare-
fore that we think of the ' sustained
yisld. Remember also that based on
that there is a Lmit to which wooden
sleepers can be produced in the coun-
try. It has been gssessed that the
sustamned Weld in our country at the
present rate would be of the order of
23 lakhs to 25 lakhs a year.

Mr. Bpeaker: How much will be the
demand per year?

Shri 8 V. Ramaswamy: The demand
will be much more.

Shri Vidya Charan Shukia: 00
lakhs per year

Shri 8. V. Eamaswamy: About 78
lakhs to 80 lakhg per year, but we will
be able to supply only this much on
t.ll: sustained yield principle,

’Myhon.!nendhubeenur;inl&lt
the price today is too much. My
friends from Kerala have spoken about
the supply of timber. My friends urg-
ed that another creosoting plant should
be set up. This plant itself is being
worked two shifts. This is a new
plant To work a third shift, it would
be difficult. Still, we have accepted
more than 80,000 sleepers in addition,
and it will have more than two shifts
now. To set up a creosoting plant
costing Rs. 30 lakhs to Rs. 40 lakhs,
the yield must be so high and #t
should spread over 30 to 40 years of
assured supply before we launch upon
it.

I may submit that though four or
five years ago we were treating only
two lakhs sleepers we are at present
treating over 18 lakh sleepers, We
are making all efforts to increase the
capacity. There iz also another limit-
ing factor, namely, the supply of
creosote. It is not in free supply. Sir,
I have done.

Shri Vidya Charan Shukis: The
hons Deputy Minister said that—

Mr, Speaker: He has taken as much
as half an hour. Shall I give all the
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time to him? This is a kind of too
much intrusion. There are other
hon. Members here who want to
speak Shri Mohammed Imam.

Shri Mobammed Imam (Chital-
drug): Mr. Speaker, I have listened
with interest to the opening remarks
of the Mover and also to the speech of
the Deputy Minister of Railways.
This subject has raised various issues,
and I think it has to be viewed from
various angles.

First of all, you must find out what
is the extent of the renewal and the
rehabilitation of our railway lines.
Secondly, are we self-sufficient, or is
the country self-sufficient regarding
the materials that are needed for the
rehabilitation of our railway lines?
Thigdly. was there a genuine need to
import these materials, especially
these sleepers, from far off countries
like Canada or Australia? Fourthly,
granting that there was need for the
import, were proper methods adopt-
ed by the railwav administration in
obtaining favourable quotations and
in ruarding aeainst the leakage or
wastage or malpractices?

The country owns nearly 35.000
miles of railwav lines. All  these
were acquired from companies and
from the States When the Govern-
ment of India bacome the owners of
these railwav lines. it must be admit-
ted that a large portion of these rail-
wav tracks reouired renewal and re-
habilitation and re-tracking. Nearlv
8.000 miles of railway lines were in
arrears. So, it was provided in the
second Five Year Plan that at least
Rs. 100 crores should be spent for
rehabilitation because the responsibil-
itv of the railways has increased and
they have to ensure safe travel for
the public.

During the year 1858-57, I find trom
the report that nearly 42 lakhs of
railway gleepers, of which 28 lakhs
were wooden sleepers and 24 lakhs
were iron sleepers, were used. Dur-
ing the next year, nesrly 24 lakhs of
iron and cast iron sleepers and about

72 L8D~1.
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20 lakhs of wooden sleepers were
used, I agree with them over that as
far ag possible, we must depend upon
our internal resources available to
step up production in all our under-
takings. But in cases where it is
absolutely necessary to go out, where
the internal supply is inadequate, it
is quite necessary then to import from
abroad, especially in concerns lke
railways, which are essential services,

It must be admitted that the condi-
tion of our tracks is not as satisfactory
as it ought to be, as evidenced by a
number of railway accidents we have
been encountering every month. It is
specially so on tracks where we have
used wooden sleepers. I may give you
the example of the line between
Poona and Bangalore, where 1 am
afraid almost every week we see
derailments. Recently, I think dur-
ing this month, they had had three
derailments between Poona and
Hubli. As I was returning from my
place to Delhi, I witnessed two scenes
where two goods traing had derailed.
This is a positive evidence that the
tracks are not maintained in proper
order. Tracks which were construct-
ed long ago require a thorough
renovation.

The mover suggested that we must
give preference to wooden sleepers.
There 1 differ from him. I am for
using cast iron and iron sleepers. But
unfortunately on the metre ,gauge
section, wooden sleepers are used
more; 1 think there 70 per cent of
the sleepers are wooden and only 30
per cent are iron, whereas oOn the
broad gauge system, it is the other
way about; 80 per cent are iron and
20 per cent wooden.

If we use wooden sleepers, it creates
its own inconvenience. Its lite is
ghorter. Of course, many have advo-
cated that wooden sleepers should be
used. The difficulty is, what kind of
wood must be used, whether it should
be teak, rose wood or gurga as we
call it in Kannada. The life-time of
the wooden sleeper is very limited;
its longevity is very little and unless
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it is subjetted to creosoting, it can-
not last long. These wooden sleepers
are the source of many troubles and
decidents. So, I would suggest that in
future all wooden sleepers must be
replaced hy either cast iron or iron
sleepergs and I think wooden sleepers
must be given up. But till then, I
submit that even if wood is used, it
must be of a superior quality. We
cannot use every kind of wood for
sleepers.

f sympathise with my Keraia
friends that the money which ought
to have gone to Kerala has not gone
there. I also sympathise with myself,
because I alro come from  Mysore,
where Ynere arc exiensive forests. Bt

from my own expericnce, my own
information is that every kind of
wood cannot be used for sleepers

There are special varieties of wood
that can be used as sleepers, and those
special varieties, I think, are not
available in abundance. So, I am only
speaking, taking into  consideration
the urgent necessity for the renova-
tion and renewal of the railway lincs
Bleepers in many places have to be
renewed. When we are dealing with
such an important commodity of
which we are hopelessly short, we
should not be chary of going outside
the country and getting the required
materials,

But there is one thing. We import
these sleepers from other countries
just as we import many other mate-
rials. We have been importing roll-
ing stock' and various other materials.
But the railway administration must

be careful to see that in importing
these things they get favourable
terms and conditions, The entire

system of placing orders by the rail-
way administration seems rather con-
fusing. There are four systems of
getting things by the railways. First-
ly, some materials are purchased
through the Works, Housing and Sup-
ply Ministry; secondly, some mate-
rials are purchased through other
Ministries; thirdly, the Railway
Board purchases some  materials
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., directly; fourthly, the railways
themselves purchase materials local-"
ly. I think locally also the railways
are the biggest purchaser because I
find from the report for 1957-59 that-
they have purchased materials worth
crores and crores of rupees. Previgus-
ly. only the Railway Board used to
purchase materials directly. But then
the Railway Board thought it fit to
delegate powers and purchases began
to bc made at the lower level. Now
purchases are made through various
sources and nobody seems to be res-
pensible for them. So, I would sug-
gest that these things should be look-
ed into to see that there is no leakage.

Regarding this particular transac-
tion of purchasing railway sleepers, 1
would request the Railway Minister
to satisfy himself on whether proper
quotations were called for, whether
competitive rates were  accepted,
whether they were satisfled with the
quality of the material and whether
ipe supply was made in time, If the
Minister is satisfied, or if he satisfies
me, that they have obtained competi-
tive rates and they have secured
favourable terms and conditions, then
1 fecl personally that the railways
did well in importing these materials,
tgking into consideration the large-
s¢ale necessity that we have, taking
into consideration our requirements
to renovate and rchabilitate our rail-
wav lines, because it is a very im-
portant job, and a Jjob  which the
rallways have to do in the interest of
the safety of the travelling public.

Shri D. C. Sharma (Gurdaspur):
The problem of sleepers has been
studied by the Estimates Committees.
It has also come to us through the
questions and answers on the floor of
this House. It has also served as =a
subject for many reports. Several
members have also given careful
attention to this problem. But I want
to look at this problem, not trom any
ré¢gional point of view or from any
1ocal point of view but from the point
of view of the overall needs and the
overall policy of the Railway WMinis-
try,
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So far as I know, ever since we
attained independence the Railway
Ministry has been aiming at self-
sufficiency. We are making a big drive
for gelf-gufficiency in the domain of
locomotives, coaches, wagons etc, Now,
if we have a target of self-sufficiency
in these big things such as locomo-
tives, I do not understand why the
Railway Mimistry should not have
sore plan for achieving self-
sufficiency, so'far as these sleepers
are concerned. I feel that 1if the
Railway Ministry has not been able
to do that, it 1s because 1t has not
applied its mind to it, and because
there had been a lack of co-ordination
between the railway Ministry and the
other Ministries and also the State
Governments Therefore, I  would
urge upon the hon Railway Minister
to call a conference of the Ministers
of various States ...

An Hon. Member: One more con-
ference?

Shri D. C. Sharma: who are In
charge of forests and also a confer-
ence of the Managers of the various
Railways who know as to what the
needs of the Railways are going to
be during the remaining years of the
Five Year Plan He should call a
conference He should assess the re-
quirements and he should also ask
them as to how far those require-
ments can be {fulfilled through our
local supplies After it has been done,
I think something can come out of it;
otherwise the whole of this  discus-
sion will lead to nothing

For instance, the hon Minister, who
intervened in the debate, was talking
about Burma, Canada and Australia.
He wag saying for how many sleepers
we have placed an order in this coun-
try or in that country. Perhaps 1t
may be necessary to place orders for
sleepers on other countries in terms
of other overall requirements, but I
think that no scientiic approach
either in the matter of assessment of
our needs or in the matter ot the sup-
Ply of those needs, hag so far been

Sleeper? from Abroad
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made by the Raillway Manistry. The
Railway Ministry has been living in
this matter, if not in other matters,
from hand to mouth, so to say. There-
fore, I think that this 1s a matter of
policy ‘decision which hag to be taken.

I do not want to enter into the
question whether wooden sleepers are
better than cast 1ron sleepers or cast
wron sleepers are better than cement
sleepers I do not want to enter into
that argument because thcse are
technical] matters and when one deals
with these techmical matters one has
to take into account the climatic
conditions and the topographical
conditions of the various regions
where these are to be placed. I do
not want to enter into that. I am
at present concerned with one thing
and that 13 that this 1s one of the
anomalies of our national life that a
country which should have so many
forests, and when a country should
pride on 1ts forests, should be in short
supply so far as sleepers are con-
cerned This matter has got to 'be
looked into

At the same time I would request
the hon Railway Minister to look at
this problem from another point of
view I come from a constituency
where timber trade 1s very brisk
thing This constituency adjoins
timber-producing Jammu and Kash-
mur State of which we are all proud.

Shri A M Tarig (Jammu and
Kashmur): You were born in Jammu
and Kashmir?

Shri D. C. Sharma: Now, Sir, the
people tell me—I do not know whe-
ther they are right or wrong; I am
not in a position to go into the merits
of the casec, but they tell me—that the
supply of timber to the wvarious
departments of Government, and
among them is the Railway Ministry
also, is full of procedural difficulties,
that is to say, they find it very diffi-
cult to get payment on time for the
work that they have done.



23175 Discussion re.

{Shr1 D C Sharma]

That 1s also one of the rcasons why
we do not get as many wndents 101
the supply o1 thus tamber as 15 neces-
sary. 1 would, tnerefore, ask the hon
Haiiway Minister to go into the pro-
cedural aspect also o1 tnis probiem
and make 1t as simple and as easy as
possible I tmink wnat wiil dlso lead
us to this conclusion that we need
not go to other countries tor the
sleepers

My third pomnt 15 that wncicas we
are suftering trom shortage ot 1toreign
exchange we are also intercsted in
stepping up of the consumption oL our
own products and the consumption of
our own thungs From that pount ot
view, 1 find that every year, an appcal
18 made for grow more food and othe:
things Unless we also make a big diive
for making use of these varnous forest
products of whatever kind, timber or
anything else, I thank all these appeals
will not bear as much fiuit as possi-
ble Therefore, 1n the 1interests of our
national pride, in the interests of our
economy, in the interests of our need,
it 18 necessaiy that we should gra-
dully and in as short a time as possi-
ble give up our dependence on other
countries so far as slecpers are con-
cerned Sleepers are also acqured
from the point of wview of urgency
That pomnt cannot be ignored

The right kund of sleepers, the right
replacement of sleepers, the renewal
of track, all these things are bound up
with safety of travel Our country is
more concerned about the safety of
our travelling than anything eclse At
the same time, when you get con-
signments from abroad—I speak with
a due sense of responsibility—when
you get consignments from abroad,—
you are not always sure of the qualty
of the thing We are getting wheat
from other countries We get so
many other things There 1s a great
deal of complaint against the quality
that we are getting If you get tim-
ber from Australlm or Canada or
Burma or any other country, I can
assure you, you cannot always be
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sure of the quality If you do not
get the nght lkund of quality, it is
not possible for you to make a
hullabaloo about i1t because the coun-
try about which you are speaking s
far far away ‘Therefore, 1 say, as
this 15 a matter on which depends
our safety of travelling, we have to
be one hundred per cent self-suffi-
cient We have to be Swadesh1 mn
spint 1n this matter Without that,
we cannot mmprove matters
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Shrl Supakar (Sambalpur): Since
there is not much time left, I would
like to put a few questions to the hon.
Minister so that he may furnish the
answers. In the case of how many
States wag the offer of timber rejected
on account of high price or inferior
quality, and what is the amount of
sleepers involved? Secondly, I want
to know whether the economics of
both these timbers have been worked
out. The hon. Deputy Minster stated
that the average of the import-

o

Sleepers from .lbroad
at Higher Prices
transporting these sleepers from the
ports to the works site where the
tracks are renewed have been cal-
culated and whether they were found
to be cheaper than the timbers offer-
ed for sale by the State Governments
concerned. Thirdly, I want to ask
this question. We find that in some
of the Centrally-administered Union
Territories ke Himachal Pradesh,
Andaman and Nicobar slands ete.
there are huge forests. Some of them
are worked by Government agencies,
I would like to know what attempts
have been made to procure the whole
, of that production and at what rates.
I request the hon, Minster to kindly
answer these points.

Shri Basappa (Tiptur): The hon.
Minister sometime back said that
some Investigation 1s going on regard-
ing the defective slecpers supplied by
the Hanuman Foundry, Calcutta,
What has happened to the investiga-
tion? Has it been completed or not?
1 would hke to know that. I want
to know whether our factories are
able to produce such sleepers or not.
1 want to know whether it 1s inevit-
able to fetch these sleepers from out-
side the country. More than that, I
would Lke to knoW, whether the
capacity of the Bhadravat: Iron and
Steel Works to supply these sleepers
has been fully utilsed. I would like
to know whether greater encourage-
ment can be given so that they can
produce more of cast iron sleepers.
What 15 the rate at which Bhadravati
sleeper will be available and what is
the rate at which Hanuman Foundry
sleeper will be supplied? Now,
Bhadravati is the only sleeper manu-
facturing industry in the south. May
I request the hon. Minister to see
that the full capacity of the Bhadra-

,vat1 Iron and Stee] Works is utilised?

Shri Jagjivan Ram: It is utilised.

Shrl Narasimhan (Krishnagir{):
Since iron and steel production will
be improving in the country, will it
be necessary to resort to Wwooden
sleepers to the extent visualised?
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Mr Speaker: Shn Vidya Charan
Shukla wants to ask one question He
wants clarification on some point

Shri Vidys Charan Shukla: I want
the hon Mimster to reply to this
pomnted question whether the wooden
sleepers were offeied at a price of
Rs. 2050 by the West Coast supplets,
and immediately after thadt offcr was
made, that offer was refused, because,
as the Deputy Mmster has stated
here, to give that price whith was
slightly above the conventional price
would disturb the equlibrium of the
timber maiket 1n India And then
orders for wooden sleepers were
placed abroad, and these sleepers
were obtained at the rate of Ry 32,
that 1s Rs 32 at our poits, which
does not include Indian cu-toms duty
and the port handung charges 1
would like to know the justification
for doing this

Secondly, the hon Member from
opposite Wag mcntioning about the
Andamans forests Until recently,
there has been a drive by the Gov-
ernment of India themselves to export
wood from the Andamans forests to
Sudan and UK where the Andamans
wood 1s used for manufacturing
Railway sleepers and other raillway
articles, Wwhercas We Wtle ourselves
short of sleepers The Andamans
forests are directly undeir the adminis-
trative control of the Government of
India But we find that Government
are having a drive to export the
Andamans wood abroad for manu-
facture of wooden sleepers, whercas
we do not have proper wood to manu-
facture our own sleepers

Shri Jagjivan Ram: As a matter of
fact, I was expecting that some con-
crete suggestions would be made
during this discussion Buf the one
tangible suggestion that has been
made by my hon frniend Shn Vidya
Charan Shukla Is to increase the price
of the indigenous wooden sleepers

Shri Vidys Charan Shukla: I sug-
gested a working plan, assessment
and all that,
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Shri Jagjivan Ram: When I took
over the Ralway Ministry, 1 was miy-
self under the impression, &3 most
Members of the Housé are, that the
country 1s more than self-sufficient
in regard to 1ts Tequirements of tim-
ber But when I went into the gues-
tion I found that the position was not
so comfortable as we ordinarly im-
agined, the reason being that during
the war years our forest wealth was

highly denuded and depleted

The exploitation of forests has to
be done on certain scientific lines, on
the basis of sustamned exploitation of
the forest wealth If the available
t.mber 1s exploited expeditiously dur-
Ing a year or two or three, it will
mean depletion of the forests and in
the years to come, perhaps, the tim-
ber that 1s anticipated will not be
forthcoming

On the basis of the anticipations
worked out by the experts in this
hne, it 1s expected that our annual
output from the forests, of wooden
sleepers will be to the extent of 23
to 25 lakhs If we take up the ex-
ploitation of certain very remote and
naccessible areas, perhaps, it may be
that we can incrcase the supply by
a lakh or two more More than that,
1t will not be possible to exploit the
forests Our requirement during the
Second Plan period, as has been 1in-
dicated 1s to the extent of 315 lakhs
of sleepers

Mr Speaker: Per anpnum®

Shri Jagjivan Ram: No, for the
Second Plan period

-
Mr. Speaker: And we are able to get

only 25 lakhs per year as the maxi-
mum?

Shri Jagjivan Ram: Yes

Mr Speaker: That comes to 125
lakhs during the Second Plan perio&.

Shri Jagjivan Ram: ] have smd
that 23 to 25 lakhs 158 the maximum
But during the Second Five Year Plan,
n the 1nitial stages, as hag been point~
ed out by Shri Vidya Charan Shukla
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and other Members also, the actual
supply was less, in 1957-58 1t was only
19 lakhs, 1n 1858-58, our expectation
18 that the supply will be to the tune
of 24 lakhs due to the special efforts
that have been made

Questions have been asked as to
what steps we are taking to increase
the supply of indigenous timber for
sleeper purposes The country has to
depend for jts various works requiring
timber on our 1ndigenous supplies
Timber 1z required not only for the
rallway sleepers, we also need timber
{or our coach-building works and other
purposes Apart from the railways,
there are other departments of the
Government of India and the private
sector where also timber 1s required,
and all have to be drawn from the
same source of the Indian forests

Then there are certain species of
timber which can be utilised only by
the railways and nobody else, )just
ke the ¢h r and other spccies which
can be used only for railway sleepers
and which are not useful for any other
purpose Then there are certain spe-
cies which had not been used 1n the
past as they were regarded as inferior,
soft especia'ly the Kerala variety

Shri Kodiyan Is no other variety
supplied from Kcrala”

Shri Jagjivan Ram I am not talk
ing of all the varieties from Kerala 1
am mentioning the vanety which was
especially mentioned in this House
That 15 the special variety of Kerala,
and I think most of the timber that 1s
produced 1n Kerala 1z of that variety

An Hon, Member' Soft”®

Shri Jagjivan Ram Not only soft
but also, if 1t is stored for three or
four months, fungus growth take place

-

An Hon. Member: Even the people!

Shri Jagjivan Ram. In recent years,
during the last three or four years—
I am also to some extent responsible
for that—we have added to the nim
ber of species which we can utilise for
railway sleeper purposes, and, as the
hon Dgputy Minister has said, during
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these two or three years the number
of sleepers of these species which are
rcgarded as soft and non-durable
varieties, has increased from 2 lakhs to
13 lakhs We have got a number of
creosoting plants where we are treat-
ing but even after treatment, the Iife
of these sleepers does not compare
favourably with the hard wood that
we get in our country or which we
have mmported from other countries

The lhfe expectancy of 1indigenous
hard wood 1s 15 to 20 years, whereas
in the case of the soft treated wood,
that 1s of good variety, it may go up
to 12 years, but if 1t 1s of that variety
where there 1s much sap in the wood
and fungus growth takes place, after
storage for some tim> the life expect-
ancy may be eight to ten years only,
cven after treatment

So when we compare the price, we
must take into consideration the life
ewpectation of the timber, untreated or
treated That 1s a very important con-
sideration

I may make another categorical
statement There 1s perhaps a misap-
prehension In certain quarters that
indigenous timber was available, the
Government or the raillways did not
accept that timber, and they started
importing from foreign countries That
1s not a fact I may say agamn that
v hatever timber which can be used
tor slerper purposes 1s available mn
the countiy at the price which has
becn fixed in consultation with the
State Governments will be purchased

Most of the hon Members, especial-
Jy my hon friend Shn Sharma, said
that perhaps there were delays, pro-
cedural delays in the payment of the
price of the timber, and therefore
fenders were not forthcoming

As a matter of fact, except to a
very small extent in the State of
Kerala our dealings for the procure-
ment of sleepers are not with private
~uppliers but with the State Govern-
ments only We are purchasing from
the State Governments, and, except
with regard to Madhya Pradesh and
Bombay, our procurement programme
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is with the State Governments them=
selves. Our timber Supply Officers
and the Conservators of Forests of the
State Governments come together and
negotiate the price and fix the guan-
tity to be supplied by the State Gov-
ernments during a particular period.
All that is done well in advance for
the succeeding penods.

In Kerala also the Kerala Govern~
ment i supplying And, when this
question arose, nobody has narrated
the full story though they know the
things.

An Hon. Member: They will not.

Shri Jagjivan Ram: When we 1nvit-
ed the tenders, 1t 1s a strange cowncid-
ence that all the tenderers, the Kallai
merchants, quoted the same price All
the merchants from that area tender-
ed separately but the price quoted by
them was the same price. And, the
price was higher than the price which
we had settled with the Kerala Gov-
ernment The Kerala Government had
undertaken to supply the sleepers to
the Railways at a certain price; and
legitimately the Railways said that
they were not going to pay a higher
price to the private suppliers—higher
than what had been agreed to with
the Kerala Government.

1 have reahsed—after meeting the
deputation of certain han friends from
this House and the other House—that
the Railway Administration did very
wisely in not accepting their {enders

Shri Dasappa (Bangalore): But
there were some others who did quote
the low price and agreed to supply

Shri Jagjtvan Bam: That was taken.
The Railways did a very wise thing in
not accepting the higher price because
ultimately these suppliers came round
and said that they were prepared to
offer at the same price and at the same
place. (Interruption). If we had
delayed by some time, i1t made them
supply at the agreed price.

Railways are one of the biggest
operators in the tumber market. And,
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as I said more than ocnce to some of
the timber dealers, if I stop operation
in the timber market for one year, I
am sure the prices of timber will
crash. That aspect should not be ig-
nored when the demand is made for
an increase in price or when compari-
son is made with the price offered by
small purchasers. That makes a lof
of difference There may be even
some Government department ijtself
whoge requirements may be a few
thousand cft, which can afford to pay
Rs 2 or Rs. 3 more than the price
offered by the Railways,

Our requirement is enormous, If
as I said, we stop operating in the
timber markef for one year, { do nof
know what the position of the timher
market would be But, we have to
make every effort {o become self-
sufficient,

I will say here that if we have to
meet our requirements of sleepers only
by wooden sleepers it will not be pos-
sible to make the country self-suffici-
ent in wooden sleepers in the foresee-
able future, whatever steps we may
take Of rourse, forests cannot grow
in one, two or flve years

Shri Sharma suggested something
and I have myself asked the Railway
Board and the Railway Board have
issued a circular that we should
undertake the plantation of suitable
trees—that variety of which grows in
different regions of the country—on
both sides of the raillways where
space permits, so that we can
plant a few lakhs of suitable
varieties of trees on the railways which
in course of time, 20, 30 or 50 years,
can supply a certain percentage of the
railway's requirements.

The whole question is whether there
was necessity for import of sleepers
or not Having explored the possibi-
lity of the availability of sleepers in
this country, whether it is wooden,
cast iron or steel, as has been said by
the Deputy Mimuster, the Railways
decided that we will have to
import steel sleepers from the foreign
countries and the foreign exchange set
apart for that purpose was Ra. 158
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ers will become available. But he con-
veniently forgot that we require pig
iron for this purpose and unless there
is pig iron, I do not know if Agra
manufacturers can produce sleepers...
(Interruptions.) Therefore, it becomes
necessary to import s'eepers and the
Railways had to consider whether they
were to import steel sleepers or
wooden ,sleepers. Import of steel
sleepers was costlier and would have
cost us more foreign exchange than the
mmport of wooden sleepers. Iron
sleepers would have cost us Rs. 155
crores whereas the wooden sleepers
have cost us nearly Rs. 4 crores.

Another aspect to b@® considered is
whether we have paid & reasonable
price to the imported sleepers or we
have pald a higher price. Global ten-
ders were inwvited and experts who
can determine the qualjty of the
various species and varieties of
timber which can be wused for
the railways scrutinised those temn-
ders and after scrutinising and com-
parinttheprieeofthmmeeietinm

from Abroad
at Higher Prices
mtny!.o.n.mke.mmdhh
transportation charge’ will bbe there.
My hon. friend, Shri Supakar wanted
to know whether the transportation of
the sleepers from ports to the work-

common factor whether it ig imported
sleeper or indigenous sleeper. The
mmuonntﬂnsmﬂmﬂn
source of supply or the port to
site i more or less a common
Whether we take the sleeper
Orissa or from Assam, if it is to
the

g gﬁrgga

there in

Then, 8ir, my hon. friend,
Shukla asked about some offer m
about Brazilian slespers. That
very interesting story. Some
prising foreign advanturer made
offer to supply sleepers at inconcei
ably low prices. The very fact that
was quoted so cheap naturally aroused
the curiosity of the officers to go into
its details, because they thought that
perhaps no party or no country will be
in a position to supply it at such =a
cheap price. In the first place, he did
not give details of the species, the
names of the species, and even after
insistent demands they were not made
available. But he came here and
made all sorts of allegations against
the railway officers. We thought that
a thorough investigation should bdbe
made by the most reliable agency that
the Government of India had possess-
ed After investigation it was found
that these wild offers and these wild
allegations were made by some adven=-
turer who left the country before the
investigations were completed.

Aa Hon. Member: Who was that?

Shri Jagjivan Ram: As I said, some
foreigner.

An Hon. Member: A journalist.

sgfi
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8bri Jaglivan Ram: So I am per-
sonally sausned‘and all the experts
are saushed that the price that we
have paid for the imported sleepers
has been very reasonable, and perhaps
no other country has been able to
sirike such a good bargan. Ours 18
not .he only country which uses im-
ported sleepers. There are other coun-
tries which also have to depend on
sleepers imported from other countries.

Sir, as far as the capacity for manu-
facturing cast iron sleepers 18 concern-
ed, 4 mugnt tell the House that during
the last wo years tremendous capacity
has been created in the country, and
depending upon the availability of pig
won even at present the capacity for
manutacture of cast iron sleepers 18 to
the extent of 40 lakhs sleepers annu-
ally. If we get more pig iron, as 1t
13 expec.ed that we will get, we will
be gomng in more and more for casl
won sleepers, of course, :n addition to
whatever wooden sleepers are avail-
able 1n the country.

Mr. Speaker: 40 lakh sleepers per
year?

Shri Jagjivan Ram: Capacty to
manufacture 40 lakhs of cast iron
sleepers every year.

Shri Basappa: May I know how
the cost of imported cast iron sleep-
ers compares with the cost of indigen~
ous cast 1ron sleepers?

Shri Jagjivan Ram: The cost of
cast 1ron slecpers depends upon the
cost of pig iron What we have done
at present 1s this, that for making
one ton of cast iron s eepers we pay
making charges, including of course
soft coke and other matenals which
are required, of Rs 146 per ton—tlus
18 for conversion of one ton of pig 1ron
into cast iwron sleepers. That 15 the
basis on which we invited tenders and
they are manufacturing My hon.
friend Seth Achal Singh quoted one
example where we had placed orders
on a certain manufacturer of Agra. It
was determined that he will supply so
many tons of cast wwron sleepers
sugch and such a date at such and such
a price. He faled to supply by that
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date. We were lemient to him. When
he said that he will manutacture &0
many sleepers by such and such @
date we accepted that, But after that
the price of pig iron had fallen. And
thep we said that the price of mg
iron plug the making charges would be
the cost of the sleepers manufactured
after the stipulated period and we
would pay at that rate. Government
cannot be expected to continue the
higher price, paymng to the party that
much price even If the price of PIg
iron plus the making charges would be
should not have made & grievance of
that,

Shri Tangamani (Madurai). The
capacity 1s 40 lakhs How much 1
manutactured actually?

Shri Jagjivan Ram: For the current
year, we have been allotted 25 lakh
tons of pig iron and 2 5 lakh tons of
pig iron will give us nearly 82 lakhs
of broad gauge sleepers But we ex-
pect that we migh. get more pig wron
and we can manufacture more. Of
course, technical opwmion I1s in favour
of wooden sleepers

Then about the p anned development
of our forests, as my friend Shr1 Vidya
Charan Shukla or some other hon
Member quoted, my  predecessors
wiote to the State Governments, 1
sent the Tumber Adviser to all the
State Governments 1 personally met
the Chief Minwters twice 1n a con-
fcrence and whenever I visit the States
I emphasisg¢ the necessity of 1ncreasing
the supply of sleepers as much as they
can possibly do But thete are certamn
limitations, and jt 15 not the price fac-
tor alone With all the State Govern-
ments we have entered into agree-
ments, and they have offered to sup-
ply sleepers. I can give the fgures
for the current year. Andhra Govern-
ment, 45,000, Assam, 11,10,000; Bibar,
1,35,000, Himachal Pradesh, B50,000;
Jammu and Kashmur, 9 lakhs; Kerala,
58,000; Madxras, 15,000; Mysore, 5,25,000;
Onssa, 1,67,000, Punjab, 25,000; Uttar
Pradesh, 6,85000; West Bengal,
31,000.

Shri Vidya Charan Shukia: Madhya
Pradesh?
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sShrl Jagfivan Ram: Madhya Pra-
desh and Bombay are the two solitary
States where we operate in the pri-
vate sector and purchase from the ten-
derers and not from the Btate-.GCov-
ernments. All these commitments are
through the State Governments and
our agreement with the State Govern-
ments is that we will not purchase
from private parties mn those States.
Whatever sleepers are to be purchased
1s through the State Governments and
not from the private parties. What 1s
what I wanted to emphasise: that we
have price agreements with the State
Governments.

Mr. Speaker: Is there not a Gov-

ernment Saw Mill ;n Chanda, Madhya
Pradesh?

Shri Jagjivan Ram: There 1s

Mr. Speaker: They refused to sup-
ply?

Shri Jagjivan Ram: We are nego-
tiating with them,

Shri Vidya Charan Sbukla: They
are not getting the price they want.

Shri Jagjivan Ram: I do not &now
whether Shri Vidya Charan Shukla
15 speaking on behalf of the State Gov-
ernment We have not heard from
the State Government. I do not know
whether he has been given the autho-
rity of the State Government

Shri Vidya Charan Shukla: That is
my information.

Shri Jagjivan Ram: In 1naccessible
areas, If the forests are exploited, we
give certamn bonus to the State Gov-
ernments per sleeper, varying from
ﬁltoﬂs.l-ﬂ-l)ormethmghke

t.

Mr, Speaker: What does it work
out to for one cubic foot?

Shri Jagjivan Ram:. I cannot say,
Sir. If ‘the State Governments sup-
Ply more than the quantity stipulated,
then in that case also, we give certain
Increase in the price of the sleepers.
So, we have been requesting all the
States to increase the supply of
Sleepers. But, as I have said, it is a
matier where we cannot afford to

at Hiygher Prices
exploit the forests gquickly in a year
or two or three, years so that we may
become self-sufficient for three, four or
five years or for the Third Plan.

12 hrs.
We have to take & Jong-zange
view of these things, so that our forests

are not depleted and denuded and
years to come we have to
more and more on other sources. It
has been sud that concrete sleepers
should be used. We are also doing
that As & matter of fact, on the Hin-

i

successful, we will try them at other
places.

Mr Speaker: So much cement s
surplus.

Shri Jagjivan Ram: Yes, but that
requures a certain skill to manufacture
it

1 may assure the House that every
effort will be made to meet our
demands from indigenous sources of
wooden sleepers’ cast iron and con-
crete sleepers. Whatever orders have
been placed have been placed. I have
otopped 1t and sad that no further
orders should be placed for the import
of sleepers from abroad I am equally
anxious that we should ag far as
possible, meet our demands from the
indigenous sources,

Mr. Speaker: What about Andamans?
He said something about Andamans,

Shri Jagjivan Ram: We are getting
from there also. As a matter of fact,
when certain forest areas in Andamans
were settled with some private firms,
they had some agreement that they
will supply certain percentage of tim-
ber to Sddan. As & matter of fact, a
very lttle has been supplied to
Sudan; that was the agreement. We
are taking from there also whatever
15 available.

18,02 hrs.
The Lok Sabha then adjourned il
Eleven of the on Frday, April

24, 1050/V 4, 1861 (Saka).
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